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LOK SABHA

Monday, November 22, 1965/Agraha.
yana 1, 1887 (Saka)

The Lok Sabha met at Eleven of
the Clock.

|Mg. Sreaker im the Chair]

ORAL ANSWERS TO QUESTIONS
Tibet Question in UN.O.

+

*357. Shri §. M. Banerjes:

Shri Bagri:

Shri Madha Limaye:

Shri Ram Sewak Yadav:

Shri Rameshwar Tantla:

Shrl Himatsingka:

Shri Kishen Pattnayak:

Shri P. C. Borooah:

Dr. L. M. Singhvl:

Shri Sham Lal Saraf:

Shri R. Barua:

Shrt Yogendra Jha:

Bhri T. Ram:

Shri D. C. Sharma:

Shrimati Renuks Barkataki:

Shri Harl Vishoo Kamath:

Shrl Yashpal Singh:

Will the Minister of External

Affairs be pleased to state:

(a) whether it is a fact that India
propose 1u back up the Tibet question
in UN.O.; and

(b) it »o, what will be the specific
stand of India in this regard?

The Minister of State in the Minis-
try of External Affalrs (Shrimati
Lakshml Menon): (a) and (b). The
question of Tibet has been Inseribed
om the agenda of the XXth Session
of the UN. General Assembly. The
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Government of India are in favour
of the restoration of the fundamen.
tal freedoms and human righis of
the Tibetan people.

Sbri §. M. Banerjee: Apart from
giving this suppert to the resolution,
I would like to know whether in view
of the recent situation and the
Chinese stand for having a plebiscite
in Kashmir, that is, supporting the
Pakistani move, the Government of
India would also support that there
should be the right of self-determi-
nation for the people of Tibet.

Shrimatl Lakshml Menon: At the
moment there is mo resolution. Only
the question has been Inscribed om
the agenda. These things will come
tor discussion only when the questiom
13 discussed in the General Assembly.

Shri 5. M. Banerjee: What specific
stand is the government likely to take
when the resolution is discussed,
apart from supporting indirectly the
question of human rights, ete?

Shrimati Lakshmi Menon: The
specific stand is stated in the original
answer. We will support the resto-
ration of the fundamental humam
rights of the Tibetan people.

ot wy femd . w1 FTOTT WY
™ A %t wewrd ¢ fe aaet &
fza = w1 &, oz T fagma
gufaa ardt foar a1 fr ooy faem
& wfdl ¥ a7 AT WA @ W)Y
o AT FRT IE IF™ O AHAIT fY
oYt S afursa ¥t e # iy qvr
aTweg §1 faeTe £E@T ey g ?
W7 HTEIT FY KW AW W orAerly
A1 <t & g WY Y s fewy
§. www siAaT Tk gr e foead
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AT T T FTETC w00 /T
TETET W%z a0 fF  FEE Tea
difr & wroo faea & oA wew
RQmf?

Shrimati Lakshmi Menon: 1 do
not think it is possible for the gov-
ernment to specak about independence
in view of the statement that we
have alrendy made in this House; it
may not be possible for the govern=
ment to ask for the independence of
Tibet because in the former debates
on former occasions we have said
that we recognise the suzeranity of
China over Tibet.

it wy fomd . T mam W
at w1t gt fr s @ fagr ) Afes
#frgt W aftada o & & ®Fa 80
A AT, L .

waw  wgRm ;oA A AR
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q9d T 397 Al
AT A
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AR 1
ot Ay famd wF AI 09

av 7 ax afqmd wf rert o o
ot oqr | w® T g afEag
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8hri P. C. Borotah: Do govern-
ment agree with the recently expres-
oed views of Mr. Chagla, our Educa-
tlon Minister, that the Chinese have
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gone back on their undertaking in
respect of Tibetan autonomy and
culture and, if so, do they propose
to abrogate the Sino.Indian treaty
of 10547

Shrimatl Lakshmi
sgreement

Menon: ‘That
is mnot valid any more.

Dr. L. M. Singhvi: Is the Forcign
Minister in a position to say thut the
government's policy in  respeet of
Tibet has now undergone a substan-
tial change ang that in view of the
denial of human rights and funda-
mental freedoms in Tibet, the pgov-
ernment has considered or would
congider the question of recognising
an emigre government of Tibet by
supporting all their just demands in
the international context?

Mr. Speaker: That
come already,

The Minister of External Affairs
(Shrl Swaran Singh): The three
parts of the question that have becn
put are somewhat inter-related; one
dovs not follow from the other. My
collcurue has alrcady said that we
do feel that the restoration of the
fundamental freedoms and human
rights is a matter in which we should
support  the proposals  that might
come up in a concrote form before
the UN general assembly. That is
not at all connceted with the emigre
government  or  any  other matter
connecigd with that,

Dr. L. M. Singhvi: My submission
is  that i1 has boen staled that we
would support the guesiion of funda-
mental rights and fundamental free-
doms, and human righty in Tibet.
Therufore, may 1 Know whether, in
view of the denial of these rights
and freedoms in Tibet, the Govern-
ment have at any  time considered
the guestion of recognising an emigre
guvernment of Tibet?

Shrl Swaran Singh: There is Do
emigre government of Tibet at all
There is no question of emigre gov-
ernment.

Shrl Sham Lal Saraf; In
ing the Tibetan question in

answer has
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forum of the United Nations, when
it is likely to come up, may I know
if the Government js prepared to
provide facilitics to the Dalai Lama,
the accredited leader and representa-
tive of the Tibetans, to move out in
the world in order to gather world
opinlon along his side?

Shrimati Lakshmi Menon: The
question will be considered only
when such a request comesg from
that side.

Shri Harl Vishou Kamath: While
congratulating the Government on
their slow but’ steady return to
aanity and statesmanship with  re-
gard to this vital issue of Tibut, may
T agk whether thg Gowvernment, jin
view of China's alllance with our
enemy on the Kashmir issue, pro-
Poses to  espouse, as a long-term
measure, the cause of liberation of
Tibet from Chinese neo-imperialism
and recognise that China bhas mili-
tarily subjugated Tibet, and docs the
Government agree that the view ex-
pressed by the Education Minister
recently that the suzeranity of China
over Tibet should be repudiated is the
Government's view or it is his perso-
nal view?

Bhri Swaran Singh: Several policy
matters of a long range have been
raised in this question. In the Ques-
tion Hour, 1 am prepared to supply
facts or information, but all these
pronouncements upon major matters
of policy have to be avoided at the
time of the Question Hour.

8hri Harl Vishnu Kamath: Sir, on
a point of order.

Mr, Speaker: Order, order. There is
no point of order. The question ia
whether Shri Chagla’s statement re-
presents Government's view or mot;
that might be replied to.

Shri Swaran BSingh: I have not
carefully examined that statement. I
have geen some press reports. Actual-
ly, that statement was made when I
bad gone abroad. 1 will examine it.
He Is our colleague and I will con-
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sult him. I do not know what Is pre-
cisely in his mind.

Shri Harli Vishou Kamath; I do
not think that the Minister is right
in saying that he was abroad when
Shri Chagla made that statement. 1
think he made it after his return from
the United Nations. He has been hers
for the last fortnight; has the Goy-
ernment been sleeplng over thip
matter?

Mr. Speaker: He said that he will
consult him. (Interruption). Order,
order.

Bhri Harl Vishau EKamath: Consult
whom? They are all in the Cabinet.

Mr. Speaker: Order, order.

Shri Harl Vishno Kamath: Why not
call them to order, 8ir?

ot qunre fog ¢ W T WTR
goeTe fasaa o grat@ a@wr af!
w7 W W ' faea w1 6
TR T TATE ATHT 40 76T e Ag)
AT, T gH A Ares e § e g
TIr QI A F ay v W ?

WWW WEITT 0 GHET daTe dW
& foag & of v dw e ?

off oo Fe : T Ew 7 A
Fa91 frrarey 3fY fear § WX o
T Hle ¥ TARTH & guAft omad,
a0 w1en qem e T ww fag
L r

Bhri H, N. Mukerjee: The Minister
of State has a little while ago said
that Government was adhering, I
think wisely, to the idea of recognis-
ing Tibet as a region of the People’s
Republic of China. Remembering
that, may I know if Government is
trying to explain to our friends in all
international forums that our interest,
in so far as the restoration of human
rights in Tibet is concerned, is only
in seeing to it that the human rights
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of the people of Tibet are properly
ebscrved, and that no change in the
political set-up that there is in the
People’'s Republic of China is even
i tely 4 lated?

Shri Swaran Singh: If and when
any such question is raised, we will
eertainly clarify our position.

Shri Harl Vishno Kamath: Permit
me to state that if the CPI is soft and
has sneaking sympathy for China, it
will go the way of the PKI of Indo-
nesia (Interruption),

Shri Vasudevan Nalr: Will you
allow Shri Kamath to conguer Tibet?

Mr. Speaker: Order, order.

Shri Ranga: May I know whether
the Government would pay due
attention to the distinction drawn by
the late Prime Minister, Jawaharlal
Nehru, between sovereignty and
suzerainty, and take care to see that
India never confused the one with
#he other, and never combined the
two?! India expected China to dis-
eharge its duties towards Tibet In
view of the fact that Mr. Nehru him-
self had to confess in this House
several times that China has failed
%0 discharge its duties towards Tibet,
would the government give conside-
ration to the thoughts expressed by
Mr. Chagla in due time?

S8hri Swaran Singh: As I have
already said, thoughts and opinions
expressed by a colleague are always
sntitled to the highem consideration.
1 have said, I will consult him and
ascertain his views. About the state-
ment of Shri Jawaharlal Nehru made
en several occasions, broadly that
policy is being pursued. Consistent
with that, the autonomy of Tibet,
their culture and human rights and
sther aspects are very important. The
way in which this thing has been
handled by the Chinese Government
is a matter of grave concern to us.

Shri Swell: T: the government in
a position to state whether the
increasing Chinese intrusions into
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Sikkim have got anything to do with
a shift of our policy with regard to
Tibet and, if g0, in what way?

Shri Swaran Singh: The aggressive
postures of China have been continu-
ing for quite some time. 1 do not
think there is any connection beiween
the so-called shift in our policy and
these intrusions.

WEw  Wpm WAl W |
fenrat |
ot wrmt © wmaw  wEEw, W
o HT HT ATH 9T

weaw Wi . %A o afre
T« W AT AIF ATET AT AG wq
9
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9T FRTMATE | *o faudl

ft wrft . uww H O gard
TwAfT T AT

Mo

Stationing of UN. Ferce in Indian
Territory

*358. Dr. L. M. Singhvi: Will the
Minister of External Affalrs be
pleased to state:

(a) whether Government have
made it clear to the United Nationa
that India would not accept the
stationing of a United Nations peace
keeping force on the Indian terri-
tory;

(b) whether this was in response
to smy specific proposal from the
United Nations or any other gnarter
for slationing such a peace kesping
force; and

(¢) if s0, the details of the gpro-
posal and the considerations on
which it is unacceptable to India®
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The Minister of State m the Min-

istry of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir.
(b) and (¢). The President of

Pakistan, in his reply dated Septem-
ber 13, 1865 to the Secretary-General's
proposal for a ceasefire, had suggested
she mduction of a UN. sponsored
Afro-Asran force to muintain order in
the State of Jammu & Kashmir. In
his statement before the Security
Council on September 17, 1985 the
representative of India rejected the
jdea in the following words:

-

“The third condition is jnduc-
tion of an Afro-Asian force.
We are entirely opposed to this
proposal. We do not want any
foreign troops in our country,
on our soil. We can look after
the interests of our people our-
selves. We know how to defend
ourselves, and we will never
agree to any foreign troops be-
ing inducted into our country.”

Dr. L. M Singhvi: While wel-
eoming the stand taken by Govern-
ment on this issue, may I know
whether they are in a position to
elarity their sjand in the matter of
Wndian contributions for UN military
pbeervers in Kasbmir and whether
the government are ready to pay
them or they have categorically re-
jected shouldering any expenses in
mespect of the military observens
stationed in any part of the sub-
sontinent, because this was & conse-
guence of aggression by Pakistan?

Shrimat! Lakshmi Menonm: As far
as the original observers group is
concerned, Government sharcs the
expenses of that group. But regard-
ing those people who had come after-
wards, we have rejected the sugges-
tion that we should share the expen.
ses, Therefore, we do not pay any-
thing whatever for the second group
of observers that has come after the
eeasc-fire.

Dr. L. M. Singhvl: May I know
what was the proposed strength of
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this p-u:e‘epmg force, its fume-
tions and what was the reaclion of
the Government of Pakistan to she
constitution of this force?

Shrimati Lakshmi Menoo: [ would
like to have nolice,

Dr. L. M. Singhvl: This is the

notice. In the clearest possible
terms, this guestion relates only to
this peace-keeping force and this
supplementary wrises directly from
this question.

The Minister of Extermal Affairs
(Shri Swaran Singh): The proposal
that was put forward on behall of
Pakistan, sbout which my colleague
said that it was totally unacceplable
to us, meent in ess'nce three com-
ponenug: Firs: ... should be an
induction of an  Afro-Asian farve.
Second, withdrawal of forces of India
and Pakistan both from the lndian
part, i.e. east of the cease-fire line
and also the withdrawal of Pakistani
forces from the Pakistan oocupied
part of Kashmir. The third was to
have thereafter Bome plebiscite
under somt: international authorivy.
Obviously, this suggestion was pre-
posterous and we rejected it. There-
fore, that was the end of it.

Bhri Bham La] SBaraf: May I know
whether this proposal on the part of
Pakistan to induct Afro-Asian forces
into the territories of Jammu and
Kashmir is dead and it will not be
resurrected; and, secondly, as far o=
separating the two commands of ob-
serverg is concerned, may 1 know
whether this has got any such remo-
test jdea behind it, by separating it
into two commands, about which the
hon.  Minister of External Affaire
has already expressed his concern im
the United Nations?

Shri Swaran Singh: About the
first part of the question, whether
!.hl.- idea will be resurrected or not,
in this wide world all people are at
liberty to air any ijdea. We have
made our position clear that no fore-
ign troop will be permitted on
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Indian soil, and Kashmir js part of
India. S0 far as we are concerned
we have made our position absolu-
tely clear and we will hold s.cadfast
to that position. About the second
part of the question, thig position has
been clarified or the floor of the
Houge on earlier occasions also.
There is the origina] military obser-
vers group to observe the cease-fire
which was in existence before the
present massive aggression took
place in the State of Jammu and
Kaghmir. After the present aggres-
alon, when the conflict jncreasei and
other parts outside the State of
Jemmu and Kashmir were involved,
another group of observers has been
inducted by the United Nations to do
thig observation in parts outside the
State of Jammu and Kashmir. We
have always taken the view that
there should be one overall au.ho-
rity who should co-ordinate all this,
otherwise these two separate com-
mands do not lead to a satisfactory
result. The Secretury-General has
mentioned that the original General
who iy in charge of the Observers
General Nimrme, will also gver-see
the operations in other parts.

Oral Answers

Shrl Hem Barua: May [ know if it
ig mot a fact that by stationing mili-
taty observers without the commit-
ment of the Security Council the
U.N, Secretary General has violated
the provisions of the United Nations
Charter; - if so, may I know wha.
steps our Government have taken to
mobilise world opinion against this
particular action of the U.N. Secre-
tary Genaral?

Bhri Swaran Singh: That is a
matter about which there is a contin-
Mng controversy which still remains
anresolved as to what is the gcope of
the authority of the Secretary-Gene-
ral. One view ls that every stalion-
ing of peace force or military obser-
vers and the llke ghould be authuris-
ed by the Security Council specl-
fically whereas the other view is that
it the Security Council says that the
Secretary General might h.‘(“. some
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follow-up stepy then in pursuance of
that he has got the authority
locate military observers. This was
the main point thut remained uader
discussion between the two rival
supporters of these views, and thers
is no clear decision by the Security
Council or by the U.N., General
Assembly on this lssue (Interruptions)

Shri Hem Barua: Sir, may I sub-
mit, that a specific question then
arises as to whether the Govermment
are convinced of the fact that this step
taken by the UN. Secretary General
is a follow-up step or is it a fact that
he has violated the provisions of the
UN. Charter? What ig the attitude
of our Government towards this?

Shri Banga: USSR has taken it
up and we are simply keeping quiet.

Shri Swaran BSingh: We do not
keep quiet. This is @ matter in which
the presence of UN. Observers under
overall control is not objected to .¥
us. So far as the present case 18
concerned, that is our attitude,
About the main question of -ontro-
versy, about the scope of authority of
the Security Counci] angd the Secre-
tary General, the debate is continu-
ing and it js likely to continue for
some time in the U.N.

Bhri Hem Barua:
up step.

Shrl Swaran Singh: Our attitude
on the main question of finding nd
the rest has been very clearly s*ated
in the United Nations General As-
sembly and also in the committees.

Shri Ranga: Sir, when a question
is asked the answer should be ci.her
“yes" or “no” or “that is a point
which has got to be considered™
Only one of the three alternatives ls
available before the Governmeat in
regard to the answer to any parti-
cular question. My hon. friend has
asked the question ag to what ig it
that the Government ig trying lo de
in order to mobilise opinion aga.nsl
this—not the opinion of the UN Sec-
retary-General but this particala:

It is a follow-
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action taken by the United Nations
General Assembly. He admits that it
is being disputed, it ig being argued
about, by both sides, but one parti-
cular side is found accepiable to us,
He has already said it. What is  he
doing in order to promote our attl-
tude in this discussion and debate?

Shri Harl Vishnum Kamath: How
long will this debate continue?

Shri Swaran Singh: In this part-
cular case there is np dispute now
because the Security Council hag - ot
set aside the arrangements made by
the Secretary-General. In fact, the
last resolution impliedly perm tted
the things to continue. About the
main question, as I have said, it is a
general question, not related to this
If the hon. Member is interested In
this, I would like to clarify that
the opinion of USA and UK is
on one side, that is, in favour
of the action taken by the Secretary-
General—they think that he had the
authority to take action—whereas
USSR and France take the view that
the Secretary-General should not have
constituted this group of Obscrvers
and that he must have taken specific
instructions of the Security Council.

Mr. Bpn'ker: Next question.

Shri Hem Barua: Then another
question arises. . . .

Mr. Speaker: If the answer is not
adequate, I cannot help it.

Shri Hem Barua: He said one thing,
that the Security Council has not . .

Mr. Speaker: Not now. I have
walled the next question.
ot aorft - x4 wEEET s

& s § Afa & awt for awn
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g
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Mssting between U8 A. Fresident and
Indian Prime Mimister

+

*359. Shri Yashpal Singh:
Shri Shree Narayaa Das:
Bhri D C. Sharma:
Shri Rameshwar Tantia:
Shri Himatsingka:
8hri Kajrolkar:
Bhri Onkar Lal Berwa:
Shri Mobsin:
Bhrl P. C. Borooah:
Shrimati Malmoona Bultan:
Shrl Vishwa Nath Pandey:
Bhri Alvares:
Bhri B. Barua:
Bbri Indrajit Gupta:
Shri AH. N. Mukerjee:
Shrimati Renn Chakravartty:
Shri Warlor:
Shri Mohammad Ellas:
Shri Vasudevan Nalr:

Will the Minister of Exteraal
Affairs be pleased to state:

(a) whether recently the President
of U.S.A. has renewed his invitation
to the Prime Minister for a meeting
with him at Washington; and

(b) If so, the Prime Minister's re-
action thereto?

The Minister of Biate in the Minks-
try of Extermal Affalrs (Shrimati
Lakshmli Menon): (a) and (b). The
Prime Minister, while intervening in
the Foreign Affairs debate In this
House on 16th November, 1065, has
made the position absolutely clear,
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The Minister of External Affairs
(8hri Swaran Singh): The United
States Government have not  said
anything to that effect.

ot qmarw feg : WA fE wa
"Iy H gRIT WiAA@ S4E AT A
w71 &, aw wrafavire sedE s,
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Bhri Shree Narayan Das: In view
of the fact that the visit of our Prime
Minister previously fixed was wunila-
terally cancelled by the President of
YSA and subsequent misunderstand-
ing created because of certain state-
ments made by our Prime Minister,
may I know whether steps have been
saken by the United States’ autho-
#ities to clear those misunderstandings
and whether the Government of India
is now satisfled?

Shrl Swaran Singh: It is not cor-
rect that the visit of our Prime Minis-
ver was cancelled. as the hon. Mem-
ber put it, as a result of statements
made by our Prime Minister. That
was explained at the time when the
visit was postponed and again, as was
stated on behalf of Government at
that time, depending upon the conven-
jence of our Prime Minister he will
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g0 to the United States on some sub—
sequent date.

wt it g @ 0 &
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Shri P. C. Borooah: Does the Gov-
ernment share the view of the lead-
ing Indian citizens who have recently
returned from the States that there
exists enough of goodwill and sym-
pathy for India in the USA and that
the Prime Minister's visit can very
well cash on it? Is this view shared
by the Government?

Shri Swaram Slagh: [t is very
unusual for Government to share the
views of individuals. These views
might vary in this House. Contrary
views have been expressed on several

occasions.
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Shri H. N. Mukerjee: In spite of
what the External Affairs Minister has
said, the fact remains that the earlier
invitation had been unmilaterally can-
celled and it was followed up with
great dignity at that time by the
Prime Minister who went to Canada
but did not contact the United States
authorities and that got a lot of sup-
port from the country. In wview of
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that and in view also of recent deve-
lopments, are we maoking sure that
the visit of the Prime Minister, if it
does take place soon as it appears to
be taking place soon which would be
an important political gesture in the
present context, can only be made
after India is satisfled that provoca-
tive American attitudes towards this
sountry, not only over the Indo-
Pakistan issue, Kashmir and such
things but also the re-orientation of
Indian cconomic policy in the direc-
tion desired by the USA, are altered
%0 our satisfaction? Are we keeping
o that attitude of dignity and autho-
rity which the Prime Minister had
displayed on that occasion?

Shri Swaran Singh: It is our firm
resolve to comtinue to pursue our
policies whether they relate to Jammu
and Kashmir or are about our econo-
mic policy. We do not alter those
policies at the suggestion of any out-
side Government, We have to satisfy
surselves as to what is the best inte-
rest of our country and that will
remain the guiding principle in our
aititudes.

Shri Indrajit Gupta: In view of the
fact that it is widely reported and
also ascribed to the Railway Minister,
who has recently returned from the
USA, that though the United States
Sovernment has given up the idea of
a pleblscite in Kashmir, nevertheless
they do regard Kashmir as disputed
serritory over which India and Pakis-
tan should come to terms, in view of
this report, if it is correct, may 1 know
whether the gpecific purpose of the
Prime Minister's intended visit to the
U.S.A. is to disabuse the United States
of this view or iz jt for some other
specific purpose?

Shri Lal Bahadur Shastri: Firstly,
if I might say so, this would be a
goodwill visit to the Unite] States of
America. I have not visiled it and, as
1 had said earlicr also, even when it
was postponed, I would be visiting
the United States of America at -my
convenience. In so far as the parti-
ecular question of Kashmijr ete. iz con-
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cerned, lhtre'ﬂ.‘ views held by differ-
ent countries and almost every coun-
try wants thal we should sumehow
settle the question on Kashmir peace=
fully. It hag to be sottled peacefully;
we agree with it, but, as I have said,
that settement has to be done with
honour, Unless it is an honourable
agreement we cannot accept it.  So,
whan 1 go to the United States, of
course, these questions might come up-
and 1 would certainly like to clarify
the position of India and what our
stanj is.

Shri Mohammad Ellas: May | know
whether the Government accept the
U.S. Government proposition that
only after the wisit of the Prime
Mijnister the question of aid and other
things will be considered and, at the
same time, whether Government also
accept the threat of Chester Bowles,
which hes been given the day before
yesterday, that unless the hostility of
India is stopped, aid and other things
will not be given in apite of Pakistan's
hostility on the ceasefire border?
May I know whether the Govern-
ment has accepted that position also in
regard to the visit of the Prime Minis-
ter 1o USA?

Shri lal Babadur Shastri: I do not
think these two things are really con-
nected. It is a different matter that
there might be talks on the question of
economic aid, etc. But my visit is not
at all connected with that. What-
ever the American view might be, we
do not agree with it at all,

Shrl Yasudevan Nalr: In view of the
fact that the Government of India's
stand on the Vietnam question is not
very much to the liking of the United
States authorities, may I know whe-
ther our External Affairs Minisber
wag contributing hig little mite for
the preparation of the Johnsun-
Shastri meeting by signficantly omit-
ting any reference o the Vietnam
problem in his very imporiant speech
in the United Nations General
Assembly?

Bhri Swaran Bingh: It is surprising
that the hon. Member should draw
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any such inference from my speech
in the United Nations. Probably, he
has been influencei by certain press
comments that came after my gpeech,

Bhri Vasudevan Nair: You were
silent; you did not say anything.

Shri Bwaran Singh: We have taken
the view that Vietnam is a problem
which is not a United Nations' pro-
blem. The entire procedure of the
International Control Commission and
severa] other stops that are being
taken there is the crealure of the
Geneva Agreement and, therefore, the
United Nations Organisation is not
concerned with that. This has been
the practize and even the distinguish-
ed representative of India, the leader
of the Indian Delegation there, who
uged to lead Delegationg before I had
the honour tu do so always took the
view that in the United Nationg we
shoulj not talk of Viztnam.

Shri Kapur Singh: In the event of
a meeting taking place between our
Prime Minister and the President of
U.S.A., does our Prime Minister pro-
pos: to make it clear beyond ambi-
guity that India regards U.S.A. friend-
ship as vital to her foreign policy?

Shri Lal Bahadur Shastri: It is not
necessary to clarify it at all.

Shri Sham Lal BSaraf: Sometime
back our Prime Minister had said that
he woulq be visiting the United States
when the climate was ripe for doing
#0. May I know if Government can
say at the moment categorically that
the climate, at present, is ripe for our
Prime Minister to meet the President
of the United States and to thrash our
matters where we may have differed?

Shri Swaran Singh: If our Prime
Minister has decided to go as he has,
it is on this presumption that the visit
will yield useful results.

Shri Brajeshwar Prasad: Is my im-
preasion correct that the Prime Minis-
ter is willing to talk about Kashmir
with President Johnson and nat with
WMr. Kosygin at Tashkent?

NOVEMBER 22, 1985

Oral Answers 2004

Bhri Swaran Singh: No Sir. The
presumption of the hon. Member is
not correct.

Shri Narendra Singh Mahida: May
I know whether the Prime Minister
will visit London also on his way to
‘Washington?

Mr. Speaker: Why ask this?
Alvares.

Shri

Shri Alvares: In view of the infruc-
tuous nature of the American Presi=
dent’'s assurance to India that
American armg given to Pakistan
would not be used against us, may I
know the nature of the guarantees
that he will ask from the American
President against such future contin-
gencles?

Mr. Speaker: Why shouli he bind
the hands of the Government by ask-
ing such a question now? Shri Hem
Barua.

Shri Hem Barma: May I know from
the hon, Prime Minister if it is a fact
that he has bean invited to visit sume
of the Latin American countrieg also
and, if so, may | know whether he
proposes to visit the Latin American
couniries that offer wvirgin soil of
sympathy for us. in the near future or
during his visit to the US.A?

Shri Lal Bahadur Shastrl: As far as
I know, I have not received any for-
mal invitation from the Latin
American countries. Informally, of
course, it is often said, but at present
I have no idea of visiting the Latin
American countries, but certainly I
would love to go Lhere later on.

Antl-Indlan Propaganda by the

British Press

*388. Bhri Madhan Limaye:
Shri Bagri:
8hri D. C. Sharma:
Skrl D. D. Puri:
Shri 8. N. Chatarvedi:
Bhri Hem Barua:

Wilj the Mnister of Extermal
Affairs be pleased to state:

(a) whethar his attention has besm
drawn to the invariably eati-Indias
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and pro-Pakistani tone of the
British newspaper despatches on
fighting between Pakistan and India
in August-September, 1085; and

(b) if so, the steps taken by the
Publicity Section of the Indian High
Commission in London to counter this
propaganda?

The Deputy Minister in the Minls.
try of External Affalrs (Shri Dinesh
Bingh): (a) Careful asscssment o
published despatches in the British
newspapers on the fighting between
Pakistan and India in August and
Septembar, 1065 shows that while it
would not be entirely incorrect to
say that the tone of the British Press
had been generally anti-Indian and
pro-Pakistanl, it would not be correct
to say that it was invariably so. There
were noticeable exceptions particular-
ly in the sober section of the British
Press.

(b) The publicity section of the
High Commission, London, took
prompt ani effective steps to counter
anti.Indian despatches in the British
Press and exposed false statements
made by the Pukistani Government (o
correspondents of British papers. This
wiag done by issuing immediate con.
tradictions to such stalements, by
briefing the Press regularly, Press
Conferences, T.V. interviews cte.

Shri Kapur Singh: 1 rise on »
point of order arising out of the reply
which the hon. Minister read just
now.

Mr. Speaker: It is not a point of
order that he wants to raise; that
would be a supplementary.
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Shri Shinkre: Is it ‘London Times't
But he has referred to some other
paper.
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Shri §. N. Chaturvedl: Apart from
the tone of the British newspapers,
may 1 know whether there was also
distortion of fasts in the British press
and the British Government also lent
a helping hand in this matter; if go,
whether Government took up the
matter with that Government and
made a protest about their aititude as
also about the distortion of facts?

R A I8 ¥

Shri Dinesh Singh: In the body of
the reply to the main question 1 have
said that the British press had gene-
rally been unfriendly to us, ani we
had taken this matter up with the
individual editors, since the press is
free in the United Kingdom, and we
saw some noticeable changes olso.

Shri Hem Barua: May 1 know whe-
ther it is not a fact that the British
press had virtually blacked out the
Indian version of the Indo-Pakistani
conflict during those crucial days of
Puakistani nggression on our territory
and had given wide publicity to
Pakistan's fantastic claims, ond if so,
whether gur Government had tried to
probe into the reasons, both political
and psychological, why the British
press had behavei in such an odd
way whether it was becsuse the
British press....

Mr. Speaker: Order, order. He
<annot lengthen the question any
further. ...

Shri Hem Barua: | want to know
‘whather the British press wanted to
conform to the line taken by the

Mr. Speaker: If hon. Memberg go on
ia this manner, then I shall have to
ask the hon. Minister to reply to only
the first portion of the guestion.

. Shri Hem Barua: My question does
mot have any portions; it Is only one
Ppaortion; it is a comprehensive whole.
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Mr. 8 +  Order, order. Let
the hon. Ister n-swer the yuestion
now.

Bhri Dinesh Singh: Without going
into the question of motives and other
things which the hon. Member has
said, which may be true, I would also
say this that in the beginning the
British press had given the Pukistani
vertion because to some exteny Pakis-
tan in planning the aggression was, as
well, able to plan the the propaganda
drive, whereas we were not planning
any aggression, and, therefore, thcre
Was no question of our taking the
Press to the front elc. which the
Pakistanis had done, but later on this
was exposed and the same newspapers
which had brought out anti-Indian
propaganda went on to correct it

Mr. Speaker: Shri Venkatasubbarah.

Shri Hem Barua: On a point of
order.

Mr. Speaker: I would again and
again req hon., Members not te
raise points of order during questiom
hour.

Bhri Hem Barua: [ wish to make a
humble submission to you.

Mr. Speaker: I would submit most
respectfully to hon. Members thaet
if a record were taken of all the points
of order raised during the questiom
hour, if not 99.999 per cent, at least
89 per cent of them would be found
not points of order at all. Under
these circumsiances, would they not
just comply with my request that no
points of order might be ralsed during
the question hour?

Some hon. Members: Yes, Sir.

Shrl Hem Barua: What
humble submissions?

Mr. Speaker: When an additional
supplementary is attempted, that is
usually done thorugh s point of order,
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Mr, Speaker: We have already
spemt 47 minutes in the question hour
and are still on the fourth question.
I told the House—and the House has
accepted it also—that at least 10
questions should be covered during
question hour,

Bhri P. Venkatasubbalah: Has the
attention of Government been drawn
to the fact that British Newspapers
have refused to publish a statement
by one of our eclder statesmen, Dr.
C. P. Ramaswamy Iyer? If so, has
our High Commission taken any steps
to give adequate publicity to that
statement?

Shrl Dinesh Singh: I am not aware
of that,
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Shrl Bhagwat Jha Azad: Is it not
@ fact that after a momentary pause
after the cease fire, cven now subtly
or otherwise, the British press and
BBC are giving a helping hand to
Pakistan and publishing and broad-
casting material against India? Has

any assessment been made of that or
not?

Bhri Dinesh Singh: That is, unfor-
tunately, the British point of view.

Bhrl Hem Barua: On & point of
order now. . .

Shri Swell: We on this gide should
also have some chance. We have been
standing again and again but do not
get & chance.

Mr. Speaker: Every time he cannot
be called,

Shri Swell: On a point of order,
It 1s a legitimate right for us to ask
a question. . .

Mr. Speaker: What shall I do if
I am held up in this manner? They
should appeal to those Members.

Shri Hem Barua: In reply to my
question, the hon. Deputy Minister
said that the British press behaved
in that odd way because Pakistan had
organised not only the aggression
against us but also propaganda in
Britian against us. In reply to Shri
Azad's question, the hon. Deputy
Minister has just now sald that he
agreed with his view that the British
press has been behaving in that odd
way till now. Is there not a certain
coptradiction  between the two
repliea? Where do you find the afi-
nity between the two?
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Mr. Speaker: I do not find any
contradiction.

I might just tell Members again
that there is also an other remedy
available to me. That is, that such
Members who ralse points of order
often, and I find them not points of
order—] would not say frivolous—
such Members shall not be able to
catch my eye. That is the only other
ramedy with me.

Foreign Correspondonts
+
*38l. Shri Shree Narayan Das:
Shrl D. D. Purl:
Shri 8. N. Chaturvedi:
Shri Hom Barua:

Will the Minister of External Affalrs
be pleased to state:

(a) whether any assessment has
been made as to what extent the cor-
respondents of foreign newspapers and
news agencies working In India and
Pakistan were objective and gave
adequate and accurate news about
the fighting between India and
Pakistan; and

(b) if so, the result of such assess-
mant?

The Deoputy BMinkster im the Ministry
of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b} In the initial stages of the fight-
ing, because of difficulties in getting to
the front, the presentation of news was
not balanced and realistic, Later, how-
ever, except for deliberate misreport-
ing on the part of some correspondents,
the reporting by and large was objec-
tive.

Tho correspondents in Pakistan were
influenced by the fact of accessibility
to the fighting areas and insidious pro-
paganda in Pakistan As such their
reporting was partisan.

8hri S8aree Narayan Das: May I
know the names of the representatives
of foreign papers in India who were
mot quite sccurate and objective?
1888 (Al) LSD—2.

8bri Dimesh Singh: It would be
difficult for me to go into the details
Just now.

Shri Shree Narayan Das: May 1
know whether the attention of such
correspondents who were not giving
objective reprots was drawn to facts
and did they mend their ways or pot?

_ Shri Dinesh Singh: I mentioned this
in the reply; towards the end of the
conflict British reporting became more
objective.

Shri 8. N. Chaturvedl: May I know
whether it is a fact that even when
the reports of British correspondents
in India had been fairly objective
many a time these had been twisted
and distorted by the editors of the
newspapers in Britain? .

8bri Dinesh Singh: That is their
own internal working and it is dif-
cult for me to comment upon.

Shri Hem Barua: Is it not a fact
that whatever the truth, the foreign
correspondents in this country sent
their despatches to suit the anti-India
policies of the papers they represent
in this country and, if so, why is it
that our government had not tried to
categorise the foreign correspondents
in this country according to their
sympathy or antipathy to truth?

Shri Dinesh Singh: The hon. Mem-
ber himself mentioned that this wag to
suit the policy of the paper. What Is
the good of talking to the correspon-
dents if that is the policy of the
paper?

Mr. Speaker: He wants to suggest
that they might bave their own cate-
gorles with them and when they have
to deal with them; they should keep
that in wiew.

Shri Hem Barua: What is the reply
t.umyqunthn?
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Shri H. N. Mukerjee: Has the gov-
ernment's attention been drawn to a
statement, widely publicised in this
country, by a foreign correspondent of
the name of Rawle Knox of the Daily
Telegraph who justified whatever hap-
pened in the British press and added,
adding insult to injury, that it does
not matter what the Indians think of
the British press? This came out in
different periodicals in this country.
May I know if government's attention
had been drawn to this and, if so, has
any action been iaken in regard to
such correspondents who could be:
infesting this parliamentary arca also?

Bhri Dinesh Singh: Yes, Sir; govern-
ment's attention was drawn to this
and we also talked to that correspon-
dent.

Mr. Speaker: If any Member while
asking a supplementary or taking part
in the debates has to make a reference
to the Press, he need not look to the
Presa.

8hrl 8well: Has the government's
attention been drawn to a reported
statament of a member of the British
parliamentary delegation in Calcutta
yesterday that much of the wrong
reporting or misunderstanding was be-
cause of the wrong handling by the
government of India of the press and
if so, what comments have the govern-
ment to make on this?

Shri Dinesh Singh: For 18 years
now, the UK government has wrongly
suported Pakistan and surely it cannot
be because of our external publicity.
It is obviously a part of their policy.

Bhri Swell: My question has not
been answered. t comments have
the government got to make on the
statement of the member of the Bri-
tish parliamentary delegation?

Bhri Dinesh Singh: I have already
made my comment.

Shri Ansar Harvanl: Reuters are
the closest collaborators with the
Prems Trumt of Indla and the Asso-
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ciated Press of Pakistan, In view of
the dubious role played by Reuters,
has the government advised the PTI
to revise its agreement with them?

Shri Dinesh Singh: That is a nls-
gestion for action.

Shrimat! Savitri Nigam: How far
is it correct that some of the people
were not given those facilities which
were given to their counterparts in
Pakistan and because if this personal
reason and annoyance they were anti-
Indian?

8hri Dinesh Singh: I mentioned in
my reply to the last question that
because Pakistan had planned the
aggression, it had also planned
(Interruption) the propaganda and
therefore, they could take them to the
front.

Mr. Speaker: The question is that
we have not been able to give them
the facilities, which were given by
Pakistan, and therefore, some com-
ments became anti-Indian on account
of that.

Bhri Dinesh Singh: As 1 mentioned
in the beginning, when the attack
came, we could not take them to the
front because we were defending the
front. Pakistan was able to take them,
but later on, we were able to take
them to the front. (Interruption).

Shri Hem Barua: We could not give
all the facilities, as Pakistan gave, 1o
the press.

Mr. Speaker: 1 have heard him.

Shri Ranga: The answers are so
unsatisfactory.

t
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Shri Indrajit Gapta: In view of the
fact that during the hostilitics from
the 1st of September to the 22nd
September, almost all the foreign
newspapers which had correspondents
in this country consistently reported
that it was India which had committed
aggression on the 6th September by
croasing the international boundary
near Lahore, and not Pakistan which
had crossed the boundary in Chhamb
five days earlier—that was blacked
out completely—may I know whether,
on this central question as to who
crossed the international border first,
the Government took any special steps
to see that these tendentious reports
were not put out by the foreign news-
papers, because it has a very far-
reaching repercussion on international
opinion?

Shrl Dinesh Skhagh: It was fully ex-
plained to all of them.

Shri 5. M. Bamerjee: 1 would like
to know whether it is a fa:t that even
the very statements the Prime
Minister or the 'ence Minister,
during this Pakistani aggression, were
reported in a distorted manner by
those correspondenty who are control-
ling the foreign press here, and I
would like to know what action has
been taken to see that they report the
correct version st least of the Lok
Sabha proceedings?

Bhrl Dimesh Bingh: I do not know
whether we can do anything about it
except to point out to them that the
reporting is not correet.

Mr. Speaker: If the Lok Babha pro-
ceedings are not reported correctly,
then the matter can be brought to
my notice.

Shri Harl Vishao Eamath: It is a
question of privilege.

Mr. Speakes: [Even now, if such
things are brought to my notice, 1 will
N
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Bhri 5. O. Bamanta:
how many non-Indians were
in this office of Air India
how they behaved during the rald?

Shri Dinesh Singh:
cannot say off-hand.

I am sorry I

Bbri Hari Vishnu Kamath: Is it a
fact that after the recent upheaval
in Indonesia which came shortly after
this vandalism in Djakarta, the new
government of Indonesia made a fresh
approach to the Government for the
reorientation of our relations and, it
80, what is the Government's reaction
there to?

Shri Dinesh Bingh: We have not
bad any fresh approach. We are
always hoping that our relations
would improve.

Bhri Harl Vishon Kamath: I could
not catch the answer. I refarred to
freah approach by the new govern-
ment in Indonesia.

8hri Dinesh Siagh: 1 mentioned
that I am not aware of any fresh
approach as such,
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WRITTEN ANSWERS TO
QUESTIONS

Betting of Retired Army Personnel in
Rajasthan Cansl Area

*364. Shri Karnl Singhjl:
Dr. L. M, Singhvi:

Will the Minister of
pleased to state:

(a) whether any special vision
is being made for settling retired
army personnel in the Rajasthan
Canal area;

Defence be

(b) whether Government have
evolved any scheme in this regard;
and

(c) if so, the broad details thereof?

The Minister of Defemce (5hri ¥. B
Chavan): (a) Yes, Sir. The Govern-
ment of Rajasthan have earmarked
25,000 acres of land for Rajasthani ex-
servicemen and one lakh acres for
Punjabi ex-servicemen in the Rajas-
than Canal Area.

(b) No scheme has been finalised
yet by the Government of Rajasthan
pending the formation of Rajasthan

Canal Authority who will be in charge
of the development of Canul Ared.

(¢) Does not arise

Indian Killeg by Chinese Armed
Personnel

*385. Shri P. K. Deo:
Shri Solanki:
Shri Narasimha Reddy:
Shri Kapur Singh:

Will the Minister of Delence be
pleased to state:

(a) whether some Indians were kil-
led by the Chi armed p 1
on the Indo-Tibetan border
month;

(b) if so, the details thereof, and

last

(e) whether Government  have
lodged any protest with the Chinese
Government in this regard?

The Minister of Defence (Bhri Y. B.
Chavan): (a) and (b). A stalement
covering the months of September,
October and November (upto 13th)
1985 is laid on the Table of the House.
[Placed in Library. See No. LT-
6195/85].

(e) Yes, Sir.

wTeETTET wTEWH  wert

L §H

(w) afe @, &1 (&% wwErey
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L P14
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Sub-Commitlee of Security Cowmnell
for Indo-Pak. Talks

*369. Shrimati Tarkeshwarl Sinha:
Shri Onkar Lal Berwa:
Shrl Heda:
Shri Madhu Limaye:

Will the Minister of External Affairs
be pleased to state:

(a) whether the attention of Gowv-
ernment has been drawn g0 & move
for the appointment of a Sub-com-
mittee of the Security Countil, con-
sisting of four permanent members
to talk with India and Pakistan on
measures to give effect to the Coun-
cil's Resolution of the 20th September,
1985;

(b) the resction of Governmemt

thereto; and

(¢) the uititude of Soviet
in this matter?

Union

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b). In
his report dated 16th September, 1965,
the U.N. Secretary-General, for the
immediate necessity of obtaining an
effective cease-fire, suggested, among
other things, a small committee to
assist the Heads of two Governments
to discuss the current situstion and
the problems underlying it. India was

opposed to this idea.

(e) The Soviet Union did mot sup-
port the suggestion.

1887 (SAKA) Written Answer® 3016

China’s Representation in UN.

*170. Shri P. C. Borooah:
Shri Shree Narayan Das:
Shri Kishen Pattnayak:
Shri Onkar Lal Berwa:
Shrimati Maimoona Sultan:

Will the Minister of External Affairs
be pleased to state:

(a) whether the representative of
the Government of India at the UN.
participated in the debate over the
question of China's representation in
the UN.; and

(b) if so, the nature of views ex-
pressed by him?

The Minister of State in the Minls-
try of External Affairs (Shrimati
Lakshml Menon): (a) No, Sir,

(b) Does not arise.
Transmitters from Yugoslavia

*371. Bbri 8. C. Samanta:
Shri M. 1. Dwivedi:
Shri Subodh Hansda:
Shri D, C. Sharma:
Shri Hokam Chand
Kachhavaiya:

Will the Minister of Informatien
and Broadcasting be pleased to refer
to the reply given to Starred Ques-
tion No. 12 on the 16th August, 1965
and state:

(a) the further progress made so
far in the negotiations with =&
Yugoslav firm for their offer to sup-
ply two 500 kw medium-wave trans-
mitters;

(b) whether any technical experts
from Yugoslavia came to India on or
before the 31st August, 1065; and

(c) if so, the nature of advice

given by him?

The Minister of Information and
Broadcasting (Shrimatl Indira
Gandhl): (a) An advance order has
been placed by the DG, 5. & D. on
the Yugoslav firm for the supply and
installation of a 1000 kw mw trans-
mitter (comprising of two 500 kw
units). The formal contract with the
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firm has been signed om the 1Mh
November, 1985.

(b) Yes, Sir.

(¢) The discussions with the techni-
cal expert of the Yugoslav firm were
in the nature of clarifications cover-
ing both technical and financial
aspects of their tender submitted to
D.G.S&D.

Alr-space Violations by Pakistan

*372. Shri Bhanu Prakash Singh:
Shri P. C. Borooah:
Shri Bagri:
Shri Yashpal Singh:
8hri Vidya Charan Shukla:
Shri Basumatari:
Shrimati Maimoona Saltan:
Bhri Vishwa Nath Pandey:
Shri R. 8. Pandey:
Shri Jashvant Mehia:
Shri D. C. Sharma:
Shri M. B. KErishna:
Shri Prakash Vir Shastiri:
Shri Jagdev Singh

Siddhanti:

Shri Himatsingka:
Shri Rameshwar Tantia:
Shri Onkar Lal Berwa:

Will the Minister of Defence be
pleased to state:

{a) the number of aw-spate Vio-
lations committed by Pakistan since
2ird September, 1965;

(b) the details thereof; and

(¢) the action taken
ment in the matter?

‘The Minister of Defence (Bhri ¥. B.
Chavan): (n) to (c). There have been
112 air-space violations by Pakistan
aireraft betwoeen 23rd September, 1965
and 14th November, 1985. These viola-
tions were in J & K., Punjab, Rajas-
than and over our forward positions
in the Western Sector.

by Govern-

Cease-fire Violation complaints have
becn lodged with the UN. Observers
in 104 cases. The question of lodg-
ing complaints with the UN. Observers
in the remaining eight case: is under
consideration.
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Indian Nationals arresied in Pakistan

*373. Shri Ravindra Varma:
Shrimati Renuka Barkatahi:
Shri Basumatari:

Shri Kajrolkar:

Shri P. C. Borooah:

Shri R. Barua:

Shri Yogendra Jha:

Shri T. Ram:

Shri Yashpal Singh:

Shri D. C. Bharma:

Shri R. 8. Pandey:

Shri Rajeshwar Patel:

Shri Bade:

Shri Hukam Chand
Karchhavaiya:

Shri Onkar Lal Berwa:

Shri Yudhvir Singh:

Shri Jagdev Singh

Siddhanti:

Will the Minister of External Affairs
be pleased to state:

(a) whether any Indian Nationals
have been arrested and detuined im
Pakistan after the out-bresk of the
current Indo-Pak. conflict;

(b) if so, the number of such de-
tenus in East and West Pakistan;
and

(c) the arrangemenis made for

their repatriation?

The Minister of State in the Minis-
try of External Affalrs (Shrimati
Lakshmi Menon): (a) Yes, Sir.

{b) The Pakistan Govermment has
informed us that 3018 Indians have
been intermed in Pakistin.

(¢) The proposcd modality of this
exchange would be that the inlernees
would be taken to mutually agreed
points where they could be handed
over to the respective authorities for
departure by air. sea or overland. This
is under negotiation with Pakistan.

Indian Tank *“Vijayanta™

*374. Shri D. C. Sharma:
Shri Yashpal Singh:
Shri Sidheshwar Prasad:
Shri Warlor:
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Shri Vasundevam Nair:

Shri Basappa:
Shri Mohsin:
Shri Dharmalingam:
Will the Minister of Defence be
pleased to state:
(a) whether the production of

medium tank “Vijayanta" is geing on
according to schedule at the heavy
vehicles factory at Avadi;

(b) if so, when the first tank is
likely to be produced; and

(c) the features of this tank as
compared to the light tanks manu-
factured by the same factory?

‘The Minister of Defence Production
(Shri A, M. Thomas): (a) Yes, Sir.

(b) The first tank is expected to
roll out by the end of December, 1965.

(¢) No light tanks have been manu-
factured in this factory.

Indlan Candidate for Commonwealth
Secretariat

*375. Bhri Basumatari:
Shri D. D. Pari:

Will the Minister of External Aflairs
be pleascd to state:

(a) whether it is a fact that India
withdrew its eandidate for the post

of Deputy  Secretary-Gemeral for
Economic Affairs of the Common-
wealth Secretariat before the ap-

pointment was made; and

(b) whether it is also a fact that
Pakistan was known to have been
trying to block the appointment of
an Indian to the post on “political
ground”"?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Government of India had
not nominated any candidate for the
post of Depuly Secretary General, but
had made known their willingness to
make available the services of an
officinl of the Government for the
post, if required. Since, however, the

1, 1887 (Sd‘.ﬂ) Written Amfflso:n

name of a candidate from Ceylon was
proposed, it was decided that the
Indian official concerned should with-
draw,

(b) Pakistan was reported to have
indulged in anti-Indian activitics on
this eccasion also.

‘Crush Indla Day' in East Pakisan

*¥16. Shri C. K. Bhattacharyya:
Shri 8. M. Banerjee:
Shrimati Malmoons Sultan:
Shrl D. D. Puri:

Shri Kajrolkar:
Shri Vishwa Nath Puﬁn

Will the Minister of External Affalrs
be pleased to state:

(a) whether the East Pakistan
Muslim League organised a ‘Crush
India Day’ on the 22nd October, 1985
at Dacca;

(b) if so, the steps taken to en-
sure  protection of the Indian
Nationals in East Pokistan and of the
Indian Diplomatic Mission at Dacca;

(c) whether the movement created
a stale of insecurity for the Hindu
minority in East Pakistan; and

(d) whether it had led to any exo-
dus of the Hindu minority to India?

The Minister of Btate In the Minls-
try of External Affalrs (Shrimati
Lakshml Menon): (a) Yes, Sir,

(h) Government of India sent 2
Note warning the Government of
Pakistan of the dangerous conse-
quences which a demonstration such
as that planned by the Muslim League
on ‘Crush India Day' could entall
The Government of Pakistan was
asked to ensure full protection for
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Indian nationals in East Pakistan and
the Indian Diplomatic Mission at
Dacca.

(c) As far us Government is aware
the movement did not develop to such
proportions s to add to the insecu-
rity of the Hindu minority in East
Pakistan

(d) No, Sir.

AIR Programme on Netaji's
Birthday

*377. Shri Harl Vishnu Kamath: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether Government propose
to broadecast on All-India Radio a spe-
cial progremme of patriotic songs,
martial music and appropriate talks
befitting thc national imporiance of
the January 23, 1866, seventieth birth-
day of Netaji Subhas Chandra Bose;

(b) if so, the details of the pro-

gramme; and
tc) if not, the reasons therefor?

The Minister of Information and
Broadcasting (Shrimatl Indira
Gandhi): (a) to (c). Netaji Subhas
Chandra Bose was born on 23rd
January, 1807. Accordingly, his 70th
birthday anniversary will be observed
on 23rd January, 1967 and not in 1966
as mentioned by the hon. Member.
‘On that occasion, A.LR. will arrange
sultable programmes on the life and
work of Netaji. It is too early at this
stage to give details of the coverage
to be provided.

‘Maltreatrient of Indian Deputy High
Commis ion's Personnel in Dacea

*378. Shri Jashvani Mehta:
Sh: P €. Torooah:

Will the Minister of External
Affairs be plonsed lo shate:

(a1 whether Govermment had lodg-
ed a protest with Pakistan against
the maltreatment of the Indian
Deputy High Commission’s persofinel
in Dacca involving gross violation of
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diplomatic immunity, on the 4th

November, 1985; and

(by if so, the reply/reaction of
Pakistan Government thereto?

The Minister of State in the Minks-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir; the
Government of India also demanded
due apology from the Government of
Pakistan for the violation of diploma-
tic immunities and the forcible police
measures taken against the personnel
of the Deputy High Commission.

(b) The High Commission of Pakis-
tan have rejected the Government of
India's protest and made certain
counter-allegations of humiliating
treatment and harassment of the
officials of the Deputy High Commis-
sion of Pakistan in Calcutta, These
counter-allegations are wholly in-
correct.

Retrenchments of EM.E. Workers

*370. Shri Indrajif Gupta: Will the
Minister of Defemce be pleased to

state:

(a) whether it is u fact that over
800 Defence workerg of the EME. es-
tablishments have recently been serv-
ed with discharge notices;

(b) it so, why these notices are
being issued now after having been
held in nbeyance on the previous
ocrasion: and

(e) whether, in the light of the re-
cent Indo-Pak conflicts, it is essentlal
to retrench Defence workers in this
manner?

The Minister of Defence (Shri ¥. B,
Chavan): (a) 201 workers of the EME
Establishments have been served with
notice of discharge, on 1st November,
1865, for a period of 3 months.

(b) These notices were held in
abeyance on the last occasion as the
question of extending the tenure of
employment of these surplus workers
was under consideration at that time;
it has since been decided to extend
the tenure upto 3lst January, 1968
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and, therefore, those who were entitl-
ed to 3 months' notice had to be
served with such notices on 1st
November, 1085,

(e) These workers have been
rendered surplus due to discard policy
of a certain type of Army vehicles.
The possibility of utilising the ser-
vices of these surplus employees in
the context of the emergent situation
created by the Indo-Pak conflict has
been examined and it has been found
that it will not be possible to utilise
their services within the EME Organi-
sation. Attempts to absorb them in
equlvalent or lower skilled and semi-
skilled apopintments during their
motice period, within the Defence
Organisation, and in certain Public
Sector Undertakings are, however,
continuing

Flights by Enemy Planes over Indiam
Territory

*380. Shri Swrendranath Dwivedy:
Will the Minister of Defence be
pleased to state:

{a) whether his atlention has been
drawn to the news published widely
in the country about the flights of
enemy planes over pur strategic posts
in Punjab and Rajasthan;

(b) whether these planes were in-
tercepted and if so, whether these
planes followed the same route or
intended to cover the game areas both
mn Tth and 10th October, 1985; and

(c) the duration of these flights
over our territory and whether there
is any information as to the direction
of the return of thess planes”

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir.

(b) and (c). Attempts to intercept
the planes were made but the planes
escaped. The planes followed diffe-
rent routes.

Collaboration with other Oountries in
Defence Matters

*381. Shri Madhu Limaye: Will the
Minister of Defence be pleased to
slate:

(a) the steps taken by Gouvernment
to further strengthen the collaboration
in the matter of Defence between
India and USSR, and other East
European Stales after the Indo-Pakis-
tan hostllities in August-September,
1965;

(b) whether such steps include ae-
curing of assistance in the matter of
establishing new units in the defence
sphere in the public sector; and

(¢) it sg, the broad features of this
collaboration?

The Minister of Defence (Shri ¥. B,
Chavan): (a) to (c). We have been
procuring certain defence equipment
from the USSR. and other Eastern
European countries. It is not in the
public interest to mention the details.

it fdrom

*382. Wlo TW wIEY Wifygar
ot TEdww T
wt femw  qeamaw :

w1 afieewr gt oy wer W
er‘:

(%) fearn 9@ Fx7 & fag
it fefaai & sfmw & feg
s fave gwew fisz mo B mor ww
v g8 fier wwaw gar g Wi

(w) st gz & fog @12 aw
arte pfaa €1 goard # oqw AW
wr yafa gE 2 ?

sfron wft (st owem T
wg™ ) (%) o fefen w
wfmeer &amal £ q@rdt g #
gz & & g T % fem afe-
s fear amr & 1 v wrfeer



Written Answers

02§

g 57T WEE WEWI § W) Farng
9 fma w2wi ¥ fau gem fer
™ qg & & adet 7 sfowe, T4

g gF & gUTny  aqT AW
gt SgEsl w1 faw

Faa, werdl fedrt & sfoere
T IS W WE AE §, wife of
WY 1 W T IIAT W AR E

(w) Tt 37 & fam e
B qar Au™ gfoar € goarf £
wifa sma: wATETE W R §O
glgardt & s w73 5, oA g
{G“fl’n'u:oa‘ !ﬂ‘ﬂ‘ﬁ'gﬁ fam=
gwd | o mHo g1 wfaww ¥
wroor g §@ w41 F), WET e
g qu e Sfge @, waft @
¥w wiow §@w = e

Speech of Minister of Food and
Agricallare

*383. Sbri Hari Vishnu HKamath:
Will the Prime Minlster be pleased
to state:

(a) whether hig attenlion has been
drawn to the reported speech of the
Minister of Food and Agriculture in
New Delhi on the 6th November, 1065
that the “Union Ministries are sove-
reign empires in themselves and unless
the rigid boundaries between them are
pulled down, and a team :pirit creat-
ed in the administration, there is no
salvation for the country”;

(b) whether the report is correct;
and

(c) if so, the measures taken to rec-
tty and normalize the situation?

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Bhastri): (a) Yes.

(b) Yes; in broad outlines.

(¢) For securing effective co-
ordination between the various Minis-
tries several committees both at the
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Ministers' level as well as at official
level are already functioning. How-
ever the need for streamlining and
modernising the entire administrative
machinery and for securing more
effective co-ordination is recognised
by Government. This matter would
be examined in detall by an Adminis-
trative Reforms Commission which is
proposed to be appointed by Govern-
ment shortly.
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(w) earam g, 9o Ew fadw
arty w2 fag g §, fr Wt & a
w1 wfer wg= 7 fan amm

Indian Diplomatic Bags Searched by
Pak Authorities

*385. Shri Harl Vishan Kamath:
8hri Himatsingka:
Shri Rameshwar Tantia:
Sbri Bam Harkh Yadav:

Will the Minister of External
Affalrg be pleased to state:

(a) whether it is a fact that recent-
ly Indian diplomatic bags were selzed

and forcibly searched by the Pakis-
tani authorities at Karachi;

(b) it g0, Government's
thareto; and

{c) the further action being taken
in the matter?

reaction

The Ministor of State in the Minls-
try of External Afalrs (Shrimat!
Lakshmi Meaom): (a) No, Sir; only
tha personal belongings of the diplo-
matic courier were searched.

(b) The Government have lodged
a strong protest.

{¢) The Government are keeping a
watch on the future treatment of
Indian diplomatic couriers by the
Pakistani Authorities.

fasw =fa e fowz
983. =Y e :
wft e faad
st ToTREY g
w7 WATe Wt 57 TATA #T FAT
win e :
(%) *a wfrz wre fag * exfe
7 frdw arw-fowz ardi w3 w1 1K
sy faerodfia & o1
(&) afz e, &1 s I woelt
o fafwar % s woer-
ark?

durr  foam & 3ol (o
weft) (%) " (a). A
weame qr ww-fewr  gwem guTgerT
afafa gra 2 ey, 1965 w1 frar

fem mo ar, feg fewgfedt 5w o
difi @wan 17 & wroo v @
it firar e )

Lower Gelection Grade in Posts and
Telegraphs Departmont

#4. Bbri Kishea Pattnayak:
Shri Madhu Limaye:
Shri Bagri:

Will the Minister of Communies-
tions be pleassd to state:

(a) whether it is a fact that one
third of the vacancies in Lower Belsc-
tion Grade of Posts and Telegraphs
Department are fillled on merit-cum-
fitness basis from Time-Scale Clerks;
and

(b) if so, the reason for excluding
Telegraph Traffic Division Irom the
Salection on merit-cum-fitneas Lasis?

The Deputy Minister in the Depari-
ment of Communications (Shri Bhags-
vati): (a) No. Only in the Postal
and RMS Arms, one third of the
Lower Seclection Grade vacancies is
filled up on the basis of merit (selec-
tion) and two thirds by seniority-
cum-fitness. In the Telegraps Engi-
neering and Telegraph TrafMc Arms,
as also in the Telephone Revenue
Accounts Offices and the Stores and
‘Workshops Organisations promotion
to LSG. is wholly based on senlority-
cum-fitness.

(b) In the Postal and RMS Armas,
the supervisory clerical posts in LS5.G.
are wholly operative and an element
of selection has been Introduced In
making these promotions. The offices
in the Telegraph Engmeering/Arm
and Stores and Workshops Orga-
nisation emplpoying clerks are of
non-operative nature; whereas the
offices in the Telegraph Trafic Arm
and Telephone Revenue Accounts
however deal with both operative and
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non-operative work. In such offices
promotion to the supervisory L.S.G.
posts is based on seniority-cum-fitness
only. There is no discrimination
against the Telegraph Traffic Arm in
this matter,

Commissioned Officers in  Ordnases
Depots

985. Shri Bagri:
Shri Madhu Limaye:

Will the Minister of Defence be
pleased to state:

(@) whether it is a fact that several
officers who have been commissioned
ure attached to Ordnance Depots or
Units where they are really surplus;

(b) whether it is also a fact that
they are being so attached because the
raiging of units for which they are
meant has been delayed on account of
lack of equipment and recruits; and

(e) if so, the steps taken by Gov-
ernment to overcome this lag and te
expedite delivery of equipment and te
achieve better co-ordination and plan-
ning?

The Minister of Defence (Shri Y. B.
Chavan): (a) No Ordnance officers
attached to Ordnance Depots or Units
are surplus to requirements.

(b) and (c). Do not arise.
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L
(w) 37 &wi & = wfawar sqq
¥1 ag fran wfama & ; WiT

() sfarar sag aT 398t T
wig &1 faae gfawa a6 gaTg ?

waTR Wl war wo) wfe sa (s
wTw WY W) (%) & (7).
QAT gEAT oFd &1 A1 G WK
q%F & TAr 99 9T 79 & W |

P & T Staff Quarters In Calicut

988, Shri A. K. Gopalan: Will the
Minister of Commaunications be
pleased to state:

(a) whether it is a fact that the
constriction of the Posts and Tele-
graphg staft quartery in Calicut,
Kerala is being postponed for want of
a gite;

(b) whether the Committee set up

for finding the sites visited the two
proposed sites; and

(¢) if 50, the reasons for not select-
ing any of those sites?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vatl): (a) Yes

(b) Yes,

(c) There were some defects and
deficiencies in bolh the plots. How-
ever, the consensus of opinion of the
committee was in favour of one of
the plots. The suitability of this plot
for comstruction has been called for
from the Executive Engineer.

Wage Board for Kerala Manicipal
Workers

929, Shri A. K. Gopalan: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Goverrment have re-
celved interim recommendations of the

Kerala Municipal Corporation Wage
Board;

(b) if so, its
tion:: and

main recommenda-

(e} whether Government have
taken any steps for their implementa-
fion?

The Minister of Labour and Em-
ployment (Shrl D. Sanjlvayya): (s)
Yes.

(b) The Board has recommended
interim relief at the rate of Rs. 750
per month in the case of one set of
workers and Rs. 250 per month in
case of others. This is to be paid
from the lst January, 1065,

(c) The question of implementation
of the recommendations is under con-
sideration of the Government.

wgaT W@l A

990. oft fira mo : waT wm WY

T gA1 g7 @Al &1 §9
ﬁ“f & -

(%) ®men &A1 8 T g% AW
5 fwe E“".’ﬂi i‘<

(@) €7 gezdi 7 g afer
wt aqt fead ama gn ;o

(7) w7 guEmwi & v syfwgi
& afrarci 1 &7 7 qfawe § €9
# frft-feady nfm &1 ?

ww ot e WAt (s we
wafEzTl) ;o (%) WREET, 1964 ¥
faam, 1965 a% 157 WEw

o¥ 189wt gizd Y

(=) 461 safwr 7 ovr 1970
TR g

(n) gee oww F owm Ak
W wwr Y ¥9 qr @ & wodt
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Persons of Indlan Origin in Foreign
Countries

991. Shri Krishna Deo Tripathi: Will
the Minister of Extermal Affalrs be
pleased to state:

(a) the number of persons of
Indian Origin in other countries,
eountry-wise, together with the num-
bers of those have acquired citizen-
ship of the resident country;

(b) the number of persons who are
still Indian citizens; and

(¢) the number of persons who are
Stateless?

The Minister of External Affairs
(Bhri Bwaran Singh): (a) to (c). The
requisite information is being collect-
ed from our Missions abroad amd will
be placed on the Table of the House.

Appointments in ALR.
Shri Sidheshwar Prasad:
Bhri U, M. Trivedi:
Will the Minister of Informatiom
and Br ing be pl i to state:
(a) the names of the posts to which
top-ranking  officlals have been

appointed in the ALR. without the
selection or approval by the UPS.C.;

been

(b) since when
appointed; and

they have

(¢) why they are being continued
and their cases nol referred to the
UpPsSC?

The Minister of Information and
Broadcasting (Shrimatl Indira
Gandhi): (a) None.

(b)Y and (c). Do not arise.

‘Fx-servicemen on Live Registers of
Employment Exchanges

#93. Shrl Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Labour and
Employment be pleased to state:

(a) the number of ex-servicemen
borne on the Live Registers of varl-
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ous Employment Exchanges in each
State secking employment assistance
as on the 31st October, 1065; and

(b) the number of such ex-service-
men who found employment till the
end of October, 19657

The Minister of Labour and Em-
ployment (Shri D. Banjlvayya): (a)
and (b). The information is being
collected half-yearly. A statement
showing flgures for the period
January-June, 1685 is lald on the
Table of the House. [Placed in Lib-
rary. See No. LT-6187/65).

Passports lssued for U.K.
954. Shri Dhuleshwar Meena:
Shri Ramachandra U

Will the Minister of External Affairs
be pleased to state:

(a) the number of passports lssued
for UK, during the last six months;

(b) the number of applications re-
ceived mnd the number of applications
entertained during the above period;
and

(¢) the number of applications re-
jected during the above period?

The Minister of External Affalrs
(Shri Swaran Singh): (a) 10,753,

(b) 11,598
(c) 436.

Unemployed Graduates

995. Shrl Dhuleshwar Meena:
Shrli Ramachandra Ulaka:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is & fact that the
number of unemployed Graduates in
the country is on the increase; and

(b) if eo, the steps taken by Gov-
ernment to provide them with sulta-
ble employment assistance and the
Iatest position in this regard?
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" The Minister of Libour and Em-
ployment (Shri D, Sanjivayya): (a)
Precis~ information is not available,
However, the number of Graduates
(including post-Graduates) sccking
employment assistance through Em-
ployment Exchanges increased from
44,024 to 79.624 between March, 1961
and June, 1965,

(b) Various development schemes
tn the Five year Plans are expected
to lead to larger employment oppor-
tuni‘ics for the educated persons In-
cluding Graduates. According to
Employment  Exchange statistics
91,298 Graduates (including  post-
Graduates) had been placed in em-

ployment during the period March
1961 to June, 19635.
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Cost of Living Indices for Madhya
Pradesh
%98 Shrl Lakhmu Bhawanl: Will

the Minister of Labour and Employ-
ment be pleased to state:

(a) whether Government have re-
ceived any represcntation from the
Trade Unions of Madhya Pradesh re-
questing for the revision of cost of
living indices for Madhy Pradesh; and

(b) if so, the action taken in the
matter?
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The Minister of Labeur and Em-
ployment (Shri D. Sanjivayya): (a)
No.

(b) Does not arise,

Adivasi Labour in Madhyy Pradesh

999. Shri Lakhmu Bhawanl: Will
the Minister of Labour and Employ-
ment be pleased 1o state:

(a) whether Government have re-
cently conducted any survey of the
working conditions of Adivasi Labour
in the industrial areas of Madhya
Pradesh;

(b) if w0, the resulls of the survey;
and

(¢} the steps taken by Government
in the matter?

The Minister of Labour and Em-
ployment (Shri D, Sanjivayya): (a)
No,

(b) and (c). Do not arise.

Accident in Coal Mine Neay Paw-
leshwar

1000. Shri Ram Harkh Yadav: Wil
the Minister of Labour amd Empley-
ment be pleased to state:

- (@) whether two miners were kill-
ed in the ufternoun of the 4th Novem-
ber, 1085 when a portion of a coal
mine near Pawleshwar in the district
of Burdwan, West Bengal gave way;
and

(b) it so, the details thereof?

The Minister of Labour and Em-
ployment (Shri D, Sanjivayya): (a)
On 3rd November 1865, two miners
were killed at Darula colliery, Pan-
daveshwar, West Benga| by fall of
roof coal.

(b) The accident occurred at 3 p.u.
when a mass of roof coal 141 M+
M thick fell from a height of 24 M.
The accident was inguired into by
officers of the organisation of the
Chief Inspector of Mines on the same

cvening. As the presence of weak-
ness in the roof in the form of hidden
converging slips could not be known,
no blame could be attachedq to any-
body.
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Manufacture of Nuclear Weapons 154
India

1003. Shri Karnl Slaghji:
Shri Guishan:
Bhri Buta Singh:
Shri Onkar Lal Berwa:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government have re-
ceived any advice from the Govern-
ment of USA. against the manufac-
ture of nuclear weapons by India; and

(b) if so, the reply sent to the Gov-
ernment of US.A.?

The Minister of External Affales
(Shri Swaran Singh): (a) and (b).
The Government of the United States
of America have in international
forums commended the decision of the
Government of India not to acquire
nuclear weapons. They have also im
a general way drawn attention to the
serious economic, military and poli-
tical consequences of  non-nuclear
countries trying to acquire a nuclear
weapons capability. The Government
of India have, however, rereived no
official communication in this regard
from the Government of the United
States of America and the question of
sending any reply does not, therefors,
arise.
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Indian Film burnt in Indonesia

1004, Shri Rameshwar Taotis:
Shri Humatsingka;
Shri D. C. Sharma:
Shri Kapur Singh:
Shri P. K. Deo:
Shri Solanki:
Shri Narasimha Reddy:

Will the Minister of External Affairs
be pleased to stale:

(a) whether it is a fact that demons.
#rators burnt an Indian film entitled
Patudji Mahipal Shakila’ in Central
Bumatra during a rally in protest
against Indian self-defence measures
mgainst Pakistan; and

(b) ir so, whether any protest ha»
been lodged with the I!ndonesian
Government?

The Minister of External Affairs
(Shri Bwaran Singh): (a) Govern-
ment has seen press reports to that
effect. The Indian Embassy in Jakarta
has been unable to verify these re-
ports due to lack of communications
and the current disturbed conditions
in Indonesia.

(b) No protest has been lodged with
the Indonesian Government so far.

Working Efficiency of Telephone
System

1005. Dr. L, M. Singhvi: Will the
Minister of Communications be pleas-
ed to state:

(a) whether Government have in-
stituted surprise checks and spot in-
vestigations in the working eficiency
of the telephone systems in metropo-
litan cities of India;

(b) whether it is a fact that stand-
ards of service have been deleriorat-
Ing particularly in the handling of
long distance telephone calls; angd

(c) if so, the actlon being taken in
the matter?

t
The Deputy Minister in ithe Depart-

ment of Commaunications (Shri
Bhagavati); (a) Yes, Sir.
(») Neo.

(c) The efliciency of the telecphone
services is being kept up and raised
further by taking wvarious steps such
as opening of new exchanges, increas-
ing the capacity of existing exchunges
as feasible, replacement of manual
exchanges by automatic ones, intro-
duction of modern type of gwiltching
equipment like Crossbar swilching
system, provision of large blocks of
trunk ecircuits through co-axial cables
and Micro-wave sysiems on main
routes, introduction of subscriber/
operator trunk dialling services on
important trunk circuits, ete.

Unemployment

1006. Dr. L. M. Singhvi: Will the
Minister of Labour and Employment
be pleased to state;

(a) whether there has been an in-
crease in the unemployment during
the last year; and

(b) if 0, the steps proposed to be
taken to create employment potential
and to eradicate unemployment, par-
ticularly among the educated?

The Minister of Labour and Em-
ployment (Shri D. Banjlvayya): (a)
Precise information ig not gvailable.
However, the number of applicants

seeking employment assistance
through Employment Exchanges de-
creased from 26,71,633 to 2652685

between Seplember, 1964 and Septem-
ber, 1065.

(b) Various development schemes in
the Fevi Year Plans are expected to
lead to larger employment opportuni-
ties for unemployed persons including
the educated persons.

Integration of N.C.C, wilh Territerial
Army
1007. Dr. L. M. Singhvi:
. Bbrl Linga Reddy:
Will the Minister of Defemce be
pleased to state:

(a) whether Government huve com-
sidered any proposal to integrate the
N.C.C., Territorial Army and othar
similar organisations;

(b) it so, the details of sach inie-
gration; and
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(e) if nel, the reasons thercfor?

The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju):
{a) No.

(b) Does not arise.

(c) The reason for not integrating
the N.CC. and T.A. ete, is that the
Territorial Army and Home Guards
etc, have been set up in relation to
different sections of the population
with aims which differ in each case.

Publicity about Indo-Pak Confilct

1008. Shri S, M. Banerjee:
Shrj M. L. Dwivedl:
Shri Subodh Hansda:
Shri B. C. Samanta:
Shri Parashar:
8hrl 8. N. Chaturvedi:
Shri Sidheshwar Prasad:

Will the Minister of Informatiom
and Broadcasting be pleased to state:

(a) whether it is a fact that Hindl
speeches, talks and news features om
Indo-Pakistan conflict are not givem
all-India publicity;

(b) it so, the reasons therefor; and

(¢} the steps taken by Government
to remove this discrimination be=
tween English and Hindi?

The Minister of Information and
Broadcasting (Bhrimati Indira Gandhi):
{a) Broadcasts to the nation by the
Prime Minister, which are both in
English and Hindi, are relayed over
the entire network of All India Radio.
Other important broadeasts in  Hindi
are relayed by stations serving the
Hindi area.

(b) The reason why all such broad-
casts in Hindi are not rclayed over
the entire network is that stations
serving the non-Hindi areas have to
originate @a large number of pro-
grammes in their own languages.
Since broadcasts in Hindi and other
Indian languages constitute the wast
bulk of AIR's total output, stations in
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the non-Hindi areas would be left
with very little time for programmes
in their own languages if they were
to relay every important broadeast in
Hindi. On the other hand, the num-
ber of items in English is substantially
less, so that relaying them over the
entire network does not affect  the
programmes in Indian languages.

(c) In view of the reply to parts
(a) and (b), the question of any dis-
crimination does not arise,

Pak. activities on Eastern Border

1009. Shri B. K. Das:
Shri Shree Narayan Das:
shri P. C. Borooah:

Will the Minister of Defence be

pleased lo state:

(a) whether the concentration of
Pakistani forces along the Pakistam
border with West Bengal, Assam and
Tripura still continues; and

(b) whether it is a fact that the
people belonging to the minority
communities inhabiting the above-
mentioned border areas have been
asked to vacale the places up to a
certain depth?

The Minister of Defence (Shri Y. B.
Chavan): (a) Pakistan regular army
troops, East Pakistan Rifles personnel
and irregular forces, called Mujahids
and Ansars, continue to be deployed in
strength along the East Pakistan
border.

(b) Government are aware that a
number of members of the minority
community have been removed from
the border areas fo the interior of

East Pakistan.
Seviet Seacraft for Indlam Navy

1010. Shri Harl Vishnu Kamath:
Shrimatl Sharda Mukerjee:
Shri Onkar Lal Berwa:
Shri Hukam Chand
Eachhavaiya;
Shri E. Barua:
Shri Basappa:

Will the Minister of Defence be
pleased to refer to the reply given to
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Starred Question No. 205 on the 30th
August, 1965 and state:

(a) whether the delegation to Mos-
cow for negotiating the purchase of
seacraft for - the Indian Navy has
shown results; and

(b) it so, the details thereol?

The Minister of Defence (Shri ¥. B.
Chavan): (a) and (b). Yes Sir. A
contract has been signed for the pur-
chase of submarines and other naval
crafts. It would not be in the public
interest to disclose other details.

Amenitles for Jawans and their
families

1011, Shrimatl Tarkeshwarl Sinha:
Will the Minister of Defence be pleas-
ed to state:

(a) whether Government are aware
that_great confusion prevails in re-
gard to the supply of goods by the
public for the benefit of Jawans, their
Tamilies and wounded soldiers; and

(b) if so, the steps Uovernment
propose to take to give co-ordinated
and complete piclure of al] c.atlers
pertaining to the prganization of ame-
nities for Jawans and their familivs?

The Minister of Defence (Shri Y. B,
Chavan): (a) and (b). No, Sir. The
public as been advised through press
releases that donations in the form
of cash are most suitable and secure
maximum benefits to the Jawans.
Donations in kind of certain specifled
items are aleo welcome. Indications
have also been mmade of the manner in
which these donations are to be sent.

Ald for Nepal

1012. Shri Vishwa Nath Pandey:
Will the Minister of External Affairs
be pleased to refer to the renly given
to Unstarred Question No. 1544 on the
6th September, 1985 regarding finan-
cial aid for Nepa] and state

(a) whether Government nave con-
sidered the request of Nepal Govern
ment for establishing a Medical Col.

lege and further devclopment of
small-scale industries in Nepal; and

(b) if so, to what extent?

The Minister of External Affairs
(Shri Bwaran Simgh): (a) The re-
quest is under consideration.

(b) A survey to assess the require-
ments of a Medical College in Nepal
has been undertaken. A Specialist on
Small Scale Industries is expected to
visit Nepal shortly to make g prelimi-
nary survey for the development of
small-scale industries,
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Wage Board for Tea Plantations

1016. Shri P. C. Borooah: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the Central Wage
Board for Tea Plantations has submit-
ted its report; and

(b) it so, its
tions?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayrya):
(a) Not yet.

(b) Does not arise.

Forelign Government's Offer of Help
for Setilement of Refugees

1017. Shri Rameshwar Tantla:
Shrl Himatisingka:

Will the Minister of External Affalrs
be pleased to state:

is a fact that the
Duteh Government have rendered
some financial help to the Indian
Government for the refugees ‘n India
who were victims of the recent con-
flict betwcen India and Pakistan:

main recommenda=-

(a) whether it

(b) if so, whether any other coun-
try has offcred any such nelp; and

(c) if so, the nameg of the countries
and the k.nd of assistance offered by
them?

The Minister of External Affairs
(Shri Swaran Singh): (a) Tke Dutch
Government has not offered any help
for refugecs in India who were victims
of the recent conflict between India
and Paekistan. However, it is under-
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stood that the Dutch reformed
churches are collecling funds for
refugees from war-stricken areas.
The target is 5 lakh guilders (approxi-
mately Rs. 6.6 lakhs) for the Indian
sub-continent,

(b) No, Sir.

(¢) The question does not arise.

Defence Development Units

1018. Shii P. R. Chakraverti:
Shii P. C. Borocah:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that thres
defence development units in the Pub-
Lic Sector have declared a dividend;

(b) whellier the Department cf De-
fence Production hag submitted a note
to the Planning Commission regard-
Ing the method and manner jn which
defence production could be stepped
wp; and

{g) whether imporis of spares and
other equipment required for operating
the defence units to their capacity
have received higher priority?

The Minister of Defence Production
in the Ministry of Defence (Shri A. ML
Thomas): (a) Four Defence Produe-
tion Units in the Public Sector wiz.
Bharat Electronics Limited, Garden
Reach Workshops Limited, Mazagon
Dock Limited and Praga Tools Limit-
ed have declarced dividend al different
rates for the year 1964-65,

(b) The Department of Defence
Proudction have projected their re-
quirements of various gtrategic raw
ovaterials and finished products to the
kalnning Commission.

() Yes, Sir.
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Speech of Chief Minisier of West
Bengal

1020. Shri C. K. Bhattacharyya:
VZill the Minister of Exterual Affalrs
be pleased to state:

(a) whether his attention has been
drawn to u speech of Shri P, C., Sen,
Chief Minister, West Bengal in Cal-
cutta stating that US.A. will pursuade
China through Pakistan to attack Iudls.
for making a barter on Kashmir;

(b) whether this  Information s

confirmed by the Government of
India; and

(c) if so0, the steps being taken im
this matter?

The Minister of External Affairs
(Shri Swaran Singh): (a) The state-
ment in question was mad-. not by the
Chief Minister of West Prngal but by
sumeone who had comne 1o sce pim.

(b) and (c). Do not arise.
Production of HF. 24 Jets

1021. Shri Vidya Charan Shukla:
Shrl Indrajit Gupta:
Shri Shree Narayan Das:

Will the Minister of Delfence be
pleased to refer to the weply given to
Starred Question No. 286 on the 30th
August 1985 and state the p-ogriss
since made in the procurement of
additional itemg of plant and machi-
nery for production of HF 24 Jets,
supply of raw material ani =~umpo-
nents and for trai* ‘ny of personnel in
aeronautical enginecring?

The Minister of Defence Production
tn the Ministry of Defence (Shil A. M.
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Thomas): The supply of seme plunt The Minister of Extermal Affairs
and machinery by the U.S. Covern- (Shrl Swaran Singh): (a) and (b).

rnent has not materialised. Tlere has
been no change in the position already
indicated regarding other reguests
made to U.S. authorities.

Pak Violations of Ceass-Fire

1622, Shri Vidya Charan Shukia:
Shri Vishwa Nath Pandey:

Will the Minister of External Affairs
be pleased to state the steps taken by
the Security Council on the protest
notes sent to it after the cease-fire on
the 23rd September, 1965 regarding
the violations of cease-fire line by
Pakistani troops?

The Minister of External Affairs
(Shrl Swaran Singh): Pakistan viola-
‘tions of the ccase-fire, reported to the
UN Secretary General by ine Perma-
nent  Representative of India, are
circulated to the Security Council as
UN documents, Accordiny to the UN
Secretary General, the viciation com-
plainls are transmitted immediutely to
the UN Observers for invesligation
and report, Results of the investi-
gations by UN Observers aie present-

ed by the Secretury General in &
wories of reports to the Security
Council,

Passport Restrictions for Etudents
Proceeding te U S.A.

1028, Shri Karnl Singbjl: Will the
Minister of External Affa)rs be pleas-
ud to slate:

(a) whether it is a facl that batch
of students from Kerala were refused
passports by the Government of India
to proceed to US.A. for prosecuting
higher studies; and

(b) i so, the reasons therefor?

Presumably, the Hon'bl® member is
1eferring to some medical praduates
intending to go to U.S.A. for higher
studies. As the House is aware some
conditions have been 'wil duewn on
ine issuc of passports tn medical
siudents and practitioncers, That is to
say generally those who are either
(i) M.BB.S. with seven years expe-
rience, or (ii) M.B.BS. with 80 per
cent marks and three years expe-
rience, or (iii) holder of any post-
graduate degrec like M.S, M.D. etc.
are allowed to go abroad for further
studies.

Commonwealth Secretariat

1024. Shri R. S. Pandey:
Shri Hem Raj:
Shri Indrajlf Gupta:
Shril Jashvant Mehta:

Will the Minister of
Affairs be pleased to state:

External

(a) whether the permanent Com-
monwealth Secretariat has since been
constituted and started functipning im
London; and

(d) if so, the progress made so far
in its functioning and the Indian con-
tribution thereto?

The Minister of External Affairs
(3hri Swaran Singh): (a; Yes, Sir.
I'ne Commonwealth Secreturial has
started funclioning with skeleton staff;

(b) So far, the posts of Sceretary
General, two Deputy Secrctaries-
CGeneral and some other semor officials
have been filled. India's sharo of
contribution at 11°4 per cent comes to
£10,950 (Rs. 266.000:00) for the first
year.
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Quarters for P. and T. Fraployees In
Punjab

1026, Shri Daljit Bingh: Will the
Minister of Communications te pleas-
ed to state:

(a) the number of class III gnd IV
cmployees of the P, and T. Depart-
ment in Punjab who have been pro-
vided with quarters so far;

(b) the number of such employees
who have not been provided with
quartery even after completion of ten
years of service; and

(c) the steps being taken in the
matter?

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagavatl): (a) Class I1I—1563; Class
IV—419.

(b) Class III—4047; Class IV—1111,

(e) Sanction for constructing of 49
units of quarters at wvarioui places
have been accorded, out of which 5§
units are under construction. Propo-
ral for construction of more quarters
is under examination.

Jullundur A.LR. Statiou

1027. Shri Daljit Singh: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that the
Jullundur Radio Station will be
named &s the Punjabi Radio Statiom;
and

(b) if so, the steps so far taken in
the matter?

‘The Minister of Information and

Broadcasting (Shrimati Indira
Gandhl): (a) No, Sir.

(b) Does not arise.

Nehru Mountalneering  Institate

1028, Shri Yashpal Siugh: Will the
Minister of Defence be pleased to
slote:

(a) whelher there is any prcposal
under consideration to establish the
Nehru Mountaineering Instilule in
Darjeeling;

{b) if a0, whether any financial help
has been given by the Central Gov-
ernment; and

(c) the details thereoft

The Minister of Defence (Ehri ¥. B.
Chavan): (@) The Government of
Uttar Pradesh in collaboration with
the Government of India (Minieiry of
Defence) have set up the Nehru Insti-
tute of Mountaineering at Uttar Kashi.
The first course started on 11th Oecto-
ber 1985 and was completed on 14th
November, 1965, the birth anniver-
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gary of late Shri Jawaharlal Nehru.
The Defence Minister is the President
of the Institule and the Chief Minis-
ter Uttar Pradesh is the Vice-Presi-
dent,

(b) and (c). The Government of
India has agrced to pay 50 per cent
¢f the recurring expenditure not ex-

ceeding Rs. 2 lakhs per year from
Defence Budget.

Firing by East Pakistan Rifies

1029, Shri Kajrolkar:
Shri Hukam Chang
Kachhavaiya:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that East
Pakistan; Rifles opened fire on the 8th
October, 1965 on a crowded passenger
bug bolonging to Assam State Trans-
port Service near Dawki border
checkpost on the Assam-East Pakistan
border;

(b) if so, the damages caused to
men and property;

(¢) whether any protest nots has
becn sent o Pakistan; and

(d) if so, with what result?

The Minister of Defence (Shrl X. B.
Chavan): (a) On the 4th October,
1065, Pakistani forees from their bor-
der outpost of Synrem fired three
rounds at a passenger bus of the
£ssam State Transport going from
Shillong towards Dawki when it had
crossed Dawki bridge.

(b) Nil.

(c) and (d). A protest has been
lodged on this and other provocative
scts by Pakistan in the Dawki mrea
A reply is awaited.

Cartridges for Rifle Clubg

1030, Shri Karnl Singhjl: Will the
Minister of Defence be pleased to
state:

{a) whether it is a fact that the
National Rifle Assoclation of India
have made a preference for shot size
No. 7 for clay pigeon shooting car=
tridges being manufactured in  the
Indian Ordnance Factories in 12
gmuge; and
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(b) if su, why shot size No. 7 are
not readily available when larger

sizes are manufactured?

The Minister of Defence Production
ir the Ministry of Defence (Shri A, ML
Thomas): (a) No communication om
the subject has been reccived from the
National Rifle Association of India.

(b) The production of cartridge 12
bore size No. T for clay pigeon shoot=
ing to the required standard is yet to
be established in the Oidnanoe
Factories.

Cartridges for Rifle Clubs

1031, Shri Karnl Siaghji: Will the
Minister of Defence be plessed to
itate;

(a) whether the recently added
2]" cariridges by the Indian Ord-
nance Factories placed on the civilian
market are superior to the 2} car-
tridges upto now regularly offered;

{b) whether patterning tests have
been done to determine the fact that
the 23" cartridges are superior to
merit such a price difference; and

(c) the methois employed for pet
terning and the percentages obtained
in wvarious patterning tests from
different distances?

The Minister of Defence Productiom
iu the Ministry of Defence (Shri A. ML
Thomas): (a) It is not claimed that
2-3/4" cartridges are superlor to 3-1/2"
cartridges.

(b) In view of (a) above, there has
been no necessity to conduct any pat-
terning tests 2-3[4" cartridges were
produced in limited quantities. The
cost of production was, thercfore,
necessarily high. These cartridges
were released to the civilian market
at the actual cost of production.

(e) Does not arise.
Ehortage of Post Cards and Stamps

1032 Shrimati Rennka Barkataki:
Will the Minister of Communications
be pleased to state:

{a) whether it is a fact that cards
and stamps Wwere not available in
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many Post Offices including Gauhatl,
Zanabazar, Silpukhuri, Jorhat elc. 1n
Assam in the months of August and
Beptember, 1065; and

(b) if so, the main reasons there-

for?

The Deputy Minister In the Depart-
ment  of Communications  (Shrl
Bhagavatl): (a) Yes.

(b) Owing to delay in receipt of
postal stationery from the Security
Press.
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14. WITy T6TC & qo wfgwrd-
L
15. TAT WATHT ¥ oA @R
faam
16. WEQITHT §1 Heqmq |
drgiz €18 T §1 O 4 GR
oo

(wr) oft ¥
() s 7@y 3zan |
U.S. Consul-General's Visit to Sikkim

1036, Dr. Ranen Ben:
Shri Dinen Bhattacharya:

Will the Minister of External Affairs
®e pleased to state: :

(a) whether it is a fact that U.S.
Consul-General in Calecutta had
taken a gentleman not  connecled
with his office alongwith him to
Sikkim recently;

(b) whether it is also a fact that
the West Bengal Government have
drawn the attention of the Central
Government to this affairs; and

(e) if so, the reaction of Govern-
ment thereto?

The Minister of External Affairs
{Shrli Swaran Singh): (a) No. Bir.

(b) and (c). Do not arise
Map on Cease-fire Povition
1037, Shri Heda: Will the Minister
of Defence be pleased to stute:

(a) whether it is a fact that the
cease-fire position map was released
by Government;

(b) if so, when;
(c) whether the map was sent ‘e
the United Nations; and

(d) whether the map has beea
asccepled by the UN. in tote or in

pari?
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The Minlster of Defence (Bhri ¥. B.
Chavan): (a) and (b). A map show-
ing the areas under the occupation of
Indian forces in Pakistan and Pakis-
tan-occupled Kashmir and under the
eccupation of Pakistanl forces in the
Indian territory at the time of cease-
fire on 23rd September, 1965 was
released by the Governmen: of India
on Tth October, 1985,

(c) and (d), As the map was not
sent to the Uniled Nations, the ques-
tion of the UN accepting it in toto or
in part does not arise. However,
positions occupied by our tronrps and
by Pakistani troops in Indian territory
ot the time of cease-fire have been
witimated to the UN Observers

Rocognition of German Democratle
Republic
1038, Shri Indrajit Gupta:
Shri Warler:

Shri Daji:
Shri P. R. Chakraverti:

Shrl K. N, Tiwary:

Will the Minister of Extermal Alfairs
be pleased to state:

(a) whether the question of giving
recognition to the German Democra-
tic Republic has been considered by
Government; and

(b) if so, the decision taken there-
on?

The Minister of External Affairs
iBhri Swaran Singh): (a) No, Sir.

(b) Does not urise,

Wage Beard for Power Indusiry

1039. Shri R. §. Pandey:
Shri Rajeshwar Patel:

Will the Minister of Labour and
Bmployment be pleased to refer to
she reply given to Starred Question
No, 575 on the 13th September, 1963
mnd state:

(a) whether Government have fur-
ther examined the question of setting
wp of 4 Wage Board for Power In-
dustry; and

(b) if so, the decision taken In the
mather?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya):
(a) and (b). The matter is stMl
under examination.

Army Engineers

1040. Shri Balakrishnan: Will the
Minister of Defence be pleased to
state:

(a) the concessions which will be
given to the Engineers who serve in
the Defence Forces during the pre-
sent Emergency; and

(b) when such concesslons will come
into effect?

The Minister of Defence (5hri ¥. B,
Chavan): (a) Even before the declara-
twon  of the Emergency 1iwo years
ente-date was granted to the Enpineer
Officers in the Army and Air Force
for  possessing specific  engineering
qualifications for purposes of =rn'ority,
gromotion and increment of pav, This
concession continues,

After the declaration of the Emer-
gency, the following concessions have
Leen granted to Engineers commis-
sivned in the Army:

(i) An additional ante-date upto a
maximum of two years for pre-
vious civil gazetted service, if
any, to those granted Short
Service Commissions which will
not be available, if and when
they are granted Permanent
Commissions,

{ii) Lien and protection of civil pay,
leave, Provident Fund benefits

and other rights in the civil
appointment in the case of
permanent civil Government

servants who have joined as
Emergency Commissioned
Officers or as Short Serviee
Commissioned Officera.

(iii) Eligibility for Permanent Com-
mission in the case of Emer-
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gency and Short Service Com-
missioned Officers.

(b) From the date of grant of Com-
mission.

Pak. Deputy IHigh Commission in

Calcutta

1041, Shri S, M. Banerjec: Will the
Minister of External Affairs be pleas-
ed to state;

(a) whether it is a fact that some
‘Government papers of the Pakistam
Deputy High Commission in Calcutta
were taken out to Karachi by the
UK. Deputy High Commissioner, Cal-
«cutta;

(b) whether this matler was re-

ported to Centre by the West Bengal
“Government; and

(c) it so, the action taken by Gov-
ernment in the matter?

The Minister of External Affairs
(Shri Swaran Singh): (a) The Gov-
ernment is not aware of any papers of
the Pakistan Deputy High Commission
in Caleutta being taken out to
Karachi by the UK. Deputy High
‘Commissioner, Calcutta,

(b) No, Sir,
(¢) Does not arise.
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Gallantry Awards

1042. Shri Onkar Lal Berwa;
Shrl Brij Raj Singh:
Shrl Gokaran Prasad:
Shri B, K. Das:
Shri Vishwa Nath Pandey:
Shri Yashpal Singh:
6hrl Yogendra Jha:
Shri T. Ram:

Will the Minister of Defence be
pleased to state:

(a) the total number of gallantary
awards granted during the recent
fighting with Pakistan;

(b) their distinction-wise break-up;

(¢) how meany of them were Te-
ceived posthumously; and

{d) the total amount awarded #o
the family bers of the recipients
of these awards?

The Minister of Defence (Shri T.
B. Chavan): (a) So far 79 gallantry
decorations have been awarded I
connection with the recent fighting
with Pakistan.

(b) and (c):

" Param Vir Chakra .

Miha Vir Chakra (including = Bar to Maha Vir

Chakra)
Vir Chakra

.

3, both posthumous.

20, out of which 6 are posthumous,

N 57, out of which ¢ are posthumous.

(d) Rteipicnﬁ uf i’anm Vir Er;nkr‘.
‘Maha Vir Chakra and Vir Chakra,
‘other than Commissioned officers, are

given mnﬂc_l_.a_ry allowance by the
Central Government at the following
rates:—

Piram Vir Chakra .

Each Bar to Param Vir Chakra
Maha Vir Chakra

Each Bar to Mahe Vir Chakra
Vir Chakra . . .
Each Bar to Vir Chakea .

R, 5o/~ p.m. (Rs, 70/~ in care of
JCOs who have previously wom
#n award of the second order of
gallantry, such as the Maha Vir
Chakra).

Rs. 20/ p.m.

Rs. 30/- p.m. (Rs. 50/= in case of
JC0s who have previously heem

awarded & ga . ry award to

third order, such as -the Vir

Chakra)

Ra. 10/- p.m.
. . Rs. 20/- pm.
" . Ras. B pm,
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The allowance is admissible to the
recipient ana. on his death. to his
widow

In addition, each recipient of
Param Vir Chakra, Maha Vir Chakra
er Vir Chakra, irrespective of his
rank, is given by the Government of
she Stute to which he belongs, &
Tumpsum cash grant and/or annuity
at the rate prescribed by it.

The above monetary benefits are in
addition 1o the pension and other
benelits  (e.p. education of children),
mdmissible in such cases.

Al this stage, it is not possible {o
ealculate the total amount awarded to
the family members of the recipients
of these awards.

TRt \mi g warEt « oagree
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Ceatral Labeur Orpanismtions

Wil the Minister of Labeur and
Bmployment be pleased to state:
(a) whether' Government have
prescribed any criteria for the recogni-
tion of @ Labour Organisation as &
Oentral Labour Organisation;

b) it so, the detalls thereof;

ed one: satisfles the prescribed ork
teria; and

(dy it so, whether Government rro-
pose to give recognitiop to that e
ganisation?

The Minister of Labour and Fra-
ployment (Shri D. Sanjivayya):
ta) and (bi. Central Labour Orvpani-
saliong recogmized  for porgoses of
reprosentation on the Trulian Labour
Conlerence are required to satisfy the
following criteria as decided by  the
Indiun  Labour Confersnce  (17th
Scssion, Madras, July 1959):--

The organisations must have—
(i) an all-India character;

(ii) a minimum membersh'p of one
lakh spread over o nurmber of
States; and

(ili) m sizeable mombership at least
in the 12, _y of industries,

(c) The following three labour or-
ganisations have asked for such ne-
cognition:—

(i) Bhartya Mazdoor Sangh
(ii) Hind Mazdoor Panchayat.

(iii) Indian Federation of Indepen-
dent Trade Unions.

(d) The question of giving reepg-
nition to these organisations will be
conmdered “at the next Session of the
Standing Labour Committee.

Agriculiural Labsur Comnefls

1081. Bhri Bri) Raj Bingh:
Bhri Onkar Lal Berwa:
Shri Gekaraa Pramd:

Will the Minister of Labowr sad
Employment be pleased to state:

(a) whether Government proposs te
sel up or encourage the setting wp of
Agricultural Labour Councils at the
State and District levels; and

(b) if so, the details thereof?
The Minlster of Labour and Em-

(e) whether any other lak arga-
*fno:uhnuunﬂwrourmomh-

pioy (8hri D. Eanjivayya)
(a) and (b). A recommendation wes
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made at the All India Seminar on Child Labonr
Agricultural Labour held in August

last that for effcctive implementation 1053 Shri Rameshwar Tantia:

of the Rural Manpower Programme, it Shri Himatsingka:

was desirable to set up a Co-urdinat- Will the Minister of Labour and

ing Agency boll ut the District and
State levels. A recommendation has
also been made by the Central Advi-
sory Cummittee on  Agricultural
Labour for setting up of Labour Co-
operatives. Thes¢ recommendations
have been brought to the notice of the
State Governments. Therg is no pro-
posal at present to set up “Agricul-
tural Labour Councils”.

Situation in Indonesla

1052, Shrl Harl Vishnu Kamath:
Wil! the Minister of External Affairs
be pleased to state:

(a) whether an assessment hag been
made of the causes and effects of the
recent upheaval in Indonesia;

"(b) whether the Government of
Indonesia has seni any communica-
tion to Government on that subject;

(&) if so, whether it will be laid on
the®Table, or the gist thereof:

{d) whether Government propose e
wake u fre h opproach to tlia Indo-
pesian Government in order to agcer-
tain its attitude 1o India on the issue
of lndia-Pakistan conflict; and

fel) if pnot, the reasons therefor?

The Minister of External Affairs
(Shri Swaran Singh): ‘@) The situa-
tion in Indonesia is still fluid o allow
a full astessment of the eaums and
effects of the recent dovelipments.
However, the situation is belng keenly
watched.

(b) Mo, Sir.

(¢) Does not arise.
" (d) and (e). It is etlll too early %or
this.

Employment be pleased to state:

(a) whether it ig a fact that Gov-
ernment are considering a proposal of
the Indian National Trade Union Con-
gress to set up a Tripartite Committee
on programmes to reduce the number
of child workers in India; and

(b) if s0, when the final decision
likely to be taken?

The Minister of Labour and Em-

ployment (Shri D, Sanjivayya): (a)
Government have reccived a letter
from the Indian National Trade

Union Congress proposing the setting
up of such a tripartite committee,

(b) The letter is under study.

Sainik School at Nainital

1054. Shri K. C. Pant: Will the
Minister of Defence be pleased to
state the details of the progross made
so far in regard to the Sainik S.hool
at Nainital?

The Minisicr of Defence (Shri ¥.B.
Chavam): The S.ate Governmeni have
acquired the nccessary lend and have
reépaired the old building on  the
estate.  They have ulso put up the
dormitory  accommeodation, kitchen
and dining hall, The Principal-Desig-
nite of the sthool has been appointed.
The entrance examination for the ses-
sion communcing  February—~March,
1966 hus buen heid. The other facili-
tics for the school, such as residential
quarters, have been sanctioned. It is
hoped that the school  will start
functioning in February—March 1966.

Missing Plane of I.C.C.

1055, Shri Kolla Venkaiah: Will the
Minister of External Affairs be pleas-
ed to state:

(a) the number of Indians on board
in the International Control Com~
mission’s plane missing since the 18th
October, 1945;
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(b) whether any attempt was made
to trace the missing plane; and

(¢) if so, the result thereof?

The Minister of Extornal Affalrs
{Shri Swaran Singh): (a) Five.

(b) and (e). A search for the
plane, which was on a routine courier
flight from Saigon to Hanol via
Phnom Penh and Vientiane on 18th
October, 1985, was instituted by the
authorities concerned, both in Laos
and North Vietnam by means of heli-
copters and other aircraft, Radio an-
nouncements were also made, Sp far
no trace of the plane has been found,
and the search operations are conti-
nuing.

Labour Laws in Publly; Undertakings

1056. Shri Himatsingka:
Bhrl Rameshwar Tantia:

© Wil t.h; Minister of Labour
Employment be pleased to state:

(a) whether it is & fact that a Con-
ference of Heads of Public Under-
takings was held recently to discuss
the enforcement of labour laws in
line with private sector; and

(b) if so, the outcome of the <on-
farence?

The Minister of Labour and Em-
ploym~nt (Shrl D. Sanjivayya): (a)
Yes.

(b) It was considered that there
was now greater awarcness on the
part of the public se:tor in regard
to the prop:r implemenlation  of
lahour laws, It waos urged that there
should be constant endeavour on ihe
part of the public sector to secure
better standards of compliance.

Agricultural Labouy Enguiry

1057. Bhri Dinen Bhattacharya:
Dr. Ranen Sen:
Will the Minister of Laboar and
Employment be pleased to state:
(a) the progress made by the third

Agricultural Labour Enquiry
conducted by Government; and

(b) when the work Iy Ukely to be
completed? 1

The Minister of Laboor and Em-
ployment (Shri D, Sanjivayya): (a)
The data regarding income and con-
sumption expenditure of agricultural
labour households, have been collect-
ed ang are being tabulated. The data
regarding employment, unemploy-
ment, earnings and indebtedness have
also been collected and are being
scrutinised,

{(b) The work is likely to be com-
pleted by March, 1988.

Atomic Reactor In Rajasthan
1058, Shri D. C, Sharma: Will the
Prime Minister be pleased to staterg
(a) whether the progress in the
seiting up of the atomic reactor In
Rajasthan ha: been going on as per
schedule; and

(b) if so, when the r-actor is likely
1o go into production?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Babadar
Shastrl): (a) Progriss in se'ting up
the first unit of the Rajasthan Atomie
Power Station s bring mnde a:ccord-
ing to schedule. The setting up of
the secongd unit ©ias recently been au-
thorised, subject to suitable flnancing
arrangemants for the foreign exchange
component of thp expenditure bcing
made.

(b) The first unit is expected to be
coromissioned during 1969.

Price Index

1059. Shrl D, C. Sharma: Will .the
Minisier of Labour and Employment
be pleased to state:

(a) whether it is a fact that there
has been a st2ep rise in the price in-
dex during the months of August,
September and October, 1065; and

(b) if so, the stéps taken to provide
interim relief to the labourers?
The Minister of Labour and Em-

ployment (Shri D. Sanjivayya): (a)
The All-India
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with base 1949-100 for tl: runths of

July. August and September, 1065
are as follows:—
July, 1965 168
August, 1965 170
September, 1965 172

The figure for the month of Oclober,
K5 is not yet available,

There was thus a rise of two points
W August over the July figure and
two points in Seplember over the
August figure.

(b) wherever dearness allowance is
linked to the Consumer Price Index
Number, the workers get increased
dearness allowance due to rise in In-
dex in accordance with the relevant
settlement or award. In other cases,
the question of getting relief is a mat-
#er of mutual agreement and collee-
tive bargaining between employers
and workers,

Return of Indian Correspondents from
Pakistag

Wil the Minister of External Affatrs
be pleased to state:

been repatriated from Pakistan;

(b) ¥ s0, how many correspondents
have besn reputristed by sach coum-
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(¢) the experiences of the repatriat-
ed Indian newsmen at the hands of
Pakistuni authorities during the period
of hostilities between the lwo coun-
tries?

The Minister of External Affairs
(Shri Swaran Singh): (a) All Indiun
correspondents have preturned from
Pukistan after prolonged negolintions
with the Pakistani authorities.

(b) Five.

(¢) Details of their expericne. im
Pakislan were given in a protest nose
lodged by the Government of Indis
with the Pakistan High Commission
in New Delhi, a copy of which is
placed on thg Table of the House.
[Placed in Library, See No. LT-
5198/85].

Telephone Connections
1061. Shri Krish Deo Tripathd

Will the Minister of Communios-
tions be pleased to state:

(a) the number of applications
pending for installation of telephone
connections in Bombay, Delhi, Cal-
cutta, Madras, Kanpur and Lucknow
at present;

(b) the longest duration since whea
these applications have been pending:

(¢) the detailed measures, if any,
which Government propose to take
to ease the situation; amd

(d) how far these measures will ge,
to ease the situation?

The Deputy Minister in the Depari-
ment of Communications (8hri Bhage-

xy; and wat: (a) and (b).

Name of City No. of Date of

applications oldest

pending appl.

Bombay . . . . 83,400 1956

Calcutta . " . 69,513 1957

Delhi . . - . 45,628 1954

Madras ¥ - 5 15,806 1958

Kanour . . 5 % s 6,931 ‘1956

Lucknow . . 1,974 1960
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(c) und (d) Steps arc being taken
1o expangd the capacity of systems and
W open new exchanges so that pend-
ing demands are met to the maximum
extent.  All the pending &  new
demands, however, cannot be met us
the installativn of additional exchange
equipiient ang cables is dependent on
tie luinited resources available,

0.A.U, Conference

1062. Shrimati Renuka Barkatakl:
Will the Minister of External Aflairs
be pleased to state:

{a) whether it is a fact that the
Indo-Pakistan econflict was a subject
mwwiter for discussion in the Q.A.U.
eonference held at Accra; and

(b) if so, the nature of the discus-
sion which took place?

The Minister of External Affalrs
@Bari Swaram Singh): (a) No, Sir.

(b) Does not arise.

Contributions by Indians to Pak.
Delence Fund

1883, Bhri R. 8. Pandey:
8bri Rajeshwar Patel:

Wil the Minister of External Affalrs
e pleased to state;

(a) whether Government's sttention
has beey drawn to the reported con-
tributions of the Indian business and

(b) if se,
hareto?

The Minister of External Affalrs
(Bhri Swaran Singh): (a) and (b).
@overnment have seen these Feports.
Bo far as Gover t are a X
the assets of Indian business
enterprises in Pakistan have been
taken over by the Government
of Pakistan presumably as enemy
property. As such these enter-
prises are not now controlled by
Bndians,

Government's reaction

Payment of Arrears to Gevermmemi
Bervants

Shri Hokam Chand
Kachhavaiya:
Shri Bade:

Will the Minster of Defence be

pleased to state:

(a) whether it 13 a fact thal under
the rules, a Government servant is
entitled to full payment of arrcars of
pay and allowances on the pronounce-
ment of the last judgement of the
superior Courts without postponing
any increments accruing during the
period in litigatiom;

(b) if so, whether such Govern-
ment Servants are not being paid
accordingly and they are compelied
to enforce their rights in the courts
of law; and

(c) it so, the action taken against
the Officers responsible for the same? .

The Minister of Defence (Shri Y. B.
Chavan): (a) It is presumed that the
Hon'ble Member is having in mind.
cases of civilian Government servanta
who are dismissed or discharged and
are later reinstated as a result of &
Court judgement. In such cases ao-
cording to existing orders the queg-
tion of payment for the period bet-
ween the date of dismissal of a Gow:
ernment gervant and the date oo
which he resumed duty is to be dealt
with under Article 193 of the Civil
Services Regulations. The payment
will be subject to the law of limjtas
tion, if there is no decree of the
regarding arrears of salary and in so-
cordance with the order of the courd
if there is a specific decree regarding
arrears of salary. Where, however,
the Government servant's dismisesd
was on the basis of a conviction on a
ariminal charge, while disposing of
his case under Article 103 of the Civil
Service Regulaflons, he will be deem-
ed to be entitled to full pay and
allowances from the date of acquittal
and the period wlill be counted ar om
duty for all purposes; and from the
date of acquittal he will not be allow-
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ed pay and allowances less thon what
would have been admissible to him
had he been under suspension.

(b) Government are not aware of
any cases where the existing orders
have not been complied with,

(e) Does not arise.

Colombe Plan Conference

1065. Shri Vishwa Nath Pandey:
Shri Himatsingka:
Shri Rameshwar Tantla:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that Gov-
ernment have declded not to attend
the Colombo Plan Conference sche-
duled to be held at Karachi in the
month of November, 1965;

(b) if so, the reasons therefor; and

(¢) the reaction of the members of
the Colombo Plan Conference there-
on?

The Minister f External Affalrs
'(Shri Swaran Singh): (a) Yes, Sir.
“The meeting has, however, been pg#-
ponsd lo some time inJamuary, 1966

(b) Due to the present  relations
with Pakistan and particularly - be-
Wyuse of theuncivibzed treatment to
whirh our nitionals in Pakistan, in-
cluding Diplomatiz parsopacl. have
‘been and ara contimuing to be subject-

o8
(c¢) There has becn a good under-
‘standing of our attitude.

wFm T 6w
1066. &1 WY :
st 1o fo arfemr :
WT wyM WAl 9% W@ A F
« w3 i aifeRr ST § W o
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Telegraph and Telephone Facllities i
N.EF.A.

1068. Shrl Rishang Keishing: Wil
the Minister of Communications be

pleased to state:

(a) whether it is a fact that even
after the NEFA debacle in 1082, there
are no telegraphic or telephonic facill~
ties in the border aress of NEFA;
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(b) whether it is also a fact that
therr are no telegraph or wireless
installations, telephone connections in
many of the Administrative Cenftres
like the headquarters of Deputy Com-
missioners; and

() it so, when Government propose
to provide such facilitiea?

The Depaty Minister in the Depari-
ment of Cummunications (Shri
Bhagavati): (a) to (¢). A statement
has been laid on the Table of the
House. [Placed in Library. See No.
LT.5200|85).

National Bample Survey

1070. Shri Ramachandra Ulaka:
Shri Dbhuleshwar Meens:

Will the Prime Minister be pleased
to state:

(a) the total number of surveys
undertaken by the National Sample
Burvey In Orissa during 1965-68; and

(b) the expenditure involved there-
on during the above period?

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Shastri): (a) A list of surveys is given
in the s'aternent. Laid on the Table
of the Huuse. [Placed in Library.
Sec No, LT-5201)65),

(b} The expendilure on « National
Sample Surveys ig incurred for (1)
techiical  design, including drawing
up samples, schedules,  instructions,
elc, (2) data coHe:tion and (3) tabu-
lation. Fur data collection, field
work in Orissa is conducted by the
staff of the Dircetorate of the National
Samaple Survey. Most of the work
rclating to design and tabulation is
done by the Indian Statistical Insti-
tute. :

The duration of the National Sam-
ple Surveys does not gynchronise with
fimancial years; and, therefore, some of
the sgurvey: listed in the attached
statement fall _peartly outside the
pariod in question. The design and ta-
abulation are done on an all-India
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basis. State-wise and survey-wise
apportionments of the expenditure in-
curred on these itemg are not avail-
nble. Because of these factors, the
total expenditur: on the surveys for
the year 1965-66 cannot be specifically
indicated. Evepn the expenditure in-
curred by the Directorate of National
Sample Survey on filld work in
Orissa for the year 1865-06 can only
be stated some time after the financial
year is over. However, the actual ex-
penditure incurred by the Directorate
of National Sample Survey on fleld
work in Orissa during the year 1065-
66 (upto October, 1835) is approxi-
mately Rs. 1,43,000

Radle Sets for Rural Areas of Oriam

1071, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena: .

Will the Minister of Information and
Broadeasting be pleased to state:

{a) the number of radio sets allot-
ted in the rural areas of Orissa till
the end of Scptember, 1965; and

(b) the number of radio sets pro-
posed to be allotted to that State
during the year 1965-667

The Minister of Information and
Broad-asting (§hrimat] Indirk
Gandhiy: (a) B567.

(b) 600, This numbcr has been re-
quest d by the State Government,

P.T. Quarters at Bhubaneswar

1072. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Commanlea-
tioms be pleased to state the progress
made so far in regard to the con-
structing of Posts and Telegraphs
Quarters at Bhubaneswar (Orissa)?

The Deputy Minlkstor in the Depart-
ment of Communicationg (Shrf
Bhagavaill: Construction of 82 quer- -
ters hag been approved 75 per cent
of the building work has been com- ,
pleted.
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ALR. Staff Artistes at Sambalpur

1073. Shrl Ramachandra Ulaka:
Shri Dhaleshwar Meena:

Will the Minister of Information and
Broadcasting be pleased to state the
number of staff artistes and other

NOVEMBER 22, 1965
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employeces of the All-India Radio
Station at Sambalpur belonging to
Scheduled Castes and Scheduled
Tribes as on the M0th September,
1965?

The Minister of Information and
Broadcastlng Shrimati Indira Gandhi):

Schedwled Scheduled
Casivs Tribes
Srall artistes .
R:zalar Emoloyees 10 4
TotAL . 10 4

The tota] strength of the Station is
ag follows:

Staft Artistes—— Nil
Regular staff — 42

Weqr wnfewi & gfewrd
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Exchange of Gifts Programme

1915. Shri P. C. Borooah: Will the
Minister of Informanon and Broad-
easting be pleased to state:

(a) whether Government's attention
has been diewn w0 the news-item in

the ‘Statesman’ of the 6th November.
1968, captioned '‘Red Tape Bogs Down
Exchange of Gifts Programme’;

(b) if so, how far the report is cor-
rect that the Canadian gift of 12%
Transister radios for Indian rural
radio forums under the exchange of
gifts programme, for which money
was made over to the All-India Radlo
as early as 1961, have not been deli~
vered so far; and

(c) the reasons for the delay?
The Minister of Informsation and

Broadcasting (Shrimati Indire
Gandhl): (a) Yes, Sir.
(b) and (c). It is not oorrect #e

say that money for the purchase of
transistorised radip sets was made
over to All India Radio. The prin~
cipal parties in this exchange of gifts
scheme were the National Farm Radio
Forum of Canada anj the Indiam
Adult Education Association, New
Delhi., The former deposited some
money with the latter for the pur-
chasz of transistorised radio sets for
presentation to some Radio Rural
Forums in India. The only role AN
India Radio has played in this tran-
saction js to supply specifications of
transistorised sels suitable for com-
munity listening in rural areas and te
ask the State Gowernments to supply
to the Indian Adult Education Asso-
clation a list of Radip Rural Forums
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%o be in-lud:d jn this scheme.  The
datest information awvailable from All
India Raliio, is that the supply of the
receivers will be made as soon as
puoasible after the prototype based on
All India Radio's specifications js ap-
proved by the Nationa] Physical
Laboratory.  Howover, in  view of
the delay involved in the above pro-
cess and because of the limited avail-
ability of Community Listening sets,
the Indian Adult Education Associa-
ton is being instructed to purchase
domestic recciver sets and to supply
them to the rural areas.

U.N. General Assembly's Third
(Social) Committee

1076. Shri P. C. Borooah: Will the
Minister of External Affairg be pleas-
*d to state:

(a) whether it is a fact that
Indian Delegate to the UN. Gd..nl
Assembly's Third (Social) Committes
had complained about the gocial drain
en India caused by the Indian seien.
tists, engineers and doctors gettling
abroad in large numbers:

(b) if so, the delegation's preciss
demand made at the meeting in this
regard; and

(c) the committee's response thare-
to?

' The Minister of External Afairs
(Bhri Swaran Singh): (a) Speaking
in the Third Committee of the UN
Genera] Assembly, on the item “World
Social Situation”, India's representa-
tive, Shri K. C. Pant, stated that
“India had also devoted a large pro-
portion of ils limited funds to educa-
tion, which it considered the element
of infra-structure most essential for
economic  development.  However,
many Indian engineers and doctors
went to more aivanced countries to
contjnue their studies and often settl-
ed there. The result was that the
painfully scarce funds that had been
devoted to their education did not
wltimately contribute to the country’s
‘development.

(b) and (c). The Indian delegate
made no demand and, therefore, the
question of a response did not arige.

White Printing Papers for
Newspapers
1077, Bbhri P. C. Borooah:
Bhri Sidheshwar Prazad:

Will the Minister of Information and
Broadcasilng be pleased to state:

(a) whether the Prime Minister has
recently assured the Indian and Eust-
ern Newspapers Soclety to consider
sympathetically the question of allo-
cating additional quota of white-print-
ing paper to the newspapers;

(b) if so, their precise demands; and
(c) Gowernment's reaction thereto?

The Minister of Information amd
Broadeasting (Shrimatj Indire
Gandhi): (a) and (b). The Indiam
and Eastern Newspaper Society had
written to the Prime Minister regard-
ing an additional allocation of 10,008
tonnes of white printing paper for
newspapers o meet the requircments
of increased circulation. The Prime
Minister stated in his reply that the
suggestion would be considered.

(c) The matter is under considera-
tion,
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MES. Employees killed during Pak_
Invasion .

1080. Shri 5. M. Banerjee: Will the
Minister of Defence be pleased lo
state:

(a) whether it is a fact that many
clvilian employees in the M.ES, ware
killed during the recent Pakistani in-
vasion; '

(b) it so, the number of such em-
ployees; and :

(¢) whether family pension haf
been provided in all guch cases? ’

The Minister of Defence (Shri ¥. B.
Chavan): (a) No. Sir.

(b) Two only.
{e) One of the two individuals has.

left no family behind. The question

of grant of fumily pension in hig case
does not arise.  The other individuai
being @ temporary industrial em-
ployee, no lamily pension is a‘imussi-
ble under the rules, however the ques-
tion of giving family pension to the
family of this employee is under con-
sideration.
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Extension of Service of Technicians in
Defence Establishments

1081, Shri 8. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether the services of techni-
cal and scientific officers In defence
establishments are proposed to be ex-
tended beyond 58 years in view of the
emergency and utilisation of their
skill and experience; and

(b) if so, whether a #nal decision
hms since been taken in this behalf?

The Minister of Defence (Bhri ¥. B.
Chavan): (a) and (b). There is no
general proposal to extend the age of
superannuation beyond 58 years in the
case of technical and scientific officers
in the Defence establishments. How-
ever, extensions beyond 58 years are
granted on the merits of each case
where there is shortage in a parti-
cular scientific or technical specialisa-
tion or where the officer conccrned
is engaged in work or a problem of
vita] importance likely to produce
results in a year or two.

Dalhi Telophome Dueg

1082, Shri Guilshan:
Bhri Buta Singh:
Shri Narasimha ‘Reddy:

Will the Minister of Communications
be pleased to state:

(a) the pumber of telephome sub-
scriberg  in Delhi who have not
cleared their revenue dues to the de-
partment for the last geveral years;

(b) whether such defaulting tele-
phone subscribers have been permit-
ted to use the telephone service con-

trary to the normal Departmental
Rules; and
(c) if so, the action Government

propose to take in the matter?

The Deputy Minister In the De-
partment of Communications (Shri
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Bhagavatl): (a) Tho exact number is
not readily available.

(b) and (c). Some tclephones have
already been disconnected for non-
payment and the arrears agninst them
are being pursued for recoviry, In
respect of others, a special cell has
been formed to go into their cases,
take wction for disconnection ond for
recovery of the arrcars against them.
Recently, orders have alsp been issu-
ed to enforce disconnection of both
Government and private subscribers
for default jn payment.

Telephone Connectlons

1683, Shri Guishan:
Shri Buta Singh:
Shri Narasimhy Reddy:

Will the Minister of Communications
be pleased to state:

(a) the number of telephones stand- -
ing in the names of defunct organisa-
tions and persons already died long
ago in Delhi and Bombay;

(b} the reasons for allowing fhe use
of telephones others by the
P.A&T. Department contrary to the
Standing Rules; and

(e) the steps Govermment propese
to take in the matter?

The Deputy Minister in the De-
partment of Communications (Shri
Bhagavati): (a) to (c). No such infor-
mation is available nor it is possible
io collect such information. Appro-
priate action is tuken under the de-
partmental rules. whenover it comes
to the notice of thie Department that
a telephone i3 being  unauthorisedly
used.

Report of U.N. Secretary-General

1084. Bhri P. R. Chakravert:
Skri P. C. Borooan:

Will the Minister of External Afiatrs
be pleased to riate:

(a) whether the TUN. Secretary-
General has recently submitted to the
U.N. a report gn the cease-fire viola-
tions between India and Pakistan;
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(b) if o, his precise observations:
and

(c) the reaction to these observa-
Hons of the different members at the
UN.2

The Minister of External Affairs
(Bhri Swaran Singh): (a) ani (b).
The S.cretary Genera]l of the United
Nations has submitied a series of re-
ports to the Security Council relating
to the observance of the cease-fire,
In these reports h2 has given the
results of investigations of complainis
uf cease-fire violations. These re-
ports generally indicate that the cease-
fire is far from stabilised.

(¢) Government have no informa-
‘don.

Naval Dockyard at Viskhapatmam

1085, .8hri N. R. Laskar:
Shri P. R. Chakravertl:
8hrl P, C. Borooah:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that a
Russian team of Naval Experts is
visiting India soon to advise the
Indian Navy on the construction of a
dockyard st Visakhapatnam; and

(b) if so, the details thereof?

The Minister of Defence (Shri ¥. B,
Chavan): (a) Yes, Sir,

(b) The team will assisgt the Indian
Navy in preparing a Project Report
for setting up a dockyard at Visakha-
patnam,

Border Violations by Pakistan om
Tripura-East Pakistan Border

1986, Shri Himatsingka:
Shri Rameshwar Tantla:

'Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that
Pakistan had committed 8 border
wiolations on Tripura-East Pakislan
border since the cease-fire came into
force;
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(b) if #o, the total loss Incurred by
both sides due to these violations;

(c) whether any air viclations ales
took place in this area during this
period; and

(d) the measures taken by Govera-
ment to stop these border wviolatiums
by Pakistan?

The Minister of Defence (Shri Y. B
Chavan): (a) Pakistan has committed
24 border violations on the Tripura-
East Pakistan border since the cease-
fire came into force on 23rd Septem-
ber.

(b) According to the reports re-
ceived til] the 16th November, 1
Indians were killed and 6 kidnapped
by Pakistanis. Besides, 5 cattle were
killed and 42 lifted away by them
On the Pakistan side, 8 persons are
believaqi to have been killed and 3
injured, }

(¢) No, Sir.

e

(d) Our border security forces keep
constant vigil all along the border im
order to gprevent such incidenta
Whenever necessary, they return the
fire. Prolests are also lodged with
the Pakistan authorities.

qfferama % fewren  dw-gqqy
w1 wfiwe

1087. st wWieTT Wi KW :
s whrewt AWl gy TR
o g1 w7 fiw -

(%) w1 ag &= § fi§ ofeem
% ot fw & g w whweer fea
o owr d W

(w) zfe g, @ domiai ¥
FowrT gr wan frares wd fed o

ar @y ?

sfac st (o T oW
™) : (¥) qwT (@) . AT H
wrk g A & s arfer ¥ aglalt
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i\t #t grg ¥ gfwwe fzmr o @
t | ofFmTAE Wi Fow d fefagid
WA MEWRT 1925 ¥ wATHGA figmr
g fom H#qz & v wm WY
e X areft g, waar s Al
¥ samr o shargz 5 gy e
g g 1w %1 ar R oaw
IR avied & e wed w9
T’] FALAT |
Cease-fire in Nagaland

1088, Shri Madhu Limaye: Will the
Minister of External Affairs be pleas-
ed to state;

(a) whether Governmenl  have
decided to extend the ceass-fire in
Nagaland by two monihs despite the
statement of the Manipur Chief Minis-
ter that rebe] activity has been
apreading gince the cease-fire; and

(b) whether they have received any
respunse to the personal assurance
conveyed by the Indian High Com-
missioner in London to Mr. Phizo?

The Minister of External Affairs
(8hrl Swaran Singh): (a) The Gov-
ernment of India decided to extend
the suspension of operation by a fur-
ther period of 2 months after taking
into consideration all facts and pre-
vajling circumstances.

{b) No, Sir,

Delfence Potential jn Private Beclor

1089, Shri Madha Limaye: Will the
Minister of Defence be pleased to
state:

(a) whether the Ministry ol Defence
have, in consultation with other
Ministries, prepared any comprehen-
sive plan for wutilising the defence
potentia]l in the private sector;

(b) whether they have drawn up
an indent of orders to be placed, the
relative priority of these orders. the
additional supplies of raw matcrials,
machine tools and other equipment
that will have to be supplied to the
private sector; and

(¢) whether they have decided o
appoint an experienced and public-
spirited person from the private sector
to assist the Defence Ministry to ex-
plore and exploit the defence poten-
tia] in the private sector?

1886(ai) LSD—3.

The Minister of Defence Produo-
tion in the Minisiry of Defence (Shri
A. M, Thomas); (a) The recommenda=
tions of the Ministry of Defence for
strengthening the Defence Production
base by giving suitable orientation to
the National Plans and utilising exist-
ing capacity in the country, have been
submitled to the Planning Commis-
sion ang are being examined by Tech-
nical Study Groups which have been
set up by them. The recommenda-
tions made by the Study Groups will
be considered by the Planning Cum-
mission and suitably incorporated in
the National Plans.

(b) Orders are already being
placed on the civil trade to meet the
Defence requirements to the extent
possible, Scarce raw materials are
supplied to the civil trade for produc-
tion of items for which orders are
placed on them. An assessment of
available capacities and extra capa-
city that can be provided in the civil
trade is being made in cases where
offers for utllising such capacities
are received and accepted. A de-

tailed plan can be formulated after
technical investigations are comple-
ted.

(e) No, Sir.

Different Media Units
1000. Shri Muthiah: Will the Minis-
ter of Information and Brondcasting
be pleased to state:
(a) whether her Ministry has eny
to set up a publicity cell-
brains trust, representing different
media units; and
(b) whether Government have any
proposal under consideration to ap-
point a Director-General of Publicity
in the place of the Principal Informa-
tion Officer with wider powers and
higher status so that he could deal
with other Ministrieg inore effectively?
The Minister of Information and
(Shrimati Indira
Gandhl): (a) Government are con=-
sidering how best to coordinale the
publicity work done by the various
Media Units. No concrete proposals
have yet been formulated,
(b) Does not arise.
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12 hrs,
CALLING ATTENTION TO MAT-
URGENT

(i) Arrack sy HoSTILE NAGAS ON AN
Army CAMP) AND

(ii) ALLECED KIDNAPPING OF SEVEN
PERSONS BY HOSTILE NAGAS FROM
Assam—Contd.

Shri P. Venkatasubbalah (Adoni):
Sir, I call the attention of the Minister
of Home Affairs to the following mat-
ter of urgent public importance and
request that he may make a statement
thereon:

“Attack by Hostile Nagas on an
Army camp of Assam Rifles in a
village in Ukhrul sub-devision of
Manipur resulting in serious in-
juries to 8 Jawans."

Mr. Speaker: He can read the second
notice also which is in his name.

Shri P. Venkatasubbalah: I
already rcad that.

had

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies In the Ministry of
Defence (Shri Hathb: I will answer
both,

Sir, according to the information re-
celved from the Government of Mani-
pur, on 18th November, 1965 at 5 A
Naga hostiles opened firc on the post
at Holyung Kuki in Ukhrul Sub-divi-
sion with two-inch mortars, bren guns
and rifles. The men of Assam Rifles
who were manning that post returned
the fire. Firing by Naga hostiles con-
tinued till 6 Am. Six men of the
Assam Rifles received minor injuries
sustained by splinters of the mortars
which also caused some damage to the
post Heports avoiluble show  thatl
hostiles fired several thousand rounds
from their bren guns ang rfles. The
personncl of the Assam Rifies have col-
lected over two thousand empty she'ls
from this post. The number of casu-
alties on the other side is not known.
Reinforceinents have been zent from a
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nearby post and medical attention has
been provided to the injured.

Regarding the second, I had also pro-
mised to make a statement on the re-
ported kidnapping of seven persons
by hostile Nagas from a border mar-
ket in Sibsagar District of Assam. We
have made enquiries from the Govern-
ment of Assam who have informed us
that no such incident of kidnapping
of persons by hostile Nagas has oc-
curred in Sibsagar district as reported

in some newspapers,

Bhri P. Venkatasubbaiah: In view
of the fact that the hostile Nagas have
been frequently violating the cease-
fire agreement between them and the
government and they have been in-
dulging in arson and loot, raising
volunteers to be trained in Pakistan
and collecting funds from the local
people under duress do the govern-
ment consider it desirable to have
negotiations with these hostile Nagas,
which will run country to our terri-
torial integrity and government?

Shri Hathi: The quesition about
peace talks etc, might beiter be ad-
dressed to the Ministry of External
Affairs. Sg far as Manipur and areas
there are concerned, three divisions
are included there in the cessation of
operation. So far as the remaining
area it concerned, we are of the view
that that should not be included.

Shri 8. M. Banerjee (Kanpur): T
woulg like to know whether it iz a
fact that the activities of the Naga
hostile have incrensed after Govern-
ment of India’s Peace Mission's invita-
tion to Mr. Phizo for pracc talks, this
has given a fillip to such activities and
that is the reason why the hostile
activitics have increased; if so, may
I know whether the Government of
India would declare that they would
have no talks with Mr. Phizo?

Shri Hathl: T do not think that is
correct.

Shri Hem Barua (Gauhati): Since
the Naga hostiles have systematically
distorieq the cease-fire agreement by
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extending their hostile activities to
areas in Manipur that were totally
unaffected by hostile activities before
the so-called cease-fire took  place,
may I know whether the Government
propose to bring peace to these areas
by sending emissaries after emmissa-
ries from Brigadier Sen down to
Kevi Yalley, to London to meet Mr,
Phizo by refusing these areas in
Manipur to be included in the extend.
ed cease-fire and by taking adequate
security measures for these areas?

‘The Prime Minister ang Minister of
Atomio Energy (Shri Lal Bahadur
Shastrl): I am sorry, the question is
not clear to ‘me, but I would like to
say that all these reports of sending
Mr. Sen and others to London are not
correct at all,

o T wAVET Sifgan (wEETATT)
st @ 1w owwr a e ¥ i
T3 ) U A feEa g3
wEAd

Mr. Speaker: The hon, Member,
rather, puts it in a different way. He
wants to criticise the policy of the
Government saying thut although the
hostile activities are on the increase
and the position is getting worse and
Wor:e we are conlinuing to send
people to Mr, Phizo for appeasement.
He wanls to know whether we will
continue with thls policy of appeasc-
ment or lake some action here,

Shri Hem Baruwa: That is correct.

Mr. Speaker: Sometimes I am also
correct acrordine 1o Shri Hem Barua.

Shri Lal Bahador Shastri: There is
no question of appeasement. As T have

saig earlicr, we are perhaps in the
last stages of our di‘cussions and
talks, As it was zurgested 1aar lhey

would like to consult Mr. Phizo, we
had agreeg to it.

Dr. M, 8. Aney (Nagpur): Why?

Shri Lal Bahadur Shastri: However,
I am not awsre as to what the atti-
tude of Mr. Phizo would be, whether
he would likg to come here or not.

Shri Hem Barua: He has made his
attitude clear, May I quote?

Mr. Speaker: No,

Shri Lal Bahadur Shastri: We have
seen jt in the newspapers, but we
bave yet to be officially Informed
about it.

st geaw fag (fTmr) o owr
ag ¥ wgt ¢ fe fao oion g aww
vty & amfor 8, 7y W & amfow
T & | W ag &€ & o few grem ®
ag qgi & AEH[ B gA ¥ Lon £
w7 v & Irw 2w gy v § 7

st W wET e ag WITE &
amfue @1 o § afes grr nf o
¥ T8 T §Ag &0 W, a9«
wTAT NE AT IHE T T gW AT WA

g |

Shrimati Renuka Barkataki (Bar-
peta): Has the Government's atlention
been drawn W o reported statemoot
by Mr. B. P. Chaliha, the Chief Minis-
ter of Aczom und g member of the
Peace Mission, to the effest that Naga
heostiles are very, much sell-respecting
people. they are neither in eollusion
with Pakistan nor are they getting
arms and training from Pakiswn; it
s0, may 1 know whether the Govern-
ment reports corroborate this state-
ment and, it not. wherther the Gov-
ernment has been able to lncate the
gource from whih the Naga hostiles
have been securing arms and training?

Shri Lal Bahadur Shastri: I am
sorry, T have not read the statemvnt
of Shri Chaliha.

Shrl Hem Barma: I have read it—
his latest statement.

Shri La1 Bahadur Shastrl: Ac far as
the reporis go we~ know it tha' the
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Nagas have been going to  Pakistan
and taking training there.
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Shri Hem Barua: How did the Chief
Minister of Assam contradict it?

Shri Lal Bahadur Shastri: 1 am not
sure whether he is correctly reported.
Anyhow, we will find it out from him.

Shri S. M. Banerjee: 1In reply to
Shri Hem Barua's question the hon.
Prime Minister stated that Brigadier
Sen was not sent. I would like to
know whether it is a fact that Briga-
dier Sen was given a different assign-
ment in London but its actua)] pur-
pose was to contact Phizo? Did he
tlo to London or not?

Shrl Lal Bahadur Shastri: He had
no such assignment.

o dWeE w1 (WgEAT) oW R
arr fadifigd & wfer 2 == o
¢ a1 % I A dv & awr e
&7 %1 geree wfoge w7 fam §, W
wfgT # S I ImT AT @ £ o
& g e g fr wfer ot oE
A & A & w7 aF A fanifeat &
afrgr & frax amfosi @ am
Qi 3 & feei 1 wawew fea &
o fes AT A g AT g 7

W ww agrge aeE; o @7 qa
wqto A1 & A ¢ wwar, A & awwan
g feidr gramg aftrg g€ & dan weefra
aeEn qawy g oA fafegi A
amET A1 e A A §, Afew gz
3 & i wliorgz &1 1 ofo wifaanat
F e ¥ o A § gaw IFiA Ay
w74 F1 Ffow 1 | o T W
fa1 fwar & 1 Ffea wfoge medine
 qw fveg w2 o & fs A g ot
am fad @ 36 frmfew & &
Y W F Fre ¥ 3% frars 0
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12,12 hrs.

RE: CALLING ATTENTION NOTICE
(Query)
Shri Warlor: rose—

Mr. Speaker: | have asked Secretary
to contact them and suggest some way
out.

Shri  Vasudevam Nalr (Ambala-
puzha): We are at a disadvantage in
this House. We have no Legislature.
Where are we to go? Important
developments are taking place there.

Mr, Speaker: His purpose will not
be served by raising it like this.

Shrl Vasudevan Nair:
protect us.

You should

Mr. Speaker: I have suggested to
him one remedy. I will help him
there.

Shri Vasudevan Nair: Certain things
are laking place there which require
an immediate answer from the Gov-
ernment.

Mr. Speaker: Hon. Members should
realise that even if I take one Calling
Attention Notice g day the whole wee':
would be exhausted because so many
have been admitted,

Shri Vasudevan Nair: Kerala is a
special case.

Mr. Speaker: 1 know that. 1 can
take one calling atlention notice
every day. I want the permission of
the House if it give me guidance on
this matter. Suppose a number of
notices are received on a day, I should
dispose all of them that day: that is
to say, I should take only one out of
them, the others shall lapse and
the Members can have other re-
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medies. That is one way. Otherwise,
it I receive more than gne important
calling attention notice on a particular
day, 1 can take one that day and the
second one the next day.

Shri Hem Barua (Gauhati): On the
same day you can take one in the
morning and one in the afternoon.

Mr, Speaker: Sometimes I have been
doing it. That is transgressing the
rules. Sometimes I am doing even
that. But whenever there is such an
important business, 1 have been advis-
ing Members to table short notice
questions. I will see that they are
helped in that matter. Their purpose
will not be served by giving a calling
attention notice because that will pro-
bably come much later, whereas if T
admit a short notice question it may
be taken up earlier.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Mifl the Minister has to accept
the Short Notice Question.

Shri Ranga (Chittoor): May I suggest
something to help you and help our=-
selves also? As has been the conven-
tion or procedure till now you may
choose any calling attention notice
that you like and place it before the
House. Out of the other Calling Atten.
tion Notices that have been tabled, you
may kindly make a choice of three or
four which you consider to be very
urgent and call upon the Ministers
concerned to send the replies to the
Members concerned, If they care,
they can also give it to the press. If
they are satisfied with the answers and
they do mot wish to give it to the
press, they need not do so. That
would at least satisfy the Members
concerned in regard to the urgency
of the matter.

Mr. Speaker: I can just take that
hint; but, then too, I will have to
restrict it to one more. T can ask the
Member that that information might
be laid on the Table of the House. I
will consider that.

Shrl Hari Vishnu Kamath: May I
submit, Sir, that while your general
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observation is true that normally we
do not take up more than ome “Call
Altention” notice, there have been
occasions when two have been taken
up. I sgree with my hon. friend,
Shri Vasudevan Nair, that Kerala is
a special subject and must be given
special importance in this House.

Mr, Speaker: 1 have already con-
veyed to him that I will certainly help
him. He might send a shori-notice-
question; he will have that taken up
soomer than the “Call Attention”
notice.

Shri Harl Vishnu Kamath: As
regards short-notice-questions, your
advice is welcome and wholesome;
but, unfortunately, the Treasury
Benches—may [ use your own words
~-the Ministers have refused 1o
aecept 9999 per cent short-notice-
questions. What have we to do then?

Mr. Speaker: When I am suggest-
ing it to him, I will find a way out
of it.

Shri Hari Vishnu Kamath: The
statistics for the last four years will
bear me out.

Shri H. N. Mukerjee (Calcutta Cen-
tral): In regard to matters pertain-
ing to Kerala, can you not in your
absolute discretlon in the matter of
“Call Attention" notices bring it up?
Probably, notice was given of the
“Call Attention” rather than of the
short-notice-question because of the
perennial fear that the Ministers
intervene wrongly. Therefore, when
you have full discretion and the
Kerala Members have no other
opportunity of venting whatever grie-
vances they have got in that part of
the country, perhaps you can help
them,

Mr. Speaker: Hon. Members would
kindly appreciate, when I have sug-
gested it to him, if the Minister then
refuses, 1 will have that remedy;
either I will revive it or do some-
thing in that regard. When I am
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suggesting and I do not succeed—
the Minister refuses—I
might review it and take it up the

supposing
next day.

Shri Harl Vishnn Kamath: Minis-

ters should heed your advice.
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Shri 8. M. Banerjee (Kanpur): May
1 say, Sir....
Meassage from Rajya

Mr. Speaker:
Sabha.

Shri 8. M. Banerjee: I do not want
to say anything else.
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Mr. Speaker: This also might not
be said.

Shri 5. M. Banerjee: Whatever you
have said........ :

Mr. Speaker: There is no discus-
sion now. He will kindly resume his
seat,

Shri 5. M. Banerjee: You can get
something done.

12.18 hrs.
MESSAGES FROM RAJYA SABHA
Secretary: Sir, I have to report

the following messages received from
the Secretary of Rajya Sabha:

(i) ‘In accordance with the pro-
visions of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to
inform the Lok Sabha that
the Rajya Sabha, at its sit-
ting held on the 1Tth Novem-
her, 1965, agrecd without any
amendment to the Delhi Land
Reforms  (Amendment) Bill,
1965, which was passed by
the Lok Sabha at ils sitting
held on the 14th September,
1965

‘In accordance with the pro-
visions of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, T am directed to
inform the Lok Sabha that
the Rajya Sabha, at its =itling
held on the 18th Nowvenrber,
1965, agreeqg without any am-
endment to the Delhi Motor
Vehicles Taxation (Amend-
menty Bill, 1865, which was
passed by the Lok Sabha at
its sitting held on the 14th
September, 1965

(ili) T am directed to inform the
Lok Sabha thst the Rajya
Sahha, a* it eitting held on
the 18th November, 1985, ha<
passed the enclosed motion
referring the Foreign Marri-
age Bill. 1963, to a Joint Com-

(i)
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ﬂm.i.llee of the Houses and to
request thal the concurrence
of the Lok Sabha in the sald
motion and the names of the
Members of the Lok Sabha to
be appointed to the said Joint
Committee may be commumi-
cated to this House.

MoTioN

“That the Bill to make provision
relating to marriages of citizens of
India outside India be referred to a
Joint Committee of the Houses con-
sisting of 45 members; 15 members
from this House, namely:—

1. Shrimati Violet Alva

2. Shri Abdul Ghanj

3. Shrimati Annapurna
Thimmareddy

4. Shri Farldul Haq Ansari

5. Shrimati Bedivati Buragohaln

6. Shri K. Damodaran

7. Shri A. C. Gilbert

8. Shri Joseph Mathen

9. Shri Om Mechta

10

11

12

13

14

Devi

. Shrimati Mohinder Kaur
. Shrj Sunder Mani Patel
. Shri Narayan Patra
. Shri K. V. Raghunatha Reddy.
. Shri Bubasaheb Savnekar
15. Pandit 5. S. N. Tankha

and 30 memberg from the Lok Sabha;

that in order to constitute 3 meet-
ing of the Joint Commitiee the quo=
rum shall be one-third of the total
number of members of the Joint Com.
mittee;

that in other respects, the Rules of
Procedure of this House relating to
Select Committees shall apply with
such variations and meodifications as
the Chairman may make;

that the Committee shall make &
repori to this House by the last day
of the first week of the next session;
and

that this House recommends to the
l.ok Sabha thatl the Lok Sabha do join
in the said Joint Committee and rom-
municate to this House the namesg of
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members to be appointed by (he Lok
Sabha to the Joint Committee.”.

—

12.20 hrs,

COMPANIES (SECOND AMEND-
MENT) BILL*

The Minister of Finance (Shri T. T.
Erishnamachari): On behalf of Shri
B. R, Bhagat, I beg to move for leave
to introduce a Bill further to amend
the Companies Act 1958,

Mr. Speaker: The question is:

“That leave be granted 1o in-
troduce a Bill further to amend
the Companies Act, 1956."

The motion was adopted.

Shri T. T. Krishnamacharl: I intro-
duce the Bill.

12.21 hrs,

METAL CORPORATION OF INDIA
(ACQUISITION OF UNDERTAK-
ING) BILL

The Minister of Steel and Mines
(Bhri Sanjiva Reddy): Mr. Speaker,
Sir, I beg to move:t

“That the Bill to provide for the
acquisition of the undertaking of
the Metal Corporation of India
Limited for the purpose of enabl-
ing the Central Government in the
public interest to exploit, to the
Sfullest extent possible, zinc and
lead deposits in and around the
Zawar area In the State of
Rajasthan and to utilise those
minerals in such manner as to
subserve the common good, be
taken into consideration.”

Sir, this is a question which has
has been pending for a long time. The
Metal Corporation has not been able
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to utilise the opportunity given to
them to exploit the scarce material
zinc and lead for the public utility of
".hu country. In this country we do
not have very many deposits. It is
only in the Rajasthan area where we
have some deposits of zinc and lead.
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This Company was formed round-
about 1844, about 21 years ago, and
since then it has had a very chequer-
ed career. For want of finance, they
were not able to expand themselves
and now for the last two years, it has
reached a stage when they could not
even take over the machinery that has
come in the port areas. They had also
reached a stage when they could not
even pay the wages to the labour. My
friend pointed out, when I introduced
the Bill, why it was necessary to in-
troduce an Ordinance when the Par-
liament was meeting within a few
days. The labour there was not paid
wages for two months. Even the
bonus which they were paying cvery
year fell due and that was also not
paid. They were not in a position to
pay wages for two months exclusive
of the bonus. [ would ask my friend
to consider—he is the labour leader
himself—how it would be possible to
continue the work if two months
ordinary wages, apart from the bonus,
were not paid to them. Therefore,
the situation was so critical that we
felt there may be some damage also.

For months together we have been
negotiating. Ewven the Cabinet con-
sidered this aspect of teking them over
or negotiating with them for putting
the mines in working order. The
Cabinet Secretary was put on this job.
The Cabinet Secretary negotiated with
them and they reached some tentative
agreements. But then the Company
could not agree finally to terms offer-
ed by the Cabinet Secretary.

It the mines are not worked at a
critical time when we want rine so
badly pd we have been importing

*Published in Gazette of India
22-11-65.
tMoved with the recommendation

Extraordinary, Part II, section 2, dated

of the President.
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huge quantities at such a big cost ot
foreign exchange, naturally we have
to put them in working order. The
Government gave them all opportuni-
ties to expand themselves, to try 10
secure additional Finances necessary
for the expansion. Not only that.
They fuiled to repay the instalments
.which they had to make to the Fin-
ance Corporation and the Rajasthan
Government, Huge sums of money
were advanced to them and they could
not even pay the instalments that fell
due last year.

Under these circumstances, having
exhausted all possible methods to
making them work more effectively,
the Government was forced to come
forward with this legislation. Per-
sonally speaking, I may say that I
was not very anxious to take this
over. [ tried to help them. But the
condition was so bad that the Gov-
ernment could not afford to give them
crores of rupees when they could not
raise even a few lakhs of rupees by
way of equity share capital. We gave
them the offer that if they could raise
some moncy, then the Government
was prepared to help them. When
some foreign companies approached
the Government to permit them to
start production of zinc in this coun-
try, we suggested to them to negotiate
with the Metal Corporation for equip-
ment and for other assistance so that
in collaboration with these foreign
companies the Metal Corporation
could produce zinc that they were cap-
able of doing.

Then it was in a very bad condition;
there was no possibility of golng
ahead. It is not for one or two years,
but for 21 years this has been going
on. Having seen this pitiable condi-
tion for 21 years, if Government does
not step in even now when the coun-
try needs zinc very badly and we are
importing every ounce of it excepting
for a small gquantity of concentrates
which is sent to Japan and smelted
there, it would not be in the natlonal
interest and naturally we cannot al-
low them to drift like this. We were,
therefore, compelled to take it over;
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it was nc'!.. though we had some
pleasure in taki.g over thal company.
The termis which we have given 1o
them are the same terms which we
have given to the L.I.C. About com-
pensation, we want to give them g fair
compensation for all the machinery
and equipment; that clause is there
in the Ordinance and the same has
been inserted in the Bill also, but on
that also, the Company differed; they
wanted some foreign expert to come
and value. We wanted to have a judi-
cial officer who will value the machi-
nery and will also estimate the value
of the buildings and the mines and
the amounts spent by them; these
could easily be verified because the
amounts are there and then a judge
could easily come to a correct figure,
a fair figure to the Company and to
the Government as well., This evi-
dently they do not like; they want
some foreign expert to come and do
it. We naturally would not agree te
that because the same condition was
laid down when we took over the
L.IC. or the Airlines Corporation. We
assured them that justice would be
done and it will not be denied, but
they went to the High Court against
the control order—against price and
distribution control imposed on non-
ferrous metal; this is pending in the
Court. Meanwhile the Ordinance was
issued; they have gone to the Court
against the Ordinance also. The High
Court has not given a stay order and
has posted it for hearing aome-
time next month. This Ordinance will
have to be converted into an Act be-
fore the Parliament adjourns. There-
fore, it is absolutely neccssary that we
take this Into consideration and pass
this Bili. Since the step has been
taken under unavoldable clreum-
stances after a lapse of 21 years of
bungling by the Company, I am sure
the House will appreciate the urgency
of producing these metals in this
country and give its full support to
take over this Company by passing
this BIllL

Mr. Speaker: Motion moved:

“That the Bill to provide for
the scquisition of the undertaking
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of the Meta]l Corporation of India
Limited for the purpose of en-
abling! the Central Government
in the public interest to exploit,
to the fullest extent possible, zinc
and lead deposits in and around
the Zawar area in the State of
Rajasthin and to utilise those
minerals in such manner as to
subserve the common good, be
taken into consideration.”

Shri Harl Vishno Kamath (Hoshan-
gabad): On a point of order.

Mr, Speaker: Shri S. M. Banerjee
has already intimated that he would
like to speak first.

Shrl 5. M. Banerjee (Kunpur): 1
rise on a point of order. At the in-
troduction stage also, you remember,
without imputing motives either to
the hon. Minister or to the Govern-
ment, 1 raised a point of order on
two grounds: one was whether this
Bill could be discussed in this House
at & time when the Ordinance, which
has naturally been converted into a
Bill now before the House, has been
challenged in the Court of law—in
the Punjab High Court Circuit Bench
at Delhi; it was admitted on 27th Oc-
tober. 1965, The Minister was saying
that even the control order which was
izzued probably on the 14th September,
1865, had been challenged by the
Company and & rule had been issued.
Here also T am told that the petition
challenging the Ordinance has been
admitted on 27th October, 1965 and
is coming up for hearing in the first
week of December, 1985, The other
day when we were having the discus-
sion on Supplementary Grants, you
came to our rescue or rather you sug-
gested that on such legal matters the
House should have the opinion of the
Law Minister or the Deputy Law Min-
fster. Unfortunately nelther the Law
Minister nor the Deputy Law Minis-
ter is here today.

In support of my point of order. I
wanted to quote some specific rule re-
garding Bills, but as I could not get
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at them, I am quoting a similar rule
relating to resolutions. I am referring
to rule 175 which appears at page T3
of the Rules of Procedure. This rule
pertains to resolutions, but I feel that
this correctly applles also in the case
of Bills. This tule reads thus:

“No resolution which seeks to
raise discussion on a matter pend-
ing before any statutory tribunal
or statutory authority performing
any judicial or quasi-judicial
functions or any commission or
court of enquiry appointed to en-
quire into, or investigate, any
matter shall ordinarily be permit-
ted to be moved".

1 rely on this rule 175. Supposing 1
want to move a resolution on a sub-
ject where some court of enquiry or
some tribunal is going on, you, Sir,
in your wisdom would never permit
me to raise that question either in the
form of a resolution or in the form of
a question.

Therefore, my submission to you is
this, that nothing is going to be lost
if we do not proceed with this Bill
now because the subject-matter is
pending before the courl. As wvery
well explained by the hon. Minister,
we have already sanclioned Rs. 20
lakhs, whether rightly or wrongly,
correctly or incorrectly, lega'ly or
illegally, and that amount is enough
for running the administration of the
Meta) Corporation of India. There-
fore, T would ask whether the House
should discuss this at this hour and
agitate on the same Ordinance which
is now sought to be replaced by an
Act through this Blll, when this ques-
tion is pending before the court of
law, where the matter is sub judice?

Bhri Harl Vishnn Kamath: The
han. Minister has ssid in the course
of his speech that the operation of the
ordinance has not been stayed by the
High Court; I do not know, but be
that as it mav, assuming for the sake
of argument that it is so. ...

Shri Sanjiva Reddy: 1t is so; [
have got the correct information.
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Shri Harl Vishnu Kamath: If that
is so, may I invite your attention to
the fact that a fruitful discussion of
this Bill cannot take place unless we
discuss at the appropriate stage every
provision of the Bill? May I take, for
instance, clauses 4 and 6 of the Bill: I
shall not read them out since every
Member has got a copy of the Bill.

The writ petition pending in the
High Court urges many grounds. I
have got with me a copy of the writ
petition. There are a number of
grounds there, but I shall read out
only one of the most relevant ones.
Ong of the grounds there is:

“That the provisions in section
¢ and section 8 of the impugned
Ordinance are illegal and wulira
vires of the powers of the legis-
latures, inasmuch as it purports to
provide for continuance of a pend=
ing proceeding or cause of action
against the Central Government
by the Ceniral Government ilself
and further provides that the
pending proceeding in this hon.
Court of the petitioner Company
against the Central Government
would cease {o be enforceable by
the petitioner Company thereby
affecting the jurisdiction of this
hon. Court.”,

There are other grounds which have
a bearing on the various provisions
of the Bill.

Mr. Speaker: Are these provisions
exactly on the lines of those contain-

ed in the Ordinance?
Shri Har{ Vishna Kamath: Yes
Now, may 1 invite your attention to
tule 352(i) which reads thus:

“A member while speaking shall
not—

(i) refer to any matter of fact
on which a judicial decision is
pending.”.

‘The operation has not been stayed,
but s decision is pending; that means
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that it is sub judice. The resultant
effect is that none of us here, and no
Member on either gide of the House,
can refer to any matter of fact that
is covered by any of the provisions of
this Bill, because the decision is pend-
ing on various provisions and various
facts connected with the management
of the new company that Government
have formed.

Government had already committed
a blunder the other day. I am sorry
that you were a little too late to rec-
tify it; had you been in the Chair it
would have been rectified in time.
We then voted a grant for the Metal
Corporation of India when the Bill
had not yet been passed by the
House. I do not want Government to
c it a double blunder or a second
blunder, because we wish to avoid,
as far as possible, within the four
corners of the parliamentary democra-
tic set-up and the constitutional set-
up that we have, cven the semblance
of a conflict between the judiiiary
and the legislature, between the judi-
ciary and the executive, the three
wings of the set-up.

Thereforc. may I submit in al] hu-
mility, so that we may build up the
highest traditions in our infant parlia-
mentary democracy, at this point of
time, it will he wholly unwise, im-
proper and perhaps illegal—that ns-
pect 1 leave to vou because you, Sir,
with your luminous knowledge of the
law, will be able to give a ruling on
that point; but 1 will certainly say it
is improper, undesirable, uncalled-for
and unwarranted o consider the Bill?
As to whether it is illegal or not, as I
said, I leave il to you fo give your
ruling.

When the matter is pending in the
court, when the entire matter is be-
fore the court—I do not know wha.
ther you have before you a copy of
the writ petition, because that would
help you to form an idea of the vari-
ous grounds adduced bearing on each
and every provision of the Bill—when
the matier is before the court, we can-

not speak on any of the provisions of
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the Bill so long as a decision has not
been given on these grounds men-
tioned in the petition before the High
Court. Therefore, it will be an infruc-
tuous, otiose and useless—and also
illegal—discussion that we would be
having if we proceed further with the
Bill at this stage.

Shri Daji (Indore): Without repeat-
ing the arguments, but generally
supporting what has been sald by
Shri Kamath and Shri Banerjee, I
wish to add two points. .

First of all, we have just not yet
got out of thg lamentable controversy
that cropped up after the UP affair,
the controversy between the judiciary
and the legislature. Wg are once
again faced with a similar awkward
situation. The ordinance has been
challenged. A rule nisi has been
issued though a stay order has mot
been issued—it was not sought also.
The Supreme Court has repeatedly
held--and this ruling has been follow-
ed by the wvarious High Courts in
India that once a rule nisi is issued
and has gone out to Government, the
court expects Government 1o cease to
act contrary to the rule. It has been
held in a number of cases that when
stay orders have not been issued, the
very fact of the admission of the
petition and issue of rule nisi should
operate to continue the status quo.
That is the dictum of the Supreme
Court followed by the various High
Courts.

So let us not go by the technicality
of a stay order not having been issued.
The point is clear enough that when
a rule nisi has been issued, it should
operate to maintain the status quo.
If we take up this Bill at this stage,
we as the legislature will be doing
something which will, really spea-
king, be n sort of rehearsal of the
something which will, really spea-
fore the High Court in the first week
of December. That being so, how
can we do justice top the Bill?

You in your wisdom may not give
a ruling—1 am not seeking it—on the
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constitutionality or otherwise of the
Bill. But we will have to argue om
each and every clause, Supposing
the House after hearing our argu-
ments passes the Bill, it will be vir-
tuslly pronouncing on the constitu-
tionality of the Bill, the provisions
of which as embodied in the Ordi-
nance are under challenge and the
case is scheduled for hearing in the
first week of December before the
High Court.

Therefore, we are ggain faced with
a very awkward situation, where this
House is called upon top commit con-
tempt of the High Court by discuss-
ing it before the High Court hears all
the arguments and pronounces its
verdict. Almost all the points which
we have to refer to in our discussion
here at this siage are also the subject
matter of the writ petition pending
before the High Court which has is-
sucd a rule nisi and is taking up the
case in the first week of December for
final adjudication.

Thercfore, should the Lok Sabha at
this stage be called upon to pronounce
on the constitutionality or otherwise
of the Bill which is already pending
in the High Court, and thus once
again create a situation that was crea-
ted by the UP Assembly? Should we
bring about a situation of conflict bet-
ween the legislature and the judiciary
or should we interpret our rules and
the rules of the Supreme Court in
order to bring sbout a harmonious
relationship between these two wings
of the state?

Hence my humble submission Is
that it will be very awkward for us to
proceed with the discussion of the
Bill just now. We may cxamioe it
after the first week of December
after the court had pronounced its
verdict, Then we can consider the
merits of the Bill

There are actually two points be-
fore us. One would be concerning
the merits of the Bill and the other
ig the constitutiomal position. Every
Member would have perfect liberty
to speak on both points. But sinece
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the constitutional validity of the Bill
tuas been challenged in the court and
a rule nisi has been issued, I do not
know whether it would be advisable
for us to discuss it just mow, It is a
matter not only of procedure but the
vital one of laying down conventions
and traditions as between the legisla-
ture and the judiciary, two wings of
our Constitution,

Mr. Speaker: At this stage, only
the points about the legality or the
advisability might be stated,

Shri Kapur Siogh (Ludhiana): AsI
understand, the matter of fides of the
Ordinance, of which the Bill is only
a replica, is going to be argued before
the High Court. The matter, as far
as the fides of the Bill are concerned,
therefore, is sub judice. When we rise
here to support this Bill or oppose
this Bill—I propose to rise to oppose
this Bill—we may be tempted to go
into the mala fides of the Ordinance
and the measure now before us. If
we do $o, we will be covering the
ground which the High Court also
proposes Lo cover in the writ petition.
What complications it may raise is a
matter for you to decide.

Shri A, C, Guha (Barasat): I gene-
rally agree with the points made by
my hon. friends though T do not think
they have any objection to the pur-
pose of this Bill.

Mr, Speaker: That is not yet under
dispute,

Bhrl A, C. Goha: [ would like 1o
draw the attention of the House to
some of the wordings in sub-section
2 of section 4. By the passing of this
Act all the properties vesting in the
Central Government under gub-section
1 of Clause ¢ shall by force of such
vesting be freed and discharged from
any trustz, obligations, mortgages,
charges, liens and other emcumbran-
ces affecting it. T have no objection
to this much. But it refers to any
attachment, injunction or any decree
or order of court. 1 do not think it
will be proper at this stege when the
whole case is before the court to take
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any decision in this House to annul
the decisions of certain courts impos-
ing certain injunctions, attachment or
decree about the properly of the com-
pany.

Bhrl Sanjlva Reddy: My hon
friend the Deputy Law Minister will
speak about the legal aspects, 1 have
only 1o say that I have got it examined
by the law department. It is not as
if as a layman I am expounding law
here. The Ordinance has the same
constitutional effect as  legislation
passed by this House. If within six
weeks it does not become am Act, it
will lapse. It is not as if the Govern-
ment wants to rush through this. The
courts have a right to give a declsion
regarding the Ordinance and that s
the same position with regard 1o Acts
also. If we do not convert this Ordi-
nance into Act, it would lapse and
hinder steps taken by the Govern-
ment to Improve mining scarce
materials needed by the country.

Shri Hari Vishnu Kamath: But they
will be under-‘mining’ the Constitu-
tion.

8hri Sanjiva Reddy: There is noth-
ing unconstitutional in this Bill. Even
after it ls passed the courts can still
set it aside if there is  something
wrong. There is nothing now which
prohibits this House from passing this
into an Act. \

The Drputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): Sir,
there is not much of any lezal aspcct
left. The Ordinance was passed when
both the Houses of Parllament were
not in session and as lald down in
article 123 of the Constitution it has
to be replaced by an Art of Parlia-
ment. Therefore, the Blll was intro-
ducad. Simply because a person has
gone to the court challenging the
validity or the constitutionality of an
Ordinance, {t does not debar the Gov-
crnment from bringing forward a Bill
to replare the Ordinance. If the
Supreme Court sirikes it down, cer-
tainly the Bill will also recrive the
same fate: but the Government need
not stay its hands in the absence of
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a stay order from the Supreme Court
restraining Government from bringing
forth the necessary legislative enact-
ment,

Mr, Daji referred to the impro=-
priety and unconstitutionality. It is not
improper. It is really proper and con-
stitutional for the Government to
come forward with a Bill to replace
the Ordinance. No stay order has
been issued. Simply because rule
nissi has been issued, it does not
mean that the Government cannot
proceed further with this Bill. I do
not see any valid objection at this
stage about the validity of this Bill,
much less about the merits of this
Bill. .

Shri 8, M. Banerjee: May I say one
word?

Mr. Speaker:
some stage.

We should close at

Shri Harli Vishnu Kamath: He
wants probably to help you, Sir.

Shri 5. M. Banerjee: 1 shull take
only one minute. I was not in this
House in those duys, 1 think in 1852,
when Shri N. C. Chatlerjue raised a
sinular puint about the Beagal Immu-
nity Casc. - Government tovs a similar
attitude, the Minister concerned and
the Law Ministor.  Ultimately  the
Attorney-General was colled in this
House and he was asked to pive his

opinion. 1 only wanted to remind
you of {hat.
My, Speaker: Two or three points

have becn raised. One is that the
Ordinanee had been challenged in the
High Court and beecause jdentical
provisions are  incorporated in  the
Bill now before the House, we should
await the fate of that Ordinanee; if
thnt is deelared ultra vires. we should
not procved with it or it would be
just wnste of time. ...

Shrli Majl: Holding ourzelvez  to
ridicule,
Mr. Speaker: Well I will put in

those words which he has said.  Mr.

NOVEMEBER 22, 1065 corwraﬂonlﬂc.

126
Bil 2

Daji's point was that a rule nissi had
been issued and so the Government
shall not proceed with it. It is not
issued to us; it has been issued to
the Government. It is for the Govern-
ment. 1 do not say there is any con-
tempt of court but it is implied that
the Government has looked into it and
if the Government wants to proceed
with this, we cannot just debar it
from doing so.

Shri Harl Vishnu Kamath;
about the propriety of that?

What

Mr, Speaker: Propriety also, The
Minister and also the Deputy Minister
brought this point that there was an
Ordinance and unless it s passed
within a specific period of six weeks,
it would have no effect at all.

Shrl Sanjlva Reddy: The court
will have nothing to judge upon,

Mr. Speaker: So, Government has
brought forward thig legislation in
order to replace that Ordinance, That
is perfectly legitimate. The only
question is that the same arguments
that are to he raised there so far as
the eonstitutionality or, as Mr. Kapur
Singh said, the mala fides of the sleps
taken by the Government are con-
cerned. they have to be discussed and
hon. Members say that they will have
to put forward the same arguments
that are to be advanced ihore,
They can challenge those facts that
are stated by the Government in
adopting *his line or advising the
President to pass that o~dinance, But
1 do not think that can be a bar to
preclude e from proceeding with this
legislation. It is not that we cannot
take up those arguments which are
advanced there. The first thing is.
the constitu'ionality or otherwize
would be decided by the courts them-
selves: whether it is the ordinance or
the law itself. 1f the same provisions
of the ordinance are declared ultrn
vires. then those provisions will go
automatlicallv or the party can take
them to the courts—thic law as passed
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—and then the proceedings may be
lared ultrg virex. There is no need
to debar a court and We would not
have done anything which comes into
conflict with the judiciary in tha' res-
pect, because we are not deciding
that just now, At least, it is not for
the Speaker to make a declaration
whether it Is in accordance with the
Constitution, whether it is ultra vires
or intra pires. The Speakers have
never taken it upon themselves to
take such g decision. The House takes
a decision, but pever on the point
whether it is ultra vires or not. All
the facts are combined together and
everything is taken into consideration
by the Members of the House. There-
fore, even when it is declared ultra
vireg by the Supreme Court or by
any high court, then too, it is not said
that it has overruled any particular
decision taken by jt. Parliamcn® may
or may not just consider that gspect.

So, at this moment, I do not feel
thut there would be any conflict crea-
ted between us and the judiciary if
wge only pass this law to replace that
ordinance. Nothing has been poin-
ted out to me. Shri Banerjée has
quoted rule 175 in so far as he him-
sell has admitted that it is regarding
resolutions  anly. (Interruption).
Shri Kamath has quoted rule 352(i)
which says, "A member while spea-
king shall not refer 1o any matier of
fact op which a judicial decision is
pending.” Bup what is that fact?

Shri Daji: The mala fides of the
Government; mala fides were alleged
in the writ position ang we will
allege it here,

Mr. Speaker: There too, it is alleg-
ed. and nobody could be stoppd
from mzking those allegations on that
account. These also have been al-
leged there. They would not be pre-
ciuwded from advancing those argu-
ments and imputing thoss motives.
They may do it.

Shri Daj: Under rule 352(i). they
are hound by it.
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Mr. Speaker: That is not so; they
can refer to the intentions of the
Government, whatever they think.

Bhri Daji: The rule should be sus-
pended for this purpose.

Mr. Speaker: 1 do not think there
is any need to suspend or withhold
that rule. Without that, we can pro-
ceed with the Bill, though certainly
the judiciary shall have their own job
to perform and they will jusy decide
the case on merits gnd on whatever
they think proper. At this stage, I
do not think there is any bar.

Shri 8, M. Banerjee: Could we not
get the opinion of the Attorney-
General? Iy will delay matters cnly
for a day. I only wangt for future
guidance. Let the Meta) Corporation
be taken over, as all other corpora-
tions.

Mr. Speaker: That would be a matter
omiy for argument's sake,

Shri Harl Vishnu Kamath: Sir, I
rise to seek a litile clariflcation, aris-
ing ouy of the ruling under whirh
certain juide-lines have been  laid
down you n regard o the dis-
cussion of this Bill. Permit me 1o
state that the Government js waolly
and sole'y responsible  for  vving
landed the House in this contratemps
in this difficuly situation, and may |
request you 1o enlighten us on one
point, becausy you wi’l br retiting tor
a short wkile and vou woulj na! he
in the Chair? The Depuly-Speaker
is here, it is pood: he will be listen-
ing to your ruling. May 1 ask. in
discussing this Bill, whether Mem-
bers will. if necessary, be permitted
to violate or infrinfe rule 352(1) to
which I have referied, by referring to
some facts like expenditure being in-
curred elc.?

Mr. Speaker: 1 jiave sugpested that
they will be [ree to make their ob-
servations, whatever they like, and
rule 352(iy will not come in  their
woy of jusy imputing motives or say-
ing anything to {lmat cffect.
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Shri Hari Vishnu Kamath: It will
not anply at all?

Mr. Speaker: 1 do not say that it
would not apply at all. 1 am zaying
that it cannot come in the way of theiwr
advancing arguments, whatever they
like.

Shri Hari Vishnu Kamath: It will
be a good precedent for the future.

Mr. Speaker: 1 do not think every
point has to be decided like that.
Every point will have to be decided
on its own merits. How can I say
anything for the future? 1In future,
probab!y Shri Kamath may be able to
persuade the presiding officer in ja
better way!

Shri Dajl: That the ordinance has
to be replaced by Jaw is mot an in-
evitable difficulty. Till the 18th
December, it will hold good. After
that, Parliament may adjourn, or
it would have gdjourned by that time.
What is important is, Parliament has
to maintain the highest traditions,
and follow the conventions. After all,
for such a simple thing, they can wait,

and we should not be in & hurry.
(Interruption).

Mr. Speaker: Order, order. Shri
Kapur Singh.

Shri Kapur Singh: Mr. Speaker,
Sir, after having heard the hon.

Minister who has moved this Bill, It
affords me greater pleasure,—than I
had initially anticipated—out of oppos-
ing this Bill. I will not only con-
trovert the facts on which the hon.
Minister relies but also try to refute
‘the reasons which be advanced for
moving this Bill.

But before giving the specific rea-
sons for opposing this Bill, I may be
permiticd to preface my speech with
a statement on trasformation in my
political credo which is very rele-
vant in this case. When a young man,
1 was a gocialist and & thorough-
going bellever in nationallsation. [
ardently believeg that the affairs of
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the community must be administered
as to further the jnterests of every-
one, Secondly, I heartily agreed with
the inter-war intellectuals of the
twenties and thirties of this century
that public ownership on a large
scale was the only way to expand
public production rpapidly, eliminate
unemployment and make possible the
achievemen; of social security Last-
ly, I belonged to that religious fra-
ternity to which the hon. Minister
seems to belong for whom impotence
of capitalism and cupidity of free en-
terprise js a Dre-supposition of all
sensible political discussion, as well
as political action.

Corporation etc,
Bill

12.57 hrs,
[Mgr. DepuTy-SpEAKER in the Chairl

Now, although I still adhere to the
first article of this trinitarian credo,
I have outgrown the other two. I
now realise ihe truth of the dictum
that 'he who is not a gocialist at 20
Iras a hard heart, but who is one at
40 has a soft head’ '

This transformation came about in
my credo through a realistic under-
standing of human nature, with which
all political theory must make peace,
if it is to make sense as a practical
politica) programme. I can best ji-
lustrate this point by submitting,
with reference to thisg Bill, that though
apparently a socialist measure, to all
intents and purposes, it is an expro-
priatory, vindiclive measure, mala
fides conceived, to damage grievously
a private enlerprise, under the con-
trol of citizens of a minority commu-
nity, who in this case happen to be
Sikhs.

The true intention of this Bill is
fay from any furtherance of common
good which s trotted out in the prin-
ted Objects and Reasons of this
BillL. Maximisation of production of
certain non-ferrous metals and meet-
ing the requirements of national
emergency are pretexts comparable
to quotation of scriptures by 5 cer-
tain distmguished gentleman who
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has his hoofs covered with pointea
black shoes and his tail tucked up in
the latest fashion dinner-trousers.
His Christian name is, Lucifer. Let
me explain myself.

This Mets] Corporation of India
was born, as I understand it, in the
year 1944, during the second world
war, under vonditions which were
similar to the conditions which pre-
vail now in India. That is to say,
it was born to meet a national
emergency, when zinc gnd lead—
metals of strateglc importance—could
not be imported from outside and
attempts, therefore, had to be made
to acquire as much self-sufficiency in
the matter of these metals from home
production as possible.

13 hrs.

There was an ancient story preva-
lent that bronze was inventeg ir
Indiz and it was this story which
gave the clue to the rediscovery of
the mines which are now called
Zawar mineg in Rajasthan,

It was in 1058 that as desired by
the Congress Government of India,
the industrial enterprises gf the !ale
Defence Minister Sardar Baldey Singh
acquired 49 per cent interests in the
Metal Corporation of India with a
view firstly io provide capital to ex-
pand production and secondly to rum
it more efficiently in other respec's.
Thus, the production was more than
doubled up from 200 tons of cre
milled per uay to 500 tons of ore
milled per day.

Further and further expansion was
sought to be stepped up by this Metal
Corporation and that is how it should
have been—through foreign collabo-
ration and jncreases of internal capi-
tal, till in 1961, the Metal Corpora-
tion of India raised fresh equity finan-
ces of about Rs. crores to, which
the Indian Finance Corporation add-
ed u deferred loan of Rs. 1 crore in
foreign exchange, guaranteeing rur-
ther similar loans upto Rs. 4:5 crores.

This is the beginning of the sordid
story of perversion of thg ethical con-
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tent of socialism through State con-
trol, to which I referred in the begin-
ning of my speech. My information
goes to suggest that it was at this
stage when the company rose to
higher proportions that another big
business concern, which is no stran.
ger to the ruling party, developed in-
terest in the Metal Corporation of
Indis, but the Sikh entrepreneurs
evinced no readiness to pblige them.
Then, these Big Business friends of
the Congress Party, sought guidance
from insights gained by poets Into
the nature of reality. Ag is known,
these particular blg businessmen gre
men of culture, men of learning and
men of high religious sensitivity.
There is a poet who hag sald:

“The House of wealth has many
rooms,

And most of them are full—
‘But same get in by the
marked ‘push’.
And some by the door
‘pull’.
“Pushing” having failed here,
“pulling” seems to have obliged.

The rest of the story is easily and
briefly told. All steps were taken by
the Government to further the desire
of these....

Shrl Harl Vishou Kamath: On a
point of order, Sir. When an interest-
ing speech is being made by Shri
Kapur Singh, there must be guorum
in the House.

Shri Kapur Singh: [ support the
point of order. When 1 um speak-
ing, the treasury benches musi be
full.

Mr. Deputy-Speaker: The bell is
being rung....Now there is quorum.
He may continue.

8hri Kapur Singh: As | was saying,
the rest of the sordid story can be
easily and briefly told. Two drastic
steps were taken by the Government
to frustrate the Metal Corporation of
India: (a) Necessary loans which
were promised to be given were held
up and (b) sale of Metal Corporation
of India's products at open market

door

marked

the
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rates was prevented through illegal
and mala fide price controls and allo-
cations. The Metal Corporation was
thus choked up and starved and para-
lysed, with the result that its share
value fell. At this stage, the govern-
ment thought, perhaps advisedly,
that this was the proper time to pur-
chase it at the market share value in
1964,

The Indian Steel and Wire Pro-
ducts Limited, who by now held a
block of 45 per cent shares represent-
ed on the inequity of the whole pro-
cedure and offered to part with their
shares and interests in this company
through a certain proposal. They
made a proposal which, I understand,
was accepted or at least described as
reasonable by the Cabinet Secretary,
that the assets of this particular con-
cern should be handed over for
valuation by some international firm

of repute and on that valuation, the
assets may be taken over by the
government or transferred to the
government. But, instead of pro-

ceeding with this proposal, the Gov-
ernment of India was further annoy-
ed and issued another ukase which
they called the Scarce Industrial
Materials (Control) Order, 1965, fix-
ing the price of the lead-metal pro-
ducts of the Metal Corporation of
India at almost 25 to 30 per cent of
the open market price. Thus, the
Company's operations were brought
to a standstill by starving them out
of their legitimate recurring income
that could enable them to function.
It reminds me of a saying by Rudyard
Kipling, which seems to be justified
amply by the conduct of this govern-
ment. Rudyard Kipling has sald,
“the bleating of sheep, earmarked for
his next meal, merely irritates the
tiger”. All the entreaties, all the
representations, and the reasonable
offers of the Metal Corporation of
India, when they were repeatedly
made to the Government of India,
merely succeeded in irritating them
and annoying them further. They
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toek more and more drastic action to

starve and kill-the Metal Corporation.

Then there follows a long story of
control order after control order, All
these control orders were manifestly
mala fides and illegal and eventually
obliged the Metal Corporation of
India to close its business for the
time being.

It was at this stage, on the 8th
October, 1865, that the Government
of India notified that they had decid-
ed to take over the Metal Corporation
of India on the alleged ground that
the company had failed to meet its
loan commitments. The true posi=
tion was and remains that the govern-
ment made it impossible, through its
executive high-handedness, for the
company to convert its easily saleable
commodities into cash and declined
to pay legitimate price-dues receivable
for allocations made since 1854. 1
have papers before me which give
approximate computations of these
dues which, if they had been paid to
the company, the company would not
only have been solvent but would
have been able to carry out its ex-
pansion programmes and its opera=
tions without any sort of burden on
the Government or any outside
agency.

It was this position which forced
this private enterprise to knock at
the doors of the High Court on 12th
October, 1965, by way of a writ
petition, challenging the price fixa-
tion and arbitrary allocations as
utterly illegal. This writ petition has
been admitted, as has been admitted
in this House, by the court and is
fixed for hearing some time in early
December, 1965.

These legal proceedings. and not
the trumpeted public interest, have
given rise to the Metal Corporation
of India (Acquisition of TUndertak-
ing) Ordinance, 1965, No. VI of 1965,
promulgated in the sixteenth vear of
the Republic of India.
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Sir, in the Statement of Objects
and Reasoms, in the concluding para-
graph, the hon. Ministar, who is mov-
ing this Bill, has claimed:

“As Parliament was not in
session, the undertaking of the
Metal Corporation of India was
acquired under an Ordinanee,
namely, the Metal Corporation of
India (Acquisition of Undertak-
ing) Ordinance, 1965 (6 of 1965).
It is now proposed that the Ordi-
nance be replaced by an Act of
Parliament.”"

My information is that this decision
to promulgate an Ordinance was
taken by the Minister, and this deci-
sion was recorded in a government
file, on a day and date when this
Parliament was still in session. I
would expect, and ] would request,
the hon. Minister to answer this point
with regard to the particular facts so
that this House may know as to
whether it is being treated with the
due respect to which it is entitled.

In the Stalement of
Reasons, eight specific grounds are
listed as justifications for bringing
forth this Bill. I have tried to
analyse them. The first one is:

Objects and

“It was found that the company
would require about Rs. 6 crores
in rupee finance and Rs. 1 crore
in foreign exchange to complete
the project.”

This fact is true.
The second is:

“It was also found that the
company had ordered much of
the equipment, some of which
hed arrived and was awaiting
erection; some was lying at Bom-
bay Port and incurring demurrage
and some was awaiting shipment
for want of letter of credit.”

The facte are true, but the reasons
for these facts are as I have already
explained.
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The &Ird is:

“The company had taken
several loans, defaulted in the
repayment of loans and in meet-
ing the payments due on defer-
red loans and was in serious finan-
cial difficulties.”

The facts are one-sided, while the
other side of the case I have already
related before the House. The fourth
is:

“Any further loan to the com-
pany as asked for by it was, there-
fore, cansidered inadvisable.”

This, if I might say so, is not honest
reasoning.

The fifth is:

“Besfides, the company WAas un-
able to raise additional equity to
match the loan capital.”

This, Sir, I also controvert as a fact
which is not true.

The sixth reason given is:

“For want of finances, the con-
struction work on the scheme had
almost come to & standstill.”

The real fact is that it was want of
finances and this want was caused by
the oblique actions of the Government
itself.

The seventh reason given is:

“Serious shortages of zinc metal
developed in vital sectors of De-
fence and industry following the
aggression by Pakistan and it also
became apparent thal imports of
this metal even on a limited scale
may not be possible.”

This is true.

The final, and the eighth, reason
given ls:

“Exploration of the area and
the development thereof would



3137 Metal

[Shri Kapur Singh]

require large investments. The
company was unable to complete
even the limited scheme it had
undertaken for the exploration of
the deposits.”

The first part of this statement is
true, while the second part as well
as the difficulties to which it refers
were the deliberate creation of the
Government itself.

Sir, the information which I possess
seems to justify me in alleging that
the whole of this story, in the con-
text of what I have explained, is @&
forgery of socialism and public con.
trol of means of production. It is a
faithful copy of socialism but a for-
gery because of the presence in it of
intent to deceive.

I request the Minister to answer the
following questions to clear his posi-
tion before this House can grant that
this Bill has been presented bona fide.
My first question is: why was Ordi-
nance issued at all when the next ses-
sion was coming on, a couple of weeks
later, the 3rd November? The hon.
Minister has explained that he did it
because he wanted to sccommodate in
some way, for payment of bonus,
wages and things like that, to the em-
ployees of the corporation. 1 would
like to know whether it is a fact that
the emplovees were being paid regu-
larly even before this Ordinance was
issued. Secondly, though the control
of 14th September, 1965 has been
there, but has even a metric ton of
‘ead or zine been allocated to or lift-
ed for defence purposes? If not,
where are the bona fides of this Con-
trol Order? Thirdly, if lead and zinc
are important for delence purposes,
are not copper and a'uminium equally

NOVEMBER 22, 1965

" nalise?

Corporation etc. 3138
Bill

stallation at Karala not being taken,
over if zinc must be nationalised in
public interest? Are the reasons com-
munal? Fifthly, is the new proposed
Corporation going to be wholly Gov-
ernment-owned, or after acquiring
controlling interest, the Government
propose to offer about 49 per cent
shares to public; and, if so, Is this word
“public”, in this supposition, going to
be the same industrial concern or
business magnate to whom I had made
a reference in the beginning of my
speech? My sixth question is, why
do Government propose to sink about
Rs. 20 crores in this undertaking when
advance of the Rs. 4 crore loan being
withheld will enable the existing pri-
vate enterprise to go into fully re.
quired operalion? Where is the “pub-
lic interest” in this proposal to natio-
My seventh and last question
is, will Government give an under-
taking that it will sell zinc at the ridi~
culously low price that they have been
asking the M.C.1. to sell under duress
of control orders?

Lastly, 1 say that principles of valu-
ation set out in the Schedule to this
Bill are highly inequitous in the fol-
lowing respects: (a) They take no
account of intangible assets and initial
losses: (i) Even in the best managed
concerns. including those in the pub-
lic sector, there are always consider-
able losses in the initial years; (ii)
Such losses in the initial ycars are an
‘intangible’ asset, being the price one
has to pay to establish an industry;
{iii) In the present case these loss"s
have been maximised by the delibe-
rate action of Government in not al-
lowing proper prices for the com=
pany's products; and, (b) The Sche-
dule laye down that all buildings, and
all erected plant, machinery and

=07 Whyv are not copper and alumi-
nium companies then being taken over
by the Government? Is it because the
latter belong to persons nf a certain
communlty, while M.C.I. belongs to &
minor'ty community? Fourthly, why
1= zinc electrolytic smelter under In-

quipment ete., shall be valued as cost
less depreciation at incomeo-tax rates.
This is monstrous because: (i) no
mining and smelting concern can ever
earn full depreciation in the initial
wvears; (ii) the rates of depreciation
for purposes of income-tax are ex-
cessively high: while being fair over
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" 5 .
a long period of years they do not
afford an equitable basis of valuation
in the short term.

Bir, it has been said that modern
socialism is merely inverted greed.
This Bill and its background would

seem to justify this quip. I oppose
this Bill in its entirety.
Shri A, C. Guha: Mr. Deputy-

Speaker, Sir, before 1 proceed to say
anything on this Bill, I should reply
to one point made by Shri Kapur
Singh. [ think he sees communalism
and minority community in every
matter. There was a small trouble at
Durgapur and there he saw an issue
of a minority community because &
Sikh was also killed.

Shri Kapur Singh: It was not a
amal]l trouble. Three people were
mercilessly killed. You cannot say it
was a small trouble simply because
they belonged to a minority commu-
nity.

Shri A, C. Guha: In this Bill also
he has brought in communal matters
{Interruptions). I also held my opi-
nion on this matter.

Shrl Kapur Singh: If he considers
that murdering of Sikhs is a small
matter, then I protest,

Shri A, C. Guha: T feel, and T re-
quest Shri Kapur Singh to consider,
that the Sikhs are not a minority com=
munity in India. They are a reformist
section of the Hindu society and every
Hindu considers Guru Nanak and
Guru Gobind as saints belonging to
the Hindu society.

Shri Kapur Singh: You murder
them and then say that they are great
e,

Shrl A. C. Guha: It will be better
for Shri Kapur Singh to be realistic.

Coming to the Bill, T give full lun-
port to the intention of the BIill
fee] that it Is rather belated. Such l
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measure should have come much ear-
lier. Then, the scope of the Bil] is
very much limited. While India &
rich in coal and various metals, so far
as non-ferrous metals are concerned
India has a deficit. Further, these
non.ferrous metals are scarce ang of
strategic value. Only 30 to 40 per
cent of the installed capacity of some
of our industries are being utilized
because some of the non-ferrous me-
tals necessary for final production are
not available to those industries.

When that is the situation I should
say that the Government have so long
been toying with the problem. In
1955 the Non-Ferrous Metals Control
Order was issued under, I think, the
Essential Commodities Act. But, then,
it was extended only to copper; not to
zine, lead, sulphur or other non-
ferrous metals. When the definition
of “non-ferrous metal” includes all
those items, why this Order was ex-
tended to operate only on copper and
not on zine, sulphur or lead? These
are also as scarce and essential as
copper.

Government failed ignobly in hav-
ing any control over the price or dis-
tribution. The entire distribution
method of the Government was illo-
gical and irrational. I would not like
to go into these matters very elabo-
rately now but I should record my
view here that it seems that there has
been no policy for the Government as
regards the contro] cither on price or
on distribution of non-ferrous metals.
The Scarce Materfals Control Order
1965 has been passed only two months
ago. I hope they will enforce the pre-
visions of this order efficiently and
effectively so that there may be real
control over the price and distribution
of these metals.

Shri Sanjiva Reddy, T am rather
sorry to say, while introducing the
Bill made a very sma!l speech, cover-
ing only some of the reasons for the
urgency for taking over the Corpora-
tion. T should have expected him to
give the Hous+ a sort of resume of
the policy of the Government in the



3141 Metal

{Shri A. C. Guha]

matter of production, distribution and
control en price of non-ferrous metals.

The Third Five Year Plan has given
some idea of the development of non-
ferrous metals, particularly, copper,
lead and zinc, on page 516 of the Plan.
It says:

“Drilling and exploratory min-
ing work done at Khetri (Rajas-
than) and in Sikkim have proved
the cxistence of about 28 million
tons of copper ore (average cop-
per content 0.8 per cent) in the
Khetri area and about 0.35 million
tons of ore containing on an ave-
rage 6.24 per cent of copper, lead
and zinc in Sikkim.”

1 do not know what action the Gov-
ernment has taken for the exploration
of those ores alter locating those pre-
cious metals in Khetri ongd  Sikkim.

On page 470 of the plan it is slat-
ed:

“The smelter and the electro-
Ivtic refinery mssociated with the
Kheiri and Daribo copper mines
for an annual production of 11,500
tons of electrolytic copper are
likely to be established by the
middle of 1864."

1 would like the hon. Minister to state
to this House how far this target has
been achieved. So far as my know-
ledge goes, the only source of copper
for the Indian Metal Corporation is
a unit in Ghatsila somewhere in Bihar.
I do not think any copper has come
out of the Khetri and Daribo projects
which, according to the Third Plan,
were scheduled to go into operation
and production by the middle of 1964.

Coming to zinc, the annual capacity
of the Metal Corporation Plant was
15,000 tons. It is also equipped to
operate a by-preduct sulphutic acld
plant based on the smelter gasts
ﬁ\iehuﬂll be used for the mt;fl:;
ture phosphatic fertilisers.
not know what action has been taken
in this regard.
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Coming to the Company itself I
know this Company has not been able
to fulfil the task that has been entrust-
ed to it. Since it is not possible for a
private company to fulfil that task, if
the Government had decided to leave
it to the private company, the Gov=
ernment should have been ready to
give il proper protection and subsidy.
No metal industry, I mean any basic
industry for extraction of metal, can
be sucressful within 10 or 15 years
without proper protection by the
Government. Even during the British
days the Tatas were getting bounty
from the British Government. I re-
collect Shri Motilal Nehru arguing in
the Central Assembly from this Hall
in favour of extending the bounty to
Tatas and the British Government
accepting that suggestion. If the Gov-
ernment decided to leave the deve-
lopment of zine and lead, so useful
for the industry, to a private com-
pany what have the Government done
all these years to help this company
%o go into full production and become
an economic and viable unit?

In the Statement of Objects and
Reasons attached to the Bill, in the
Minister's speech and also in the
explanatory statement for the issue of
the Ordinance, laid before the House,
reasons have been given justifying
the issue of an Ordinance. It is stated
that this Corporation has failed to
tulfil its obligations. The Industrial
Finance Corporation is a Government
assisted company or corporation of
the Government. I do not think the
IFC would have entered into such big
commitments as giving a loan of
about Rs. 1 crore and guaranteeing
some deferred payment loan of about
Rs. 5 crores without the consent of
the Government of India. Did the
Government then not envisage what
would be the financial consequences
of placing an order with a French
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with the knowledge and consent of
the Government of India. 1 know it
for a fact. Why did the Government
not take any action then? Why did
the Government then not make an
estimate as to whether this company
with its small capital of Rs. 3 crores
or Rs. 3 crores would be able to
extract zinc and lead to meet even a
portion of the requirements of our
country? This is a grave failure om
the part of the Government on such
a strategic sector of our industry,

In 1950 our preduction of copper
was 3,60,000 tons. In 1964 it rose to
441,000 tons;, only an increase of
80,000 tons in 10 years. In the case
of lead it was 2,000 tons in 1950; it
rose to 6,000 tons in 1960. In the
case of zinc concentrates our produc-
tion was 2,000 tons in 1850. It rose
tu 10,000 tons in 1860 but the capacity
ol this Corporation was much more.
Moreover, for years this Corporation
waus allowed to send zinc concentrates
to Jupan and get it back refined as
zince sheets from Japan, which was »
huge drain ‘on our foreign exchange.
Why was it allowed and why early
steps were not taken for the setling
up of smelting arrangements for the
company itself?

Then, another poim is this. It is
for about three years that machineries
from the French collaborator has
started coming. Some of them have
come; some are lying in the Bombay
Port incurring huge demurrage; some,
I think, are in the process of being
despatched, but as the corporation
could not find sufclent finance the
French company has not been des-
patching them. Are we to expect that
Government should watch the situa-
tion for three years when during
these three Years every year we were
losing Rs. 3 crores or Ra. 4 crores
worth of foreign exchange becsuss of

Corporation? It is a great fmilure I
-night say. There is something wrong
in the Administration. I do not know
why the Government of India Hirve
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been so indifferent about the develop-
ment of this company and of this
industry. 1do not mind about owners
of this company. X, Y or Z may be
there or may not be there. 1 feel
that this sector should be under Gov-
ernment control; not omly this one,
but other non-ferrous industries also—
whether it is the Ghatsila Copper
Corporation or any other smelting
factory started in Kerala with Cana-
dian collaboration or any other nom-
ferrous metals industry started either
by the Birlas or by the J. K. Group
or by any other group with any
foreign collaboration for the produc-
tion of aluminium. All these should
be brought under the control of Gov-
ernment and should be developed by
Government.  If it is a decision of
Gove.nment that steel should be a
monopoly of Government, why should
not non-ferrous industry be a mono=
poly of Government? It should be
realised that no steel could be pro-
duced without some element of zinc.
It should be realised that for the pro-
duction of steel some element of
tungsten or some other non-ferrous
metal is necessary. So, if the Govern-
ment decides that steel should be a
monopoly of Government, non-ferrous
metals also should be a monopoly of
Government and that declsion should
be implemented at an early date. We
expect that this Bill may be only the
beginning of the first step of that
process.

About this company Shri Kapur
Simgh mid many things. I do not
like to enter into all those matters,
but one.thing which strikes me is that
this company was asked to supply its
entire products to the Tatas and Indisn
Tron at a fixed price which was very
much below the free market price
prevailing in Indis; and it was the
aflegation of this company that it was
suffering loms on that sccount. It has
also been gquestioned through their
legal advisérs. 1 do not like to enter
into that question; but, why instead
of subsidising this company, Hf =t «ll
the Government hatl Secided to loave
the produttion of rihe and lesd to a
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private company, did the Government
put each handicaps on this company
by fixing a minimum and uneconomie
price for the entire products of zinc
to be supplied to two big companies?
I think, from the national point of
view, it is & bad economy; from the
administrative point of view, it was
a wrong step that was taken,

I do not like to believe in all the
gossip current. Generally, I do not
take much interest now in the pro-
ceedings of the House. I have not the
time; I am occupied otherwise. I
have not seen anybody from this com-
pany,—but others have come and
casually told me that because of ome
pressure of big industrial magnates,
somebody in the Government adminis-
tration has put all these handicaps on
this company. 1 hope, this is not true.
I think, the Minister will try to clear
all these allegations. Why was the
company made to supply the entire
products of its zinc to two big indus-
trial concerns, the Tatas and Indian
Iron, at a price which was uneconomi-
cal and much below the free market
price in Indla?

Bhri Sanjiva Reddy: Above the
world market price.

Shri A, C. Guha: May be; but we
are not getting many things here at
the world market price. Sir, he refers
to the world market. The cost of pro-
duction of copper in the world mar-
ket is below £100, but the London
Meta] Exchange and the USA Com-
modities Exchange—these two bodies
—control the entire supply of non-
ferrous metals though the cost of pro-
duction of copper is less than £100,
per ton, they fixed the price at £230
and then raised it to £308. The free
market price here is £500 per tone
of copper; so, why does he mention
the international price or the foreign
market price? He has not been able to
enforce the international price here.
We should consider the free market
price as prevailing in India and that
price has been prevailing with the
connivance of the Government.
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The Rajasthan Government and the
Industrial Finance Corporation have
great financial stakes in this company.
They made repeated requests to Gov-
ernment to revise the price. The
Tariff Commission submitted a report
in 1962. But no action was taken either
on the request of the Industrial Fin-
ance Corporation or of the Rajasthan
Government or on the Tariff Commis-
sion’s Report of 1062. Moreover, in
1863 the Government ilself set up a
committee to report on the price filxa-
tion of zinc. This committee submit-
ted its report some time in March
1984 and no action has been taken
since then.

So, late in the day, when everything
hag gone wrong, the Government has
come up with this Ordinance putting
al] the balances on the Corporation,
There has been enough of bungling in
non-ferrous metals production, by
torpedoing of the development pro-
gramme of the Third Plan; there has
been chaos in the distribution, import,
price control and manufacture of zinc,
lead and other non-ferrous metals by
the Government. I hope that this will
be the first step for the full control of
non-ferrous metals by the Govern-
ment of India ag demanded by the
Industrial Policy resolution. I do not
care whp is the proprietor or who may
be the beneficiary. They will be given
some fair price or fair compensation
according to our Constitution. That
is assured:; I do not worry about that.
But in the national interest 1 feel that
all these things shoul] nut have taken
place much earlier. This company, if
at all it was entrusted with the charge
of developing zinc and lead, should
have been given proper opportunity,
proper scope and proper subsidy to
develop these. That would have becn
in the interest of the nation. Now we
are faced with a very difficult situa-
tion in respect of zinc, lead and sul-
phur. There is no direct source of
supply of indigenous sulpiius; it sirould
have been developed ang extracted
from pyrites. 1 read out frem the Plan
Report that the target wag so much;
nothing has been done so far. So, 1
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hope, Government will now arise to
the situation and take effective steps
80 that these non-ferrous metals’ pro-
duction, distribution and price control
may be effectively done.

Shri Daji: Sir, Shri Kapur Singh
has called it “the result of invested
greed”.

Shri Eapur Singh: All socialism is.

Bhri Daji: All socialism is, accord-
ing to him. According to me, this is
not a socialistic measure at all, nor is
it a measure of nationalisation; it is a
measure of vindictiveness and petti-
ness, it is a measure of how the top
monopolists of our country, the Tatas
and Birlas, alone can rule the Govern-
ment ang do have the preponderant
influence in the archives of the Gov-
ernment of India.

Shri Kapur Singh: Shame.

Shri Daji: One of the reasons which
this Ministry has trotted out, or has
been led to trot out, is that this com-
pany could not meet its commitments
running into a few lakhs or crores of
rupees. 1 would like to know what
this brave Minister, Don Quixote of a
Minister, who is trying to tilt at this
small windmill, has done to realise
10 crores which have been appro-
priated by the Tatas, Rs. 10 crores by
IISCO and Rs. 5 crores by that
engineering company which makes
certain components and other things.

Shri Harl Vishnu Kamath: Sancho
Panza is also there.

Shrl Daji: You do not touch them;
you dare not touch them. What have
you actually done? What is the case?
The case is that you have fixed prices
at such uneconomic levels.

Shri Sanjiva Reddy: There is a half-
an-hour debate. They have given
notice of that. I think, Tata loans
could be giscussed separately then.
We are now discussing the Metal Cor-
poration . . . (Interruption). 1 am
only saying that better opportunity
will be discussed then; I have no ab-
jection.
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Shri Hari Vishna Kamath: The
Speaker has rightly ruled that rule
352 will not come in our way; practi-
cally it is his mandate and we are free
to infringe that rule also. We are
glad, he raised that point.

Shri Dajfi: One of the ways in which
Akbar's wise Prime Minister Birbal
caught a thief was to say that some
cotton was sticking up in the beard of
the thief and immediately the real
thief started combing his beard. So,
as soon as I mentioned the name of
the Tatas and the non-recovery of
dues, the guilty conscience of the
Minister pricked up and he jumped
to defend the Tatas. What more opan
advocacy of the Tatas can be seen than
the Minister jumping and asking me
not to speak about the Tatas?

Shri Sanjiva Reddy: I only said that
there is going to be a separate discus-
sion on that.

Shri Dajl: You have not been able
to realise crores of rupees given 10
Tatas and JISCO. When the Govern=
ment has not been able to reallse
crores of rupees from them, this Com-
pany is being nationalised because it
cannot meet ity commitment. I am
not against nationalisatjon. As far as
I am concerned, you nationalise all
companies including TITISCO and
TISCO. But under the cloak of natio-
nalisation, vindictiveness is practised
and that vindictiveness has got to be
laid back.

What has been done? Absolutely
uneconomic price was flxed for the
production of this Company—3} per
cent plus the landing cost. When was
that? When the international mar-
ket price rose and the ruling market
price was high, at that time, 8 years
old recommendation of the Tarnff
Commission was brought in. If 3§ per
cent plus the landing cost was a fair
price, why not apply it to ball b.an_r-
ings, why not apply it to automobile
industry, why not enforce it in the
case of all such commodities? Why
should there be a distinction? And
who benefited by this low price?
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Again, the Tatas and the IISCO, the
friends of the Government, to whum
the Government have advanced the
interest-free loan of Rs. 10 crores and
have not been able to realise that. Be-
causg the Government by repeated
order forced them to make deliveries
to IISCO and TISCO at this reduced
price, th. roduzid them to the point
-of absolute bankruptsy and unecuno-
mic working. When they poinled out
continuously, “This is an uncconumic
price and we cannot work on it", the
Government did not hear tnem and
they allowed that concora to run into
difficulties.

Then, the Minister refcrred to the
talks with the Cabinet Secretlary, the
sub-Committee and the Sec.ctary of
the Mines Depariment. Let me in-
from him—he may not be knowing it;
I want to give him the benefit of
doubt us m criminal lawyer—that one
term offered to this Company was;
“You take Birla into partnership or
we will expropriate you" It is be-
cause this Company did not agree to
kneel down before Birla and did notl
do what Mr. Dharma Vira asked them
to do that this is being nationalised.
1f a small entrepreneur of the country
refuses to knuckle down to the knees
of Birla and Tatas, the real owners of
this Government, he is expropriated.

Shri Hari Vishou Eamath: It is a
serious charge.

Shrl Kapur Singh: Nevertheless,

true.

Shri Daji: I would like to point out
one thing to this House. ] do not
know how many Members of the
House know it. There ig a book called
the Geological Survey of India of 1982
published in 1884, and there is a
volume on Copper, and the Govern-
ment of India Survey shows that the
Indian Copper Corporation apparently
ewned by Birlas is being managed by
-mone other than the Bouth African
foreign companies, the bankers of
Rhodesia’'s Prime Minister, Mr. Jan
Smith.

NOVEMBER 22, 1965

Corporation etc. 31
Bill o

Bhri Eapur Singh: Shame!

Shri Dajl: That has got to be natio-
nalised. This is the Government pub-
lication.

Shri Harl Vishou Kamath: The
Government should quit on this issue.

Shri Daji: We have broken up con-
nections with South Africa and when
you want to champion the cause of
Africans sand when Chinese gain a
diplomatic victory in African conti-
nent, you bemoan the fact. But why
should not China steal a march over
such a Guvernment of India?

Shri Sanjiva Reddy:
get  ocmotional. Let
facts.

Shri Daji: I will read it gut from
the publication, the Geological Survey
of India of 1962 which was published
in 1964. In the volume on Copper, on
p. 55, there is a clear mention that the
Indian Copper Corporation’s technical
managements are the New Consolidat-
ed Goldfields South Africy Ltd. It is
a foreign company in South Africa
belonging to the bankers of the Rho«
desia’s Prime  Minister, Mr. Ian
Smith . ....... (Interruption).  Any-
way, it is a South African company.

Shri Sanjiva Reddy: They are pro-
ducing it in India.

Let him not
him give the

Shri Dajl: Yes; they are the techni-
cal experts of the Indian Copper Cor=
poration.

Shri A. C. Guha: He is referring to
the Cepper Corporation of India of
Ghatshila. Originally, it was owned
by a British Company. But I do not
know the present position. I alse
suggested that this company should be
nationalised by the Government.

Bhri Daji: Right; thet is the point.
I support every argument that was
advanced by Mr. Guha., Mr Guha
really made a very outspoken and
good speech. He has relieved half of
my task.
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What 1 am pointing out is this. The
point is that one Company is being
nationalised in the name of defence
requirements and  national  defence
while another Company producing
equally strategic material, that is, cop-
per, which is also required for our
delence and which is owned by Birlas
and technically managed by the South
African company

Shrl A, C, Guha: Which has also not
developed according to the target.

Shri  Daji: ... .is being left out.
‘This is what we call vindictiveness.
Again, ancther private company has
bcen allowed in Kerala. What is the
policy ol the Governmeni? It is by
cullaboration with Canadian and Bri-
tish consultation. You allow that to
go on; you allow the Indian Copper
Corporation to go on though its techni-
cal collaborators and advisers are a
South African company and you na-
tionalise this Company. And you say
this is socialism. This is not only a
mockery of socialism but this is 5
prostitution of socialism. It is by
such acts ag these that this Govern-
ment plays intg the hands of the
Swatantritics and allows them to hold
up the very conceplt of sociallsm to
ridicule.

Shri Sanjiva Reddy: Shri Kapur
Singh is getting the reply. He is re-
plying to him.

Shrl Dajl: I want to know whether
article 14 permits the action of the
‘Government or not. That is the point.
Therefore, this Bill raises the entire
question, as has been rightly done by
my friand, Mr. Guha, of the culpable
guilt of this Government in not deve-
loping our non-ferrous metal industry
in our country despite three succes-
sive Five Year Plans. You have mise-
rebly failed; you have absolutely
failed in this matter. The Pakistani
attack helped by America and Englang
has been really a blessing in disguipe,
thiaking o & Coath prograeame for g

of a crash for
development of non-ferrous me-::‘l:
and it is thinking of alloting Rs. 250

b
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crores in the Fourth Plan. Even if
this Rs. 250 crores plan materialises
at the end of the Fourth Plan, we
shall be hardly able to meet just 50
per cent of opur requirements. With
the growing engineering industry,
with the growing defence industry and
without a non-ferrous industry in our
country, how can we be self-reliunt
in the matters of defence? Uptill now
the Government has been culpable
and has left the entire question of
non=ferrous metal trade in thy hands
of American and British vested inte-
rests who have been able to mani-
pulated the prices towafds our disad-
vantage, ns rightly pointed out by Mr.
Guha. When the cost of production
was only 100 pounds, thy selling price
was 320 pounds. The Government
slept over it did nothing and it only
tinkered with the problem—a qefi-
nery here, a smelter there; a small
ming here and there and all that, The
schemes laid down in the Five Yvar
Plan have not materialised. ] want
the explanation of the Govererent,
Shoulg this House not, gt this critical
juncture in India's history, when
everyone is shouting sboul food self-
sufficiency and defence self-sufficiency
—miss a meal & week and grow whoeat
in the flower pot—know where are
you going to grow non-ferrous
metals? Where? Will it be in the
orchards of the Government of India
or in Birla's house? This Bill does
not solve the problem it seceks to
solve. It talks of ethics, but the whole
thing stinks; the action of the Gov-
ernment stinks; the steps taken by
the Government stink because before
the High Court, Government gave an
undertaking through their counsel, &
solemn undertaking at the bar of the
High Court, that before the 20th Oc-
tober, they would lift all the sccumu-
lated stock of this Company. This
way done in respect of the stay appli-
cation moved by this Company. The
stay application was rejected by the
High Court on the afidavit filed by
the Secretary end d by the el
of the Government that the stocks o
the tone of 1100 tonnes, sceumulated
by the Company. would be lifted be-
ore 20th October since they were
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required for Defence purposes. The
stay application was rejected and on
the 24th you bring this Ordmance and
take it over, Do we understand that,
when the affidavit was filed the Gov-
ernment had no schemes of passing
this Ordinance? Was this Ordinance
cooked up within seven days? We
want an explanation. Why was this
affidavit filled? Who was the officer
who filed this aMidavit and who was
the legal officer who gave this solemn
undertaking to the High Court? How is
it that upto the 3rd November, not a
grain of stock was lifted or moved
and not a single order was passed, Do
we allow or will this House allow the
officials of the Government tp play
ducks and drakes with our justice
also? Do we understand that the
Government is using no equitable
principle while appearing before the
High Court and filing writ petitions
vis-a-vis private citizens? Only the
other day we were told that the Fin-
ance Secretary, Shri Bhootalingam,
was going about in America pronounc-
ing a policy which was apgainst the
policy of the Government. Now here
is a Secretary who files a false affida-
vit before the High Court ang here the
House is asked to endorse the Ordi-
nance which in lieu of the affidavit
filed before the High Court. This is
called nationalisation and socialism.
If this is nationalisation and socialism,
I cannot say what brand it is; it is a
bullock-cart brand. Therefore, the
whole question of non-ferrous metal
should be looked into. This is not
enough. This explanation of the Gov-
ernment, this lame explanation of the
Government that the mines were cloz-
ing down and the workers were being
made ynemployeq and so that Govern-
ment had moved in, ig not at all con-
vincing. On this again we have cum-
Plained so many times to the Minister.
] may even say that the workers em-
ployed by the Indian Bureau of Mines,
which is a Government concern, have
not been paid wages for more than
three months continuously. I have
already given in writing a complaint
to this very Minister and have glso
met and complained to the Deputy
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Minister; yet they have not been paid.
It the mine workers, who are working
in the jungles are not paid their
wages for three months continuously,
how can they eat or purchase their
rations? Nothing wuas done there,
Now it ig said that this Company was
not able to pay wages and, thercfore,
the Gover t is tionalising, 1
do not think that the nationalised in-
dustries are paying their workers re-
gularly. Public sector is the worst
guilty employer because the Labour
Department is also paralysed; the
Labour Department cannot do any-
thing with the public sector em-
ployees. So do not tell us this thing
or bamboozle us with this. Tell us
the real reason.

First of all prices are manipulated
50 that the company crashes; when the
company crashes, they are called and
asked to take a senior partner; when
they refuse, it is nationalised. There-
fore, this is State monopoly capitalism
working in the service of the mono-
polists of our country. Is it in the in-
terest of Tatas that yoy give them
zinc at any economic price? Is it in
the interest of Birlas who want to
become a zink in addition to copper
king? If not directly to Birlas, it
goes to them through the Birlas’ Gov-
ernment. This is not the way for the
honest industrial development of our
country. Therefore, this crime, cul-
pable crime, on our non-ferrous metal
industry has to be put an end to.
There should be bold plans to develop
the industry as a whole by taking it
away from the imperialist stronghold,
both in the mautter of supply and
prices.

This is one of the ways of nco-
colonialism, ie., supply us materials
at exorbitant prices and take away
the materials at lower prices. This is
how our adverse balance of payments
arises. This is how the foreign ex-
change difficulty arises. If you want
to meet that, vou have got to take a
bold programme of lifting the entire
thing out of the grip of the Anglo-
American monopolists and also their
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local satraps who are building small
smelters in Kerala, here, there and
everywhere, with the help of South
African, American, Canadian and
Rhodesian  technical collaboration.
Really a nationsl non-ferrous metal
industry ig the need for the hour.
Therefore, take over the entire indus-
try, the whole thing, and develop it as
a national industry for our Defences
and for our growing engineering in-
dustry, for making India self-suffici-
ent. We shall proudly march forward
as a free, strong nation. But do not
give those arguments of crippling one
industry and say that this is soclalism.

Mr. Deputy-Speaker: Shri H. C.
Mathur,

Shri Hari Vishnu Kamath: Before
Mr. Mathur starts speaking, may 1
request you to direct the Minister to
ascertain, before he replies to the de-
bate, whether the allegation made by
my hon. friend, Shri Daji, with regard
to South African ang Rhodesian parti-
cipation, and make g statement in this
House, because it is a very serious
matter® The other day the Minlster
of External Affairs said that Govern-
ment would apply economic sanctions
against Rhodesia, bul here we are
helping them to perpetuate the sla-
very of Africans.

Shri Harish Chandra Mathur (Jal-
ore): We just heard two flery speeches
from the Opposition benches making
serious allegations and it is really very
difficult to match their eloguence or
the enviable advocacy of Shri Dajl.
It is for the Minister to answer. I
hold no brief regarding serious allega-
tions that have been made. My
esteemed friend, Shri Guha, made &
really authentic, a matter-of-fact
speech to every worg of which [ am in
complete agreement. If you sift all
that has been said, whether it was by
Mr. Daji or by Mr. Guha the a'lega-
tions apart, the motives, apart. we will
come to one definitc point ie. that it
is in the national interest to take
over this Corporation.

Without entering Into any ethics of
public sector verses private sector, I
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should say, this Government has al-
ready & clear-cut and well defined
policy. We do want the public sector
in & big way so far as basic indust-
ries are concerned, I do venture te
submit that, if any hon. member of
this House would care to pay a visit
to this mining area, even if he is an
avowed supporter of the private sec-
tor, he will return with po other re=
commendation but one that it is ex-
pedient in the national interest to take
over this Corporation and work it. I
had occasions to visit this area twice
anxious as we were to sce that some-
thing comes out, but there has been &
complete stalemate for a long time, It
is in Udaipur in Rajasthan; it is one
of the very vital sectors of our indus-
try. Whether it is Defence or indus-
trialisation, there are tiwo very im-
portant projects in Rajasthan—one is
the copper project at Khetri. 1 do not
know how far I am correctly inform-
ed, but my friend, Shri Daji, will pos-
sibly be a little happy to know that
where Birla was interested (in Khet-
ri) and was making certain efforts to
retain it, it was taken over by the
Government much earlier; it is a pub=
lic sector project mow. I had spoken
to the Minister about it many a time,
and 1 had also been putting quile a
few questions here. It was not only
our people here bul even those people
from outside, those foreign collabora-
tors who could be of any assistance
to us were not very much inicrested
in this project, and they raised so
many questions and queries and made
certuin suggestions which  just pro-
longed the investigation stage, and we
never got going as o result of it. Cer=

tain parties from the USA were
interested in the copper project. as
you possibly know, but wuntil and

unless the Minister took an active
personal interest and was goaded by
Parliament and by some of us, nothing
happened. and now with the French
collaboration. something i making a
move. 1 think the fate of the zinc
smeller and thc zinc mines was a
little worse. Nothing has been done
at all and there has been a complete
stalemate for such a long time.
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14 hrs,

1 do not see why the hon. Minister
should have been apologetic before
this House or before anybody else for
having taken over this project. If
anything, he can only be accused of
the very belated action which he has
taken in this matter. We have been
asking questions of the Rajasthan
Government who have interest in this
and we have also been asking ques-
tions of the Central Government. I
do not know the inner story, whether
it was in the interests of Birlas that
things were prolonged or not. But
I think that it was absolutely
not within the competence of the
company to have progressed at all
even if we had advanced a loan of
some crores of rupees to them, which
was not being given by any sound
financial institutions; even with the
loan they could not have gonc ahead.

Further, the trouble between the
corporation and the Government was
not so much on the question of tak-
ing over, As a matter of fact, those
proprietors—if 1 have been wrongly
informed, my hon. friend who has 2
much better brief and a much better
acquaintance may correct me—were
not against the concern being taken
over. For a long time that is what
I have been learning from those who
are in the highest authority and who
are concerned with it. The only ques-
tion was about the terms on which
this corporation was to be taken
over. So far as the parties were con-
cerned, they wanted certain definite
terms and a certain return and a cer-
tain compensation for certain amounts
which were considered to be infruc-
tuous and wasteful expenditure by
the governmental agencies. Therefore,
thére were certain protracted nego-
tintions about it, and nothing could
be done, When the urgency and the
need for it was felt, the corporation
had to be taken over. If we do
away with the paesions and if we do
away with everything extraneous
particularly to this corporation, I am
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sure we shall agree that the step

taken by Government was the right
step. As for the complaints and the
allegations made, perhaps they may
be correct and they may be looked
into; it may be that we may have to
go a step further. But so far as the
question of taking over of this cor-
poration is concerned, there is no need
for Government to be apologetic
about it. They can only be accused
of the belated aclion which they
took. It is absolutely in the national
interest that Government have taken
over this corporation,

Shri Daji: They are apologetic be-
cause they are taking over only this
corporation.

Shri Harish Chandra Mathur: I
had given a very good example ear-
lier, which should satisty my hon.
friend. I do not want to go beyond
my State; Birlas are from Rajasthan,
But fortunately they have not been
able 1o take this over, and they have
been driven out of Khetri also.

Shri Harl Vishnu Kamath: They
are operating all over the country,

Shri Harish Chandra Mathur: They
have been driven out from there.
Perhaps they may be operating else-
where; I do not know, I am not in-
terested in it. But I think the House
ought to give its fullest support to
the taking over of this corporation.
That is my plea with the House and
the House should support it because
it was in the national interest,

I would like to submit to the hon.
Minister that we have generally a
sorry and sad experience when these
companies are taken over as public
scctor  projects,  Certain  personal
equations and personal interests go
a long way., T would, therefore, urge
the hon. Minister that he
should really have sound men and
the right men at the right place and
see that we get going in a real man-
ner. There must be people who know
the subject and who have a drive and
imagination. We have already lost a
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considerable amount of time on this
project. The crying need of the coun-
try today is that something must be
done about it urgently, and we shall
be happy if the hon. Minister in the
course of his reply assures us of how
the administration is going to be run
to the satisfaction of the country.
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#afwm qae & =ifew a3 & w7 99,
¥ ow fysgae @ qeoff s §
a1 g7 71w 2fay fe Safsa o
&1 feaar wfwesr famar g7 gfan
g A AT 91T § 59 & ©F @ &1 @
T & fF Fam awmE i A
ag Wt @ifes efmwn & awear g
it gufr, afew wrq-ag woeT W@
qrEAr A o|;E T T T AT
qaim

%1 fedi T ¥ oA 9,
afawfae &1 & 4w g7, AwEwE
FT faoam az dar au 1 771 & 1 ¥©
fzAt & 7gi & 7 Ty w41 & oF FATH
& 30T @z wrAwTd w41 f®oas
une, 1947 ¥ ¥ yw wfenaw ¥
afa, Aqg wfww, wizfom afa,
war afqy  wife sfasfal
wear | ferdt agfady g€ & 1 3w
AN ot (27 &, 7 1 A 2 e
T OEE arel ¥ 39 afawif A
g1 § W W TAT g
g & 1 w ® ang
& it oz o W frar @ 5 oA

wT WHTC oHE W A Al et g
FaTeaw WA ;A W AT g |
ot v fomd : arfor a@ ¥

fafwm wofaat = ot & 1 o7 &

foad gt wwe< §, 37 #1 aTeET;,

W, TFOAT ¥ AW O AT § quE-IET

ot § W et W §, 3T @

¥a 7% TF T amt weE g, aw aw

e 59 difig U & fagaw

¥ ¥ St qfY Zem ) gw %

o Aifs o ga g, sa F ot A

wdt wgra w1 wnf Aify oz £

Shri Alvares (Panjim): Mr. Deputy-
Speaker, it would be an over-
simplification to confine ourselves to
the fact that Government have step-
ped into this trade and attempted to
nationalise it. The mere fact of tak-
ing over the Metal Corporation of
India into the public sector does not
guarantee ils use for the people on
the lines that any public sector cor-
poration is expected to do. If the
main administration of the public sec=
tor corporation is left to Government,
then the working of the Metal Cor-
poration of India, before its take over,
goes to prove that even government
participation or government control,
even though of a limited character,
can make nonsense of public sector
enterprises. Therefore while we must
say that in the taking over of the
Metal Corporation of India, Govern-
ment have initiated a policy to control
the production and distribution of
non-ferrous metals in this country—to
that extent, this is a welcome mea-
sure—we do hope that through the
working of the corporation as a public
gector corporation, dealing with such
important and strategic base metals
as zine end lead, there would be
Introduced some rational and proper
distribution system in order that these
scarce metals may be made available
to the industries that need them most.

But what is of importance at this
stage is the manner in which this
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entire gcheme, which is known as the
Metal Corporation of India, was
bungled from the beginning. In the
provisions of the Bill, you will come

across  a cluuse whereby Govern-
ment will refer to a tribunal
the method by which com=-

pensation is to be paid, Let me take
this question of payment of compen-
sation for those who have bought
equity capital in this Corporation.
Government will pay them at the
present market wvalue. What is that
value? How will that be determined?
Anybody knows that the market
value will be determined by the per-
formance of the company. Who is

responsible for the  performance
aof thig company? We have
trere on evidence that the Tariff

Commission recommended a certain
rate for the supply of zine and lead
to the market. But on eccount of &
government order, the rate was re-
duced to such an extent that in one
single transaction the Metal Corpora-
tion of India lost Rs, 3 crores, This
has bcen repeated everywhere. Not
only has Shri Daji said that this
scarce metal was supplied to certain
eompanies at a certain rate which was
not recommended by the Tariff Com-
mission, but the Government of India
at one stage tricd to control the com-
pany by buying up the shares of the
Indian Wire and Steel Products com-
pany—or by whatever name it is cal-
led. It is made out in the petition
that the Indien Wire and Steel Pro-
ducts Co owned 45 per cent of the
shares of the Metal Corporation of
India. Now, 1 want to ask Govern-
ment: having known that a certain
other company called the Indian
Wire and Steel Products Co. owned
45 per cent of the shares of the Metal
Corporation of India, why did Govern-
ment have to go out to purchase the
Indian Wire and Steel Products Co.
rather than directly purchase the re-
maining 58 per cent of the shares In
the open market? On the one hand
Government agree that monopolism is
growing in the countrv; on the other,
they are trying to buy up a mononoly
got a8 monopolv ho'ding in the Metal
Corporation of Indla, thereby en-
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couraging monopolistic
in the country. [f Government
wanted, they «could have surely
gone to the market and purchased
the remaining 55 per cent of
the shares. I am sure that then this
transaction would have come about
easier than because of the rejection
by the Indian Wire and Steel Pro-
ducts Co, of Government's offer,

tendencies

Now, the entire working of this
company must come in for a little
scrutiny, This company has been
functioning for some years. It has
also been given loans to a very larger
extent, by the Industrial Finance Cor-
poration of India. While during all
this period, the company made no
progress, what was the Company Law
Administration doing in regacd to this
particular aspect? Were not the
transactions of this company scrutinis-
ed by the Company Law Administra-
tion? Does not the Company Law
Board scrutinise all applications or
keep a note of all applications made
from time to time to the IFC or other
corporations? Does not the company
law administration, in giving licence
for the production of lead and zing,
keep a statistical survey of the pro-
gress the company has made, the
losses it has incurred, the demand it
is making and the protection it hay
sought? T1f the company law ad-
ministration had been wide awake
during all this period, 1 am sure that
the present situation would never
have come about. After all, in the
present context of planning, all ap-
plications for equities are first vetted
by the Government of India, Subse-
quently also, when a company wants
to raise fresh loans by way of equity
capital, It is again the Depart-
ment of Economic Affairs that must
give the clearance. This company
had repestedly applied for ralsing
exira capital, If Government had
either agreed or rejected the applica-
tion for Increase of capital by lssue
of equities, why did Government not
fo into the working of the company?
1f it did, and In one instance rejected
the application, what did a Govern-
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ment do for the last 5-6 years in res-
pect of a company charged with the
responsibility of producing lead and
zine, two vital strategic materials
both for defence and for the indus-
trial development of the country?
This question must be answered be-
fore we accord our support to this
Bill, because essentially this state of
affairs could have been avoided if the
company law administration, if the
representatives of the Government of
India, if the representatives of the
Government of Rajasthan  had been
more vigilant and taken a little in-
terest in the progress of this com-
pany, As a matter of fact, it is ob-
vious that a number of political pre-
ssures have been brought to bear on
the working of this company, When
we have the Rajasthan Government
owning 10 per cent of the shares,
when  the Cabinet Secretary himself
had something to say in regard to the
price and in regard to the issue of
share capital, [ cannot understand
how this company was allowed to go
on from 1958 to 1964 wilh a state of
affairs in  which no private sector
company would ever be allowed to
exist. If that is so, if the House
makes this assessment that the Gow-
ernment of India was partly respon-
sible for this state of affairs the share-
holders are bound to ask the question.
If the government could control the
affairs of the company at wvarious
stages, should it not accept the liabl-
lity for the drop in the share wvalue,
market value. This is a test case for
the future investors who Invest
money as capital in new companies
and they will be guided by this. No
company, as I sald earlier, could is-
sue equity shares in the market un-
less the government vets the appli-
eation and glves the green signal. If
iIn sueh circumstances of very tight
canital market, investors come for-
ward and Invest their savines, it be-
com=s the resnonsibility of the gov-
ernment of 'ndia to a very large ex-
tent to make all efforts to see that
the investors’ monev ls safe and
the camnanv dass not to go to the
dogs or liquidation. Here ls g case
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in point; the company raised
capital at one time and another

time and a big loan was given to it
by the IFC which is a Government of
Indiag undertaking. ] cannot under-
stand why neither the representative
of the Rajasthan government or the
Central government nor the IFG,
which a!ways secure the loan in some
manner or the other, did not exe:cise
the vigilance necessary or give pro-
tection to the capita] juvested by the
public of this country, Therefore,
when the government {s taking over
this concern and goes to grbitration,
1 hope it will be able to pay all those
equity sharzholders their full paid up
capital becaves the primary respon-
sibility of meintaining the wviability
of this eompany and of the issue of
share capital and of producton and
pricing is all that of the governmenk
and it cannot escape its responsibi-
lity for this state of affairs in which
this Corporation findg itself. There-
fore, while we welcome the taking
over this Metal Corporation of Indim
as a move in the direction of firm
control over the non-ferrous metal®
in the country, we must at the same
time demand that the government he
censured for bringing a state of af-
fairs in the company whose capital
value was over Rs, 6 crores. The In-
vestors musy be protected in the bar-
gain and the government should sot
up a commission not merely to find
out what is to be done In the future
but also to {nvestigate what share of
guit is to be puy on the Rajasthan
officials and what share, on the gov-
ernment of Indig and the trustees of
the TFC for the mess in which thls
eompany lg now in.

ot g0 wo Wi (Fomyw) @ 3w
e wErem, & aw 7o & oodm-
wwr o1 fymradt § | oW wedy wT
fis 2 & fom & gw w07 OeFrawTor
go faiwree @ ¥ ) e dar
aYT fr wradm el & owwt § fw
o wmt § odwr w3 ¥ oae
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arw o wrm g, aft Tefieeo
femr armr afew w=rar ad 1 g8
&g ¥ wgy omav & fE awi aw ot
wresT & ¥ @ ff, 99 61 9§
OhzsT TEY & 9T Wi ara ff o o
g ok F oox fr ft I w1 oy
fodir A ® T &t | W aa wT
w5 wrooit i faq 7 gg 90 76 6T
wt fre® 2 a§i &, gafag g
TLETECr §TX o1 @ F 1 O TR
ot ag w77 a1 @ & o Eh A
& mAE AT A wET g amer Wit
o At a wedfm § faedl A
wOET w9ar 77aT7  faar gur § @
form %7 Tt % § gz o war @ w7
qrf § ot &1 AE 3T F #re o 34r
oltd ¥ Aw owrd § o ool gra 7 #
st A awvEge T ¥ oot &
gaRal g i awdiags § woan wivwax
g9q TEA 71T st & wfowrfogy
¥ arg qIra 1 1 F 24 F w1940 T
£ f5 v smiRT & WER ¥ sy
w7 FEA (7 wEew § w1f A
®1 ot a1 7 #Y ot ? a7 gw -
T A A Ty A oeg §
wsoqfaat meelt Tt § € wwEl §
azi gW W ag o dmar wfer R
qoeTT ¥ fwrat & oft aefrat g &
ar 1, aoerdt fawmr ot mafaat s
K oar aff v &

arefan ove & wenia s wré
wrefam iy dAr wmgm § &1 I W
i fam sormer 3 #rf @ | eI
8 ¥ AR & A o w o
fowre 7% frm & o 3w oW i
aff frwr Y & @Y F9 & a2 A T
T [ AN AT 1 9T OF AT
TS T AW Ay 7oAk
g 3 aft it g s 39 A
oo o¢ fee & femre @1 A 3
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fogas 3w A ozt § ot 5T
Fiamraear g1 v ag ¥ wf
T wimA I wfagi w e
ara & faq & 2% vy ¢ T U
ST AT 7% 427 g At & g
TraTTeT a7 et £ adt {raT § die
dwii 1 frgqew ¥ fag goamet o
qefr Fulc AT arg H 2 qed &
% ox fawra smam g 1 oF AT &
aew €@ @ &g & fag fapr &
g fam & grewrer &Y | COeTE
9% 7% war T e @ 97 faare Ay
B w ¢ wife qoere e oAt
w7 T &, =g @ § cadfed 2w
Wifrmeemda NGO
&, ¥ (A I FE AT A FL | FOWAHC
vy ot A 7w arft R frow Ia &
mm:&mmwhm&
¥ 79 9 faamr wT A

IqraN WEAW . OF WA W
g

ot ge %o wrm : & 7y wp @t
i’fwmwﬁﬁmim
@ ¥ e §, 9 F ¥H FA S
frgra w1

FuTaret wEne : ay andam @
¥art ¥ fer aft &

off ¥o wo wWiw : gOOTC & ®W
@ ¥ aA¥ qr g PrarewT R &)
& ay vy T g fir i ¥ fag rsTre
o ¥ o ) woeTT WY Ay A A
wifedr fr ag g 340 €70 a1 )
Wit 41 & § 1 ©h Fa2HEH
#rg gl W o fragw e
¥ arz w1 fF ag wd oA Wl
oY dh fe g T oxEfer
wfrk o wry § a7 A fr aver
wrre a3 @ g fry § a1 A O
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[T go =0 wYE)
HTTEAT a1 g et | wmy awr
*1 gy oY v Adt g F ag ed &
g% ¥ ¥ O T v ? agA W
g W 9T g faare agi Ad w<
#dY § 1 orfedt &1 AT s1q S
®T wgl a% sarqETa § 7

urfe dto e wTRWA ¥ AT
# 1 wgr & 1 wER U=mwor
oY oY wi Ay ok & F oAl agew g
wTEe o !&oﬂmqmm&m
¢ fm w1 ofrem ohiaw g
gy | oy wgr o @ fe o
fea # fef S &1 afrawor o=l
§1 @ ag fear amar & afz 3w
«rx § fora w1 fw e figr & ofin-
wor fear o &war gy 1 @ & s
s wrfe dro dro wTTtwa § faawr
wtr fgr & wdtawor fear s
arfgdr w afaeew fear sman sfgl
Qg ¥ w9 & % A 47 & I A
fadia wiw W< w24 1 fEt we-
frat gert agt & oY fr waTee &
wae # g v W § 7 wrfe e
Yo & gy gura sifcat gr § e
aga wiady T7 @ § 1 wTgATge GAv
wfre amd § ¥t fs frgeam 3 fas
w3t famar § 1 w1 gualm  sATEr
A qg § feqr oman § 0 oy A
@ wgw wfr e g 0
Ty wfta o w1 owTe e
frismmiesm g M e & 0%
§t alrer 8, Tgrawe & faar

g wiT &3 & o & fom o)
Fuesmgw@Edagmg v
T w1y %1 f5z & fame s aifgd
oz o i & ot 7 7 ol w7y
& =7 g ot fawr wom wfer

fag ¥ wmew @\ N Fw & g

¥ WY giget ww W o § 99 9T
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gafa=TT g1 | T & A 3 T
TR IF &1 WY & | Hw A W
F1ga g AT gAY A & A iy
¥ o1 ZTEATE @ A TG wwET Amev B,
gz /& g wfgy  wfaem Ifam
®aga fwar wrm wfgy o o A
TTEIRE A9 A% TG AGY GAEI Sy
o A% FUETT € T g fawre ol
Lacil S e e sl e G
gt st w7 )

¥ ami & ae qfw v g
¥ fgg & s = afmew wom
@iga § tafaw & g9 faw w1 gwda
w@rg

IuTSaw WErw ;o At )

it gz foy (EW) : IN-
SO WA, A4 AN & wr § afe
qA F1 &3 §T TF KT AW R )

IqTeaw "EE : AT g &
o, ST O R A RS

sl qyeic fag : 9 am W
R aframn g

Shri Harl Vishno Kamath: Nobody
trom his party, that is Jan Sangh
has spoken.

Mr. Deputy-Speaker: Very well; 1
have now called Shri Banerjee.

Shri 8. M. Banerjee: Mr. Deputy-
Speaker, Sir, 1 oppose this Bill on
two or three grounds. Even at the
time when this Bill was to be intro-
duced in this House, I rose on a point
of order and raised my objeciion un
two grounds.

Mr. Deputy-Speaker: The point
of order is over. He may now gpeak
on the Bill
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Shri 8. M. Banerjee: I have been
asked by the Speaker to stale those
pointi during my speech.

I gtill feel that the Ordinance was
brought at a time when it was known
to the hon. Minister and the Huuse
that the Lok Sabha was going to
meet on the 3rd November, 1965. In
respect of this Ordinance, if 1 have
heard the hon, Minister correctly, he
said that this company, the Metal
Corporation of India Limited, did aot
pay wages to its workers for two
months, If this is an offence—and it

is an offence, no doubt about
{t—may I tell the hon. Minister
that in Kanpur itsel!, Muir Mills

Limited headed by the big Singhanias
have not paid wages to the workers
for the last three and a hal! months,
and g ill not even an investigation has
been conducted and no instructions
have been issued even after the assu-
runce that Rs. 40 lakhs wil! be given
for working capital to Singhanias to
reopen that mill

I support nationalisation, ang I
would have been exteremely happy, I
would have given my unconditional
support to this Bill, and I would have
ceally congratulated the hon. Minis-
tar had I known that they want to
oationalise all undertakings produe-
ing non-ferrous metals,

sft gty ary A ;o FTeTw
Wi, g ¥ v A ko

Mr. Depuiy-Speaker: The Bell is
belng rung—Now we have quorum.
Bhr; Banerjee may continue.

8hrl 8, M. Banerjee: I wa: submit-
ting that I would have been the hap-
plest person had I known that this
Government would nationalise al] the
pon-ferrous metal undertakings. My
friend Shrl Dajl has very correc'ly
brought the auestion of the other
corporation which Is headed by a big
industrialist. If the affairs of this
Metal Corvoration of India Limited
are s0 bad, I would like to know why
it was not taken over long ago, why
pegotiations were going on, and why
ssyurances have been given not oaly
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to the managing directors of this
concern but even to the Chief Minis-
ter of Rajasthan that the gffairs of this
company will be improved and Gov-
ernmeng will give proper financial aid
to this company through the various
agencies, 1 really want to koow
what is behind thig whole thing,

Two things, zing and lead, are need-
ed for defence and armamenl pur-
poses, If yhat Is so, what happened
after the promulgation of the control
order of 1965! The idea was to freexze
or to take over the entire stock on
tive ground that these two things were
needed for the purpose of defence and
armaments. I would llke to know
whether jt is a fact that after this
contro] order wag issued in Septem-
ber, 1865, even pfier that, not an
ounce of zinc or lead hag been lifted
from this place for the purpose of
defence. Iy that is so, what was the
the need of issuing this control order?
Is It to fix prices? And in the court
of law the wrip petition was opposed
by Government on the g ound that
this was needed for the emergency,
to meet our defence needs, and be-
cause of the abnormal conditions pre-
valling In the country the chances of
import were dwindling. This = was
one of the grounds on wiich it was
opposed. So I want fo know from
the hon. Minister, and I want a cate-
gorical answer whe'her it §s 5 fact
that nothing has been lifted, whether
zinc or lead, for the purpose of defen-
;e'and.ﬂao.wbnhm.mmah

Then, my gecond point s -bom thais
particular Corporation, . .

ot wheTe s dewt : FuTeRe W,

T F wrow A 3

Mr, Deputy-Speaker: The Bell is
being rung—Now there s quorum.
Members who come in must  sit ot
least for some time; they should not
walk out Jm.med.l.ulcly the proceedings

Shri Banerjes may contioua
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Bhri §. M, Banerjee: The second
point is, I want to know from ths
hon. Minister whether a new corpora-
tion is being formed by the Govern-
men' with the registered office in
Rajasthan and, if so, what will be the
composition of this corporation. I
want to know this only because I {eel
that some big industrialist, who was
after this corporation, who wanted to
ge! in but who dig not get g place,
and who wag instrumental in bringing
this o.dinance or the pressurised the
Government—i{ may not be the hpn.
Ministér, but ~ the governmental
machinery—Iis :olng to be includeg in
the corporation. ] want to know
whether he is going to be included
in'1t, or, if somebody is going to be
included in this corporation and this

rporal\on is not going to be run
cent per cen{ by Governmenp agen-
cies. I 'do not know why this ardi-
nance was brought or why this Bill is
before this House. That ig why I was
opposing this. Otherwise, the object
is laudable.

But pow, the hon. Minister has
stated in his opening speech that the
affairs of this company wefe in the
do'drums gince 1944, if 1 have heard
him correctly. i steps were taken
to improve nnd give them the tech-
nical knowhow or financlal assis-
tance, or to take over this company
in 1957 or in 1858 or even in 1059
when they wanted more money from
the Gove-nment through the Finance
Corporation? 1Is it a fact that the
P anning Commission recommended a
loan? 1Is it g fact that a technical
committee was appointed, and what
4s the report of that commiltee? Is
it a fact that whether one of the
memberg gave a note of dissent and.
if so, I would like this House to know
what were the notes of dissent gnd
why a dissenting note was given by
one of the members. Today, when
our country is moving fast towards
raising the industrial output, and when
the defence of the country is of vital
importance to us, and if non-ferrous
metals pre not so much available in
our country. then it is high time chat
all these projects which are manu-
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facturing non-ferrous metals were

nationalised. But why thig particu=
lar company has been singled out?
This reminds me of a slory in this
House, when we raised the question of
land acquisition ordinance. I remem-
ber gne industrialist was ‘o be helped
by this Government and just to ac-
quire the land of a private citizen, an
ordinance was brought to Parliament
and Parliament wag approached for
it, and the dates were known; we
discussed it for seven days in this
House, and the hon, Shri 8. K. Patil,
the then Minister of Food and Agri-
ture, had to amend the Bill in many
ways. The Attorney-General was
brought into thiy House. He was
consulted Ind I am sure he had to
accept many amendments moved
either by th¢ Opposition or by the

groups. Opposition to this
parlicwar Bill is coming not from
us, agnd nop on a parochial basis and
ngt on other cansiderations but from
all quarters, whether from the Trea-
suty Benches or from the Opposition,
because we feel that the object may
be jaudable but yet this is being
done because of the pressure of some
agencies. 1 would, Therefore, reguest
the hon Minister to allay our fears
and to clarify certain things and es-
pecial'y those two points which I rais-
ed, namely, whether an ounce of zinc
or lead was used for defence pur-
poses after the control order was
passed and stocks seized, and then,
whether the corporation is being form-
ed and, if so, what will be its com-
position. These are the ftwo points
whrich agitate my mind. and I fee] that
unless these things are replied to, it
will be difficult for me to lend my
suppory to this Bill.

I shall refer to one more point and
I sha'l have done. I am told that
there is some correspondence between
the Chief Minister of Rajasthan and
the hon. Minister in this matter. If
it ie not strictly confidential. a copy
of that correspondence should be laid
on the Table of the House, sp that
we may know why the Chief Minister
of Rajasthan lent his support *e this
corporation which was to be taken
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over by the Central Government or
by the Government of India by
an ordinance. In this case I find that
there is some contradiction between
the Stale Gove.nmeni ang the Cen-
tral Government. I do pot know
who is wrong or who is right, but was
the fact that this ordinance was ‘o be
brought known to the Chief Minister
of Rajzsthan who lent his support ana
who had all appreciation for this
Zawar mine and other things? 1 do
not know what is happening. I would
request the hon. Minister to kindly
clarify this,

When 1 oppose this Bill, T should
not be misunderstood that I am oppos-
ing nationalisation. I stand for
national sation, but at the same time,
1 stand for nationalisation for a good
purpose, What should be the basis?
It should be done with a move to help
the people, help the public and not
to have another corporation and have
some group of pensiomers on top of
it and then give s bad name to the
institution as has been given in the
past.

st st o owT : ITEON WENw,
99 § wrw A
Mr. Deputy-Speaker: The Bell Is

be'ng rung—Yes; now there is quorum.
‘The hon. Member, Shri Yudhvir Singh

Shrl 8. M. Banerjee: Sir, T should
not be misunderstood if I leave now:
T have to go at 3 pm.

&t 710w fag @ TmeTe WEILT,
g W1 faw gt g W §,
FR O AW 9= § faadr wwig gl
& =7 7 o we A ¥ o oaga
& Qa wgaui 93 fawie e m @
fo w1 &g g &1 w5l qw
dfa b ama g

wt A% @ St & adg-
WO W GATH §, W A T ATr w6

% § fs o0 w1 ar & v efew
FTHTT QIR g & 7 &, g5 @t F oo
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fedl wradt w1 i adY 5 @wa
afwa ww o1 WA AT dwy #F arg
o 1 g agw ¥ ga { modicaw g,
I9 A €W awA ®) £ A4t g5 IgA w0
T A o et wgreg w1 o Frafaan
fear grm 1 ag T ag i Wil
& 1 oft gt &t & qa 1w W wedia-
w0 wA ¥ gl ¥ amm @) ag
gt frw ¢ fs 38 71 g & g W@
@ 9% § g w0 w7 ag ar
g g1 o § 9 gadr wiF fewm
¥ ardt § | xafae 0 ewer & fAres
¢ s soee w "md § wuft Aife
w1 Tz W | I AERg A qg Wriw
wmar § fe mere el awdifas
ey & W gg U TETT 6T
o1 ¢, w7 37 caAi ¥ O qana fag
& wror ag agaw fism ar g
a1 fr va & wet fawsn wifiore o
wigd ¥ o 0w fagen w1 oETT At
T T (ATAY EURIT A §g wiT-
qitva w1 afre fwar § oo
fedt gt & fams awr wdi wdie
L@

& arx Wi § 94 aww ¥ ox fe
waft wgrea & wudr ww 1 ofre 1 o)
arw I WaAT Ao of 1w g ATy
g wfrw &1 ot &1 340% vy a7 fis ag
w1 Wi ¥ g A o (waq § g
.2, ot werAi fe & ot § axfcfer
& 1 &) W o W fa i & wwfe-
forr §, 9 9T a1 I4% darAT T WG9
w1 IR ow werwer gy
e = art & aowre o wodt feafe
§ 1 oy T aeer frow wde
war @ & av % ag wgir § I4% wrf
e g §, vawr qd wgwg vt IO #
e wT |

o ary ¥ waga v & frar
¥ wremwl & w7 ) it e,
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&\ fy wgfaree ardf & e 8, -
0 &Y Wl gOdi FTAC 0 HL wwiA H
VA% g 95| A17 § o4 iy et g e
a3 gfoar & wed awaw £ g€
gt 1 s wif Gar wed w1 fE
I BYATEL] AR & ag U awI 61
fale s @t sk wwmr an
Fa ar, #lwa wegfaee axeg A1 ag
wa T § A mid o afew s ag
wel 8 fs gfw wiz ot @13 wefaai &
wH W U gw @ feq o, )
faT ww Vi A1 adme fen o
G A §, g u

et d g7 sxga w g
W faw & Swva ¥ ww nwdw
wg waran qar § v qfe @ QA1 S
= ¥ § gl & w91 ¥ o
it § Wiz e 1 & ga w1 € ww
g wel dar &8 & qagr
a1 wedl a3 § gRary T8 $1 91,
wafey ST ) ag @1 ST e grg
¥ &4 % ferd ag sTONTWAT TAEAT 99T 0
W A (H W TVA K7 AW FT GA
&, vt s 1 afaer & s
wnel ® g s & fog, geer ) &
wivgny swETdisigrasf fg
T FW@T | WNT EEE LR
sifag 1+ N o @\ e R wE W
ol ag yaw! wdi awg & g wAr awdr
1 wufay EwT A% wod g § &=
wigdt & 1 wfew Suw wwd e &
o A, afir qw fam gag ez @Y
wrr § % @@ wWite ® 7T
Qi w1 Fwwma W1 SEnEE Ad guT o
99 A & wwWar g % goeren O
TF o § T oy qu i
& ag 98 w1 ogmww w1 I
¥ @ ¢ o mw frer w1t & fag
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g 917 a7 gEe el % A £ eETe
I8 T QO U IIGM § % |

T AT WY1 ILEIT AR TH HHY
¥ g " § 1 0T w9 faea-da
& qrE @Al W FOHT 5T & | T AW
T & W= 9 1 JIT T € q0
wETE FT T SER MG FIA T 9@
AW qAF AF WITAZ ATGT H TET IH WA
¥ faegm gwfa sl o A s &
T A I@ T R g9 g #
e § &1 %% & g9 wrfa & O &,
¥® Fwfa g1 avk & Friww ggt o H @@
wavw wga S fF faey amd
FOFT ¥ 0 TG & 0oy grq
¥ aww fed, 99 w1 T weT e
¥ g7 gt & @t Ay gt A g
GEEET AW A FTH ATEAT wrafEal &
e ¥ G ww oW ¥ Ew ¥
™ u9d 19 & fear § smye &1 4R
T T WTAT § | B W IR AT
g & wuwTe & ag wee e § (%
W ¥ T e wrs e ¥
grg ¥ W TR N @ & erEi
T & §uT el Y arast A A ¥
refm RN waaME
feei ¥ ¢w & wfx o dav g AT
ag W% I e w6 i wreTe
fy Tt & wraer ¥ fayear § 1 < aTRw
¥ sraraman fie A EURT AT wo vt
& Wl wTREy § g ¥ ey
& e freeft ST § A WY Wi
w1 fea EarrRrd & siomw 2 £ o
T & W agA W I W I
oY ¥ Y aE | §F Eit & &
s i gg A wTeEReE @ W & 9w
w fmma v §oafer & wagw
fe o7 & art ¥ O ww anfge fed i
g RaR AT | we T W
i gig ¥ I fr wrem kv AT
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W & §4 & Iy WTiEAw &7 qEra
fear 1 wrfae wifeardic 15-20 =
& g fras ara 9 ©7 7 9ar 94
WERT ®1 goOr g arferag d4mee
¥ e w7 wifsda &1 war0 ag1 faan
T | w4 dar ar A4 § fvoag v
w1 fivar ®g3 3y T g4 €@ "
qmAr & e IITC H ww @ F ?
w& qar a1 7Y & fir ag dart feamr
gt MmrfE S o A sa e
T & L 9T T 4% gUA H A5 7
W oI 8 T wwfEl
ST Q% QT arede g g o € fis
g & ag Gre IO WA S A
w fiverr walt ot g ¥ oy ardt Bed-
& I 7w g 9w Pl
Fyortoagarew st i3 6f ?
& age e & oy I F g Art AT
% &z ¢ o't g% w1 og xawnd e
g I WTAY G & ST Far o g
39 % ux< wgiaw gwrk § 1 @7 o=l
¥ 417 gg A dew wTORWA WTE
thar s e d @w@wwmm o
arE @ § 9 e § 9
aga AT A F R Sew ¥
q=< "t §, A A devw A Y
a7 & i gk &, a1 o ot wrdr e
f o W e ued e A & afe
T gfacar wwdt wd fnfaw 1
O 3 | 9 e sredz wrefi ® g
OF & & amar § | e 7 T 5
e ¥ § fis ¥w ¥ o ¥ & wORIC
O FTHE R 79 W Prdare ol arfe
T & wrw i et ooy @ e 7 W
qra 91 aferoAT el araTr e W
W Gl AT g § g
T WA qrd | T Wkt & gry & qg
CTITIWT & T § 99 ¥ & s
g1

Skri P. C. Boroeah (Sibeager): Sir,
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progressive expansion of the public
scctor. To starl a new venture in the
public sector :3 one thing, but to
acquire a private sector undertaking
which is existing now is a diffecent
thing. In the latter, the government
should be more cautious. We should
see that the new undertakings do not
suffer losses, because there is already
a lot of criticism aga.nst the publie
sector. We have invested to the
extent of Rs. 1,780 crores up till now
in the public sector, which is giving
a return of a little over Rs. 2 crores
& year.

The Committee on Publle Under-
takings has also remarked that the
expenditure in the public sector ls a
bit too much. In certain cases; more
than 40 per cent of the expenditure
is on townships only. So many things
have been said by them;—I do not
want to enter into those dctails—
which are responsible for the unsa-
tisfactory performance of most of
our public sector undertakings.

In this context, we have to see how
the government fares In taking over
this Metal Corporation. Generally,
private sector undertakings are takem
over by the government for three

s: 1. Misma nt. 2. A los-
ing conmcern, unable to discharge its
obligations to the workers and unabls
to ensure production 3. Fallure to
raise equity capital. 8o far as the
mismanagement of the company ls
concerned, mot much was said by the
M nister in his opening speech. Evenm
in the Statement of Objects and
Reagons, not much has been said
about mismanagement. Regarding
the second reason, the company has
not gone into production as yet
S0, the question of profitability
does not arise at this stage
Regarding the third reason, fal'ure to
raise equity capital to match the loans,
this is not very clear, because it is
sald In the statement—and the minis-
ter aiso gald in his speech—that the
pald-up capital of the company is

T am one of those who believe in the Rs. 2.70 crores. Generally the ragie
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of equily to loan is of the order of
20 :80. That is to say, to get aloan
of Rs, 60 lakhs, there should be a
capital of Rs. 20 lakhs. But this is
not alwayg the case. There are many
indust ies in the private sector which
cannot raise this much of capital and
even then they are gelting loans. We
do not understand why this particular
company was not given that loan in
time.

ft Wiere wWra mr IuTa
wEXEw, @A F L@ gag nw-afE Aaf 31

Mr. Deputy-Speaker: The bell is
being rung—Now there is querum.

Shri P. C. Borooah: Having regard
"to the priority nature of this indus-
try, the government should have
given the loan to this company also
on an easy insta'ment system, as they
have given to TISCO and JISCO.
Had they given the loan to this un-
dertaking in 1963 or 1084, production
cou'd have been sta ted by now and
the company cou'd have avoided much
.of its demurrages, depreciation losses
and glso penaties for default in re-
payments, The total expenditure
{hrat the government will incur by
way of compensation, rcpayment of
the olg loans of the company, re-
pairs of machinery. payment of de-
murrages and penalties for default in
repayments, sa’'arles of the Adminis-
tractor, Tribunal, etc.—all these will
exceed the gmount of Rs. T crors
loan for which the esompany was cla-
mouring for a long time.

15 hrs,

However. Sir, the Government have
finally decided to take over this com-
pany. We have nothing to say now.
Let  us wish that the company
T™ung well. In doing 89,
1 have to m-ke a few suggestion:.
Firstly, the Bosrd of Direclors ghould
be associated with specialists in the
field. Second'y, official elements
should not be more than 30 per cent
in the Board. Thirdly, the Chairroan
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of the Board should be 5 non-officint
expert. Fourthly, over-staffing should
be avoided. Fifthly, accountability
shoud be enforced. And lastly,
the executive staff should be associa-
ted as shareholders and allowed to
hold a percentage of the posts of
directors so that incentive tg efficien-
cy is ensured. These are a few sug-
gestions, Sir, and 1 hope the hon
Minister will take them into consi-
deration. With these words, I sup-
port the Bill.

Some hon. Members rose—
Mr. Deputy-Speaker: Shri Saraf.

Shri Shinkre (Marmagoa): Sir, may
1 register my protest. I think our group
deserves much better attentlon....

Shri Sham Lal Saraf (Jam'nu and
Kashmir): Congress members have
not spoken at all,

Shri Shinkre: That is because they
did not want to speak. )

Shri Sham Lal Saraf:
tely wrong,

Shri Shinkre: If you say, Sir, that
only by snaking noise pne can get a
chance....

It is ubsolu-

Shri Sham Lal Saraf: Sir, | protest
at his saying that. It must be at least
2:2 if not 3:1.

Mr. Deputy-Speaker: I am sorry,
whoever catches my eye gets the
chance,

Shri Shinkre: If that is the conven.
tion, we shall follow that. But it hus
not been followed hitherto,

Mr. Deputy-Speaker: Nobody has
raised any objection, I am reslly
wonder.struck as to how the hon
Member can raise this objection. 1
have called Shri Saraf,

Sbrl Sham Lal Saraf: Sir, [ rise to
Irnd my support to the Bill moved
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by the hon. Minister of Mines. Be-
fure 1 speak on some of ils aspects, I
wouwid lice to place a little bit of my
own experience before tne non. Mini-
#ler. ln tne survey reports of the
Geologicai Survey of India and in
the survey reporis from some of the
States who have their own organis-
uwd department of Geology and min-
ing—l can speak of my State, the

Suate of Jammu and Kashmir —traces

of non-ferrous metals have been men-
tioned. As early as 190-61, the State
of Jammu and Kashmir Depart-
ment of Mines and Geology have re-
ported in’ their survey reports about
nickel, lead and copper. Having seen
that, | personally, at that time, had
dis.ussed with the Indian Bureau of
Mines on the subject—in fact, they
were holding a very important con-
ference where I too had the oppor-
tunity to participate—asking them
to take upon themselves—to have
& little more intensive survey of non-
ferrous metals. But till now it has
not been done. What T wou.d like to
ask in this connection is, whether in
piaces where the presense of these
metuls have been reparted in the sur-
vey reports of the departnent of
Geology ang Mining of the State con-
eerned, intensive gurveys have been
done or not. L would request the
Minister, while replying to the debale,
1o take the House into confidence and
tell us whether according to tne sur-
wey reparty received by him, accord-
ing to his experience and knowledge,
ihtensive gurveys have beea under-
faken in these places and to what ex-
tent these areas where non-ferroua
metals have been found have been
Zeported upon so that we can bank
upon future pragress and future deve-
lepment,

The second aspect is this. Pari-
cularly, in the Second Tive Year
Plan period a tempo arose ali over
the country or a tempo was set in
the indusiries, particularly, in
the small gcale industries—I know
that there is hardly a Stal> in the
country where small scale industries.
have not been set up, like engineering
industries, metal industries etc. Most
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pt these are industries wnere cupper,
in particula.;, ang zinc and lead as
well have been needed most.  Iuci-
dentally, the hon. Minster of Indust-
ries is alsg present in the House, and
1 hope he will bear me out as to what
the position is. As [ said once the
tempo shot wery high, but today, I
am very sorry to say, that teupo is
gelting down mainly for the reason
that for electrical Industries, for en-
gineer.ng industries and such other
indust.ies, in all the sectors. there is
paucity of these non-ferrous metals.

The question, therefore, arises ap
tp what sieps Govirnment have taken
so far in order to make these mewnls
available within the country. It =
quite good that we import them. The
question is whether the imported
metal also is being adequately made
avapilable to the people. My hon,
friends have already covered the
subject in one or two melters. Fer
instance, today, although non-fer-
rous metals, particularly copper, are
imported Into the country, the ques-
tion is whether it is being distribut-
ed according to the needs of the in-
dustries. whether it is being dis-
tributed in proportion to the needs
of the lerge-scple industries,
medium-scale industries and small-
scale industries. It is mot. I would
say, there also the influence of certain
groupas and certaln individua's mey
be working. When that is the
position it is high time both the
ministers, ths minister in charge of
mines and the minister in charge of
industries, put their heads together
and see how this question can be
solved, I ally fee! that the
industry is suffrring wvery much for
want of non-ferrous metals and also
due to the fact that what little is
available not properly distributed.

Then comeg the price factor. When
the last Finance Bill was on its anvil
in this House, I spoke with all  the
emphasis at my command, that rais-
ing the tariff walls o high. ax  was
done Jast time, will start a boomerang
upon what little progress has bern
achieved whether in handicraft, small
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industries or other things. What {is
the position today? [ would request
the hon. Minister for small scale in-
dustries to go up to Moradabad, which
is only 100 miles from here, ang see
for himself what is the pos.tion with
regard to these small indust.ics, par-
ticularly the brass and -opper induse
trics. The brass industry wiucn has
been earning, I should say, about Ra
2 croreg to Rs. 3 crores forcign ex-
change annually by exports, that is
being hit very hard mainly for the
reason that copper is not adegquately
available and, secondly, for whatever

little is available the pricc is very
high.
Sir, as hus been made oul here,

personally, I belleve in a mixed eco-
nomy, 1 believe in a limited State sec~
tor. But there are two things. The
Government must think pretty well In
advance as to what type of industries
they propose to take up in the public
se._tor. As far as the policy laid down
by thi; august House is concerned, it
is wbsolutely clear and there iz no
mmbiguity about it as far as I have un-
derstood it. But in implementing that
policy the Government has 1o pay its
attention. In certain case:, 1 must
say, frankly, that attention has not
been paid. Therefore, it is time that
they make up their mind and make it
absolutely clear as 1o in what spheres
they want to come in and take things
in their own hands, Keeping that im
wiew, the question that arises is whe-
ther at the time when this corpora-
tion was floated they were glven all
faci'Mies. Firstly, personally speaking,
' knowing as I do how very badly non-
ferrous metals are needed in the
eountry, I ghould say that this indus-
try should certainly have been taken
trom ity very inception in the hands
of the Government. They c:d not
do that and they created a private
corprration for this industry. I with
it had been dealt with and handled
more carefully. An impression has
been created that it had been handl-
ed In a shabby manner. [ hope the
hon. Minister, while replylng to the
debate, will kindly make it clear how
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it hag been handled. Shri Daji gene-
raled some heat as well in his speech,
but from what light he has beer able
to throw during his speech, 1 perso-
daliy feel that it will be incumbent
upon the Government and the hon
Minister to throw gome more liglit om
it so that misgivings, if any, appear-

llng in any quarter may be doue away

with in no time.

I want to make a mentlon atout
sulphur also. Sulpbur is very much
available in Ladakh 1 do notknow
what Government is doing about It
It is high time that full surveys and
imensive surveys are conducted and
the results made known. I hape the
Minister will explain the position ta
the House, At the samy time, while
giving full support to the Bill T will
say that when the Bill is passed the
Government should ba in a position
to set up its own corporation In =
manner that will dellver the goods.

Shri Shinkre: Mr. Deputy-Speaker,
Sir, almos: all the relevant, pertinent
and valig points arising out of this
Bill have already been made and some
of them have been made very force-
fully. Still, I would permit myselt to
stress one or two points. But, before
that, I would like to make it perfec:ly
clear that I am entirely with the Gov-
ernment, as far as this Bill is con-
cerned, because in principle I am for
the nationalisation of the principal and
key indus ries. At the same time, [
would also make it perfectly and
abundantly clear that I am not at all
satisfled with the performance of the
public sector undertakings, as we find
them in our country today. I feel that
as long as we are not able to proiuce
in this country a bureaucracy with a
proper sense of perspective of national
interests all talk of public undertak-
ings and natlona’isation of key indus-
tries will be idle talk and we will see
no fruitful results derived therefroms
for the welfare of the country,

As far as my Information goes the
Corporation had approached the Gow-
ernment somewhere in 1962 or 196%
with a request to appropriate or em-
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propriate it, or take it over and the
Government had already in principle
taken the decision in 1863 that this
Corporation must be taken over by
the Government as the financial g.r-
ingency and the difficulties that it
was facing at that time could not be
overcome by it through j.s own elforts
What I wonder is if they took Lhis de-
eision in principle in 1963, what made
them wait all these long years? It
is here that some of the o vations
made by my hon. friend become very
relevant, A though some Members
have already spoken in that line, 1
would request the hon. Minister to
£ive the House proper salisfaclion as
to whether there was some such ex-
traneous element which prayed and
forced the hands of Government to
delay the matters In such a manner
that the Corporation would be comp-
letely helpless, or the Government
worked in such a way as to force the
Corporation to surrender and surren-
der in a very miserable manner so
that Government could take it over
on their own terms.
from the hon. Minister proper expla-
nation to the satisfaction of this
House, He, as we know, is a compa-
ratively new-comer to this Ministry
and whatever allegalions, although
they are very serious ones that have
been made in this House, they may
not strictly reflect on him or strictly
attach at his doors.

Shri Alvares: The allegations are
against the Government.

Shri Shinkre: So, I hope he will
not figh. shy to investigate properly
the causes of those gerious allcgations
and give the House proper satisfac-
tion.

According to Government's own
admission they have lost more than
Rs. 0 crores in foreign exchange by
delaying the taking over of this Cor-
pora'ion; I am speaking subject to
correction.  Since they had  slready
made up their mind and taken a de-
cision in principle to take over the

1 would expect |
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corporation, the capital required at
that stuge for .ake over wowu Save
been niuch less than what is anlici-
pawed today. Now it 1 anucipuaied
to be of the tune of HRs 20
crores. Al that ume 1t would huave
been about Hs. 6 crores. 1. showld
be properly clarified to this House
as Lo who ig responsible for this de-
lay and for this extra loss to the pub-
lic exchequer.

There are ohe or two provisions of
this Bill which, to my mind, perhaps
require some further clarificativn.
One of them is paragraph 2 of the
Schedule attached to the Bill which
says that the compensavon will pe
paid on the basis of the market value
of the land or building. I am not
quite sure whe.her this is the best
method of paying compensation to
the parties concerned, or the Corpo-
ration concerned, because the market
value of land and buildings, at least
in this country and especially in the
industrial areas, is contingent upon
and subject to various factors. Some-
times it may bring to the Govern-
ment huge losses; sometimes it might
bring to the parties concerned huge
losses. What happens is this. After
the Corporation has shown losses over
several years the market value of
land and buildings in those far off
industrial areas would have dwindled
to such a depth that the market value
may mean nothing. Then, when Gov-
ernment arce taking over an under-
taking the market wvalue may go 10
such heights that it can reach any
limit. It is the common experience in
thig country that the price of land
near industrial undertnkings of the
Government goes up very high. Even
in Goa, between liberation and todsy,
within three or four years the price
ol land has risen upward flve or six
fold. The price of land in Goa éven
at the time of the liheration was not
low: it was quite hirh, Barring a few
urban places in Bomhay, Calcutta and
Delhl, the urban centres of Gon had
the highest price for land. Still, the
prices soared up 4, 5 or 6 times. A
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simiiar thing can happen elsewhere
too. Therefore, I would suggem to
the hon. Minister that the market
value may not be the right method
of ascertaining or assessing the com-
pensation payable against land and
buildings. Some different method
should be dev.sed so that there will
not be any loss to either side. Both
the parties should be treated on a
completely fair basis.

As I said earlier, all that is perti-
nent and valid regarding this Bill has
been already said. 1 would enly
caution the hon. Minister by once
aga n indulging in repetition that only
for the sake of the princip'e of
nationalisation do not run after
nationalisation at random. See to it
that in this Corporation at least the
country does not again gather the
same experience which made even far
more advanced people, people in the
know, to say this is no socialisation,
this Is no soclalism, this is simple
eapitalism of the State. With these
words of caution, I support the Bill

Mr. Deputy-Speaker: Shri Radhelal
Vyas.

8hrl Alvares: At what time will the
hon. Minister reply?

Mr. Deputy-Speaker: After the
speech of Shri Radhelal Vyas is over.
€ i ma yme  (S9h)
IRy wErew, AT fagaw guT aveA
. wmar &, 9 W & geg awda v g
& A g o wrm weer §1 g AT
¥ gy wh waw sImn arfeg a1
aF wew a7 A0 & T30 ] | weeT
B fF 18 52w & FgA g ger
famr wrar o ¥iwa ot gur @, we@r
g
EH wvEl ave & wiaw } (W geny
o F1 WX gk qw A A A afew
R fefowr swsg # and, w6 Wk
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€ # gqrwmEani & qfy & fag
waf oz {1 fadT s agar a7 ) frf
wgz & w awi fefew qromy ¥
forer w2 ororfaat & wedt ¥ < v
& o AT GFA F g FrEr e aey
@ F wramyaT E qf & fag
9 AT AT |47 g Wi 9w
oy ¥ oot & g7 & fag wrdark
wEA R oAt § ge
T NI S5 T ¥ | qE EET T
v @ & fag o faoreft srfgn 56 W
AT w4 Wi gETar ) wgiaw fasen
T T § 3 @ AN 0T gy ¥ f
woe & f g ot fam awdt @10
T F ATHT G ¥ H A0 W g
faoreft ST gt & ...

ot wle.x s avar o SITAW
wREE, @eg & orogfa a4

Iqraw wgww . qEr Frg Ar
ol AR R (Rl i
oY q9AT W FT0 W

off AaTe vITg ¢ IYIETY WAITT,
& fadm #% @ q1 % 97 s &
wa} 9T weut a1 9 THT EIHT q1oAT
wr§ of W7 3w quw fawdr IemER
& A # A7 Ay mar oqr ) g IRk
wz g 4i ¥ feT amt q¢ wwon w7 fear
o7 IFA A Arsar = fawmr &
& 3w @wrew &7 faar o gw A ag
ey ¥ fe &% ff qw s g,
W THC B AW WA K OF
T A ETW g€ §7 AT qfEw W,
TRy FAFT & O a T T § g
® oz w97 A AR T T T,
Form oo 7 71 47 HT swaegT AT AT A
§FU JTT AT EF q7 | §AA qIAI AF
CTFT T9E 8 T AW F) T qH AW EY
WAl F1 TN AFEA TS TE 0
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ol AY g AT bea st wUw
¥ aremar R @d 9.7 S ¥ IR
TR AW *T OF A% AW T fave
vt § w7 @ W ew ¥ ada
wATY AT AR W AW ® e
B R ¥ 92 ¥ O wifiT miw
ol &y af 7w T e oE o
frad 2% 9 fa@ w1 qfz gf @ &
& W qgT a0k § 1 e ff W
oy § v mo 2w ¥ oo\, s
W WATH # T44 a4 & TR 9Y
T § 747 sfeare &5 & &7 A0
WETE ®T |7 N § 1 9g d0 T
fert Pewemdy & Tw s 7 ey frean &
W1 7 st frem & 1 & ot qeftae B
¥ 318 W wTwd ww A § wg T
®riwer a1 sm wmdr Fafedr &% o
LR A g Lo d ATREE (R g Si1Rt ]
frerr ofid ag Iwwsg = ) ar @
& mi & mm owA wgeT W
Aifew ¥ ag ot "y ameat § W ae
Y AW &) @1 WY AT A AT DO
Yeew § ITwr WEem AW F) aga ¥
Wy frear @1 & 5% @@ Tam ®
greg # g1 og A ®2A1 wwan §,
g0 Wi & fod IO 4 aw A
@ q% § ITF @ewex ¥ At famm
w17 q@t wA w1 frwar § IO
weg w2m wY A4Y fomar & 0

Nt w we @ (wm)
o gl X W foerar £

oft wrderw W & wg § fe
Tt W ® w4 § AW winyl w
i A qar s 5 o ft ave Aft
afew frod gl & gEt w2t Y
ot w121 faan & 36 wew ww F W@ig
fraat =g fwar oy & 1 gro fessft
® ff & sifa 1 feell 1 9w 90w
s ot wizr a7 77 w7 fao &
o wer 93w & Falr agd@ Peem e
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o1 W17y feaar § | A qw wivd
gz e e ad g w5 W)
o ¥ m T ww v gnd 3
AR % s WA W
Few & wavw ¥ (e winig §) @l

t

a1 waw 7w T A ww T Al
s & ron W £ Bfew AR 0%
fadar qEgwar § 9t gr1d sgoe dr
gfimw ¥z gudlw b, & o v
o 3, T fGeRr gae § X
frar ¥ sw @ sat sFeT B fw =7 &
w0 weor A8 &1 @ 1 W Tae
ko daw s oww A AfY
afiw fwad var wr -w ot 7.1 B,
T @ H a9 e §onw s
W o f T oefifadea ot
ufefenz gt ofid | gt wma ¥
H gafigmn & woaw # s ¥
7z F goT & 99 ¥ SEY 25 €TE §o
W ET Q) TA R 1 WO el
o Aff §, oo wwra waor fiesT v
t Ea ww g fom ® osin e
A & R At o aaETE T B
waft 257 e & A1 §3 weT W
g & Bfer wx & gafien fafy
¥ 9ud e qeT e W@ 9T
s ¥ ¥ wew § 0 v e
Tew KT X ww ww oge §
e fr war mw wmg wwA e o
& ewr § f6 ool (wim w8
gt # £t i ag evae o T o
WTH ¥ | & EETC &M ®Y AT ¥
wravawaTat ¥1 qft A w afer @
gt wid & 3 H o § oW
wzam foa w% |

%1 Wkl & @ f g fadw W
wndy s E |

Shri Sanfiva Reddy: Mr. Deputy-
Bpeaker, Sir, very useful suggestions
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have been made by hon. friends who
participated in the debate. Of course,
Shri Daji was wvery emotional. He
need not have been emotional. He
could have placed the same points a
little more appealing to be reasonable.
I hope, if I pay him the same compli-
ment as he paid to me, he would not
gel angry. His speech contained a
ton of emotion and an ounce of sub-
stance. That is normally the case,
Therefore there would not be much
of a point for anybody to reply. It
was just slander, unverified allega-
tions against the Cabinet Secretary
and against another Secretary; every-
body else is an agemt of Tata and
Birla and himself is the agent of
Russia only. These are allegations
wh'eh are really unfortunate and
should not be made on the floor of
the House,

Bhri Dajl: It is better to be that
than be the agent of Tatas and Birlas,

Shri Banjiva Reddy: 1 know that.
When he makes an allegation against
the Cabinet Secretary, I wonder if it
is really fair to him, unless it is veri-
fled by Shri Daji and he could sub-
stantiate it before the Prime Minis-
ter. 1 do not want him to go to a
court or do anything of that kind. If
an allegation has some substance im
it, it can certainly be taken before
the Prime Minister and the Prime
M nister certainly would not have him
as the Cabinet Secretary even for one
hour if even a small percentage of it
is proved.

An hon. Member: He is not aware
of the procedure.

Bhri Banjiva Reddy: Then, he said
all sorts of things. He could have
been a litt'c more charitable, at least
in us‘ng abusive language. If he
wants to abuse—Don Quixote and
other things—T can use the same lan-
guige but it does not help anybedy.
If Shri Dnji, a great Communist leader
should eay that, the other side also
has the privilege of using the same
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language and, I am sure, he will be
offended. But we do no. want to do
that; we want to be a little more dig-
nified than the hon. Member.

He was so vehemently arguing ia
favour of thig industry in the private
seclor. 1 myself and ,he Government
and the Cabinet were not anxious to
tak, it over. Only when we felt
help.ess. We did that. It is not
the Cabinet Secretary but a big con-
ference was held in the Finance Minis-
ter's room as to how best to help him,
whether we could give him loans. He
has not repaid the instalments, evem
interest. The banks would not pay
him. I is not only the Government;
nobody is in a position to pay the
amount because already so much
amount has been given to him nand
even the instalments have not been
paid by him. He has obtained Rs, 1
crore from the IFC. a guarantee [or
Rs. 4,25,00,000 has been given by the
IFC. If you read the full list of de-
faults and loans that he has taken,
you will find that Rs. 106 crores ‘s
necessary now.

An hon. Member: Were they secur-
ed loans?

15.29 hrs.
[SERr SONAVANE in the Chair)

Shri Sanjiva Reddy: Yes, till now.
Anyway, that is not the relevant
point. The poin. js that we are short
of non-ferrous metals in the country.
1 do not know who he is. |1 may
honest y tell you here that I have
sbsolutely nothing to do with  thus
gentleman who is the Managing Dir-
ector of the Metal Corporation. I have
not seen them nor have I any chance
ot geeing them in future. I am not
interested. We are interested in pro-
ducing non-ferrous metals. Where is
the zine in this country? Itison'y a
small quantity that is available in the
country. Mr. Daji was talking
about gome private sector company .a
Kerala. There is o mine in Kerala.

Bhri Daji: 1 said about copper.
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Shri Sanjiva Beddy: I am coming
to that. We are here talking about
zinc. We want to import concentrates
from other countries and smelt them
in our country so that 50 per cent of
the forelgn exchange could be saved.
That is what is being attempted, whe.
ther it is the Polish collaboration in
Vizag or somebody else’s collabora-
tion in Kerala. We want o save for-
elgn exchange by importing concentra-
tes from other countries and smelting
them in our country. Even then,
how much are we producing? It is
only 18,000 tonnes.

My friends are thinking that it is
just to benefit the Tatas gnd Birlas
that it is really being given to them.
The two steel factories which are pro-
ducing. sheets ip the country are
Rourkela and ths Tatas. The zinc is
used for sheets and plpes which are
being produced. You can use zinc for
buckets also. But we are not in the
fortunate position of using this useful
and costly material for buckets. We
can use this only for industrial pur-
poses ang defence purposes. It is
given to the Tatas not for something
to profit by but for something which
the Government wants for defence
purposes. Zinc sheets are scarce in
India. I am not able to meet even
10 per cent demand from the States.
Almost 80 per cent of the sheets are
used for defence purposes. Therefore,
the small quantity of zinc thai is
allotted to the Tatas—it is not for the
private sector to make any profits—is
because they would supply these
sheats and pipes for meeting the de-
fance needs. Our stimate will be round
about 1,25000 tonmes of zinc even if
we take all steps and with importing
concenrates from other countries and
smelting them in our own country, it
will be roundabout 40,000 to 50,000
tonmes. The rest of it will have to be
imported.

We Hive taken steps to see that
serial surveys are conducted in the
country with techni 5t from
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find out the quantity of zinc ore, the
economics of it and all that If it is
proved successful then later on we
can take up the mining operalion and
the smelting operation. That means,
it will take a few years more. The
aerial survey will take a year or so
and after the acrial survey, further
searching of the material, whether it
is in big quantity or commercial quan.
tity, will take some more time. 5o
many other preparations are to be
made before we can sink crores of
rupees in a smelter. In the fleld of
aluminium, 1 think, we will be self-
sufficient in the coming few months
because we are taking up, apart from
the private sector, two big projects
in the public gector also, that is, Koyna
and Korba. But in respect of zinc,
lead and copper, we will continue to
be in short supply for the coming
few years. Anyway, the Government
is aware of the shortage and we will
take steps to see that we will some-
how or other tide over this difficulty
either in the Fourth Plan or in the
Fifth Plan. We will put all our
efforts. As regards the finance, the
Planning Commission and the Finance
Minister have assured ug that for non-
ferrous metals production, there will
be no shortage of funds.

Then, Mr. Dajl made another alle-
gation. He referred to something
which I really gid not know. I just
now got the information from the
office. He mentioned about the Indian
Copper  Corporation being man-
aged with the Rhodesian capital by
the South Africans and that all the
condemned people, according to him,
in the world are In this Company. But
the Information that T have got lg that
97 per cent of [he shares of this Com-
pany are Indian. This is the position
ag it is today. T am ony talking of
the facts. I do mot know anything
about the allegation that he made that
the South Africans, the Rhodeslan

ple, all the cond d people in

Russia and America. If an  aerial
survey reveals fhe possibility of zinc
are in some places, then we will have
to undertake boaring operstions to

1868(Ai) LS--8.

the world are concentrated in this
Company and that they are exploit-
ing India. It is not as if we brought
all of them by ship yesterday morning
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and landed them a'l here to destroy
our country. 97 per cent of the shares
are Indian. And there are gome Eng-
lish consultants—not that the Conso-
lidated Goldfields South Africa Ltd.
which he mentioned—to this Company
wherein 97 per cent of the shareg are
Indian. I hope, he will verify it. This
is the information I have.

Shri Daji: T read it from the Geolo-
gical Survey of India which is the
Government publication.

Shri Sanjiva Reddy: It may be an
old Bulletin.

Shrl Daji:

Shri-Sanjiva Reddy: I am giving the
correct information. He may verify
it and let me know if there is any-
thing wrong wiih the information that
I am giving. I am one with Mr. Daji
that no Rohdesian and no South Afri-
can can have any share in a Company
here. Those people condemned by the
world public opinion cannot be allow.
ed to pay any part in this couniry.
He may verify the facts that I have
given and if the facts are wrong, wo
shall certainly see that it is not so.

It is published in 1064.

Then, Mr. Daji said that because
this Company refused to give any
shares to Birla that this Company is
being nationalised. This is the firsl
time I am hearing that. Neither the
Birlas have asked for the shares in
this Company nor has anybody pro-
poscd it 1o this Company.

Shri Kapur Singh: You are not well-
informed.
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Shri Sanjiva Reddy: May be. The:

Company is not very effective in pro-
ducing zine but is very effective In.
producing enough material for you.
The allegations made are not correct.

An hon, Member: It ig all concoct-
ed.

Shrl Sanjiva Reddy: May be con-
cocted.
Shri Daji: When the Minister does

not know it, how cln he say that it
is all concocted.

Shri Sanjiva Reddy: That is why [
say I do not know it. That is not
‘rue to my salisfaction....(Interrup=
tion). Some other Member suggested
the word ‘concocted' and not that I
used that word

Shri Kapur Singh: Is it very grace-
ful on the part of the hon. Minister
to suggest that those who have op-
posed the-Bill have been briefed by
the Company concerned?

Shri Sanjiva Reddy: I am not say-
ing that. About the Birlas some al-
legations were made. Somebody muy
have given the information to the hon.
Member. For instance, Khetri copper
projert was s.arted by the Birlas.
When we found that it ‘was not giving
the proper results, the Government
took it over. In the field of non-fer-
rous metals, we want resuits, There-
fore, we are preparcd 1o take it over.
There are some Codmpanies which pro-
duce aluminium and they are working
satisfactorily, Now, 1 would not sink
my ‘they there but I would sink the
money, in a new pubic sector projeet

- which chn give additional resulis, There

Shril Sanjiva Reddy: Quite possibly.
I am not aware of what has happened
behind the scene or something else

are some companies in the private
sector which are produding aluminium.
1 Id not sink the money by taking

whicth may have happened of which
Mr. Kapur Singh is aware. May be
he is very well fed by the Company
in the sense that he gets all the in-
formation from the Company.

* Shri Kapur Singh: Besides me,
many others also know it.

over these companies. 1 woud put
the money where we can produce
much more. Therefore, in the Fourth
Plan, we are taking over Khetri,and
Korba projects in the public sector.
It is not our intention that everybody
shoud be covered overnight. We are
for the mixed economy. It is aceept-
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ed by the Government. The Govern-
ment's policy is quite cear that it is
for mixed economy. There is no use
taking over everything. If things are
being produced in the private secctor,
we allow them to be produced. We
use a little capi'al that we have for
putting up new projects so that the
country may become self-sufficient.

With regard to aluminium, in the
coming four or five years we hope
not only 1o become self-sufficicnt but
we want this aluminium to take over
the functions of copper and  other
metals also, if possible.

Shri Guha spoke about the price, i.e.
why the price was kept controlled.
Same o her members also mentioned
about it. If the price of scarce mate-
rial is not controlled, what wil] hap-
pen? The old market price was round
about Rs. 1,300 to 1,400 per tonne and
then the Tariff Commission recom-
mended Rs. 1,500 and odd as the price
that could be given here taking into
consideration the transport charges
and all that. If suppose, a free mar-
ket is allowed, zinc wi'l not go to zinc
sheets; zinc will not go for pipes; it
will go to the small market for buck-
ets and all that [ wonder if my
friend, Mr. Daji, will agree to this
Nobody will agree to this. Therefare,
giving them a free price when the
material is so scarce or giving them
even a chance 1o sell a' a free market
rate would be disastrous 1o the coun-
try and no defence production would
be possible if this ig allowed. There-
fore, we had to control. The [Cariff
Commission, taking info consideration
all aspects, fixed a particular price
and we did not reduce it even by ane
rupee. Some of the hon. members
said that the Government had reduc-
ed it; it is not correct: we did not re-
duce it even by one rupee. For lead
they were allowed to sel]l in a free
ket and because of tha', they could

sell it at the rate of Rs. 4000 per

tonne while the import price was
Rs. 1200 or so. If the same is allowed
in respect of zinc also, our Defence
industries would stand to lose. If you
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want {o allow free market, naturaily
you will have to allow imports 1lso.

Sbri Kapur Bingh: Would the Gov-
ernment control the price at this level
when they themsclves manufacture
this commodity?

Shri Sanjiva Reddy: Most certainly.
When Government produces, we will
no increase the price go high that the
Defence industries will suffer, We
have not yet s arted producing. Let
us produce and see. This 18,000 is not
going to solve our problem; we shall
have to produce 150,000 tonnes. There
is no zine which is in the Gowvern-
ment's hands today. Tt is either im-
ported or the little quantity that you
produce, i.e., 3,000 to 4,000 tonnes,

Anyway it is not our intention to
injure the company. We do not lake
over a company to wound somehody’s
feelings, i.e. just because they are
Sikhs or of some other community.
Shri Kapur Singh should avoid mak-
ing these allegations. Some members
said that Congress businessmen influ-
enced the Government and all that
These are allegations which ure not
going to add to the strength of unity
in the country between various
communities. I do not think' that
when we considered it in the Cabinet,
the consideration that they  were
Sikhs ever came before us.

Shri Kapur Singh: | can hardly be
expected to avoid facts which glare
in *he fare.
all-

Shri Sanjiva Reddy: That i.

right.

1 must thank Mr Mathur for hav-
ing made some constructive Sugges-
tions. He and other friends wanted to
know how the administration would
be run. We are thinking of having
a separate corporation for this. T
was originally *hinking whether the
NDMC could take over his b cause
they were in charge of copper and
other metals, but T was advired that
they had enough work and that thry
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might not pay much attention to it if
it wag given to them. Therefore, we
are thinking of having s separate cor-
poration for this, so that particuar
attention could be given to develop
these mines,

Mr. Banerjee is not here. ] would
likg to tell hign that every ounce of
it is for Defence—for sheets, pipes
and all that. It is not gifted to Tatas
or Birlas for their private use or for
making gome profits. It is given only
for Defence.

We are passing through a very cri-
tical period. This non-ferrous metal
is going to play a very important
part in our Defence industries in
future. Therefore, we should try to
produce as much s possible. Let me
make it_clear that, whetber in the
public sector or in the private sector,
we ghould try to locate the avail-
ability of this raw material in our
country and try o produce as much
as possible. I would appeal to all my
friends to give their co-operation and
I would try to do my best with the
willing co-operation of my friends.

About compensation, about the esti-
mate of the land value, Shri Shinkre
should know that there will he a
Judge; if they are aggrieved, they can
represent; it is not as if compensation
will be denled to them; Government
will not grudge giving a few lakhs
of rupees.

8hri Shinke: Govermment may be
a loser then.

Shrli Sanijiva Reddy: In the Bill it
is mentioned that 3 person competent
to be a judge will be the judge.
Therefore, no Injustice will be done
either to the Government or tp the
Company, it will be a fair compensa-
tion to both the sides. I expect the
House to pass this Bill unanimously
and quickly. Tt there is any objec-
tion, I am prepared to hear that and
the members may bring it to my
notice before hand; I do not say that
1 wil] satisfy them, but I ghall cer-
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tainly make an attempt to satisfy them
to the extent possible.

Shri Vidya Charan Shukla (Maha-
samund): I would like to know whe-
ther, while deciding the question of
compensation, the judge would be re-
quired to take into considerafion the
quantum of loss that this Company
has caused to the nation by delaying
this project for such g long time; they
have been sitting tight over this pro-
ject for ten years and this should be
one of the considerations before de-
ciding on the quantum of compensa-
tion that should be paid.

Dr. L. M. Singhvi (Jodhpur): I
would like to put two questions. One
of them is whether the Government
realise and are prepared to tell us
that, as a matter of fact, they have
themselves been largely responsible
for delaying the acquisition of this
company. In 1980 it became evident
to them that this Company could not,
on its own, undertake the establish-
ment of zink smelter, In 1963 they
appointed a Committee. In March,
1964, the Committee, headed by the
Director-General of Technical De-
velopment, had given them the re-
port that, without Rs. 600 lakhs, this
project could mnot come to fruition.
Even so this project was delayed and
I am told that, on a rough calcula-
tion, as much as Rs. 9 crores of fore-
ign exchange have been lost by the
Government of India in this connec-
tion.

Secondly, I would like the hoa.
Minister o tell us as to what was the
position in respect of the proceedings
in the court of law which was, in the
first place, to object to the notification
regarding the price and then second-
ly with regard te the Ordinance, What
is the position in respect of these
proceedings?

Shri Sanjiva Reddy: This point was
already raised by one of the hon.
members. It is pending in the Court;
the Court is going to hear them in
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the first week of December; 1 have delay, seems to me to be an incredible

already given the date.

About the delay, 1 admit that there
has been some delay. It was because
we wanted to negotiate and come to
some terms with them. Therefore, we
had u conference with Secretaries and
their representatives. The only time
I met them was in the Finance Minis-
ter's room when there was a meeting
with all the representatives. Later
on, we left it to the Secretaries to
deal with them. There was some

delay because we wanted to do it
smoothly.

Dr. L. M. Singhvi: How much
foreign exchange was lost?

Shri Sanjiva Reddy: About Rs 9
crores.

Shri N. Dandeker (Gonda): This

particular explanation about the delay
gives rise to one or two other im-
portant questions. In the Schedule,
about the valuation, I find that nothing
is to be paid for intangible assets.
Thisg poor company working over the
vears—and Government could have
taken it over in 1960 or 1961 or 1962
or 1064 or whatever it is—has loases
mounting up, a lot of its borrowed
money going down the drain, and 1
see that for keeping itself alive they
have incurred these losses. But
nothing is to be pald for this because
they are intangible assets,

I also sec that the depreciable
assests are to be valued on the basis
of the original cost less depreciation

approach to the problem of valuation.

Shri Radhelal Vyas;: That can be
considered when the clauses are taken

8hri Sanjiva Reddy: I have nothing
more to add. After all, compensation
will be paid In the same manner as
was paid to the insurance companies
which were taken over when the LIC
was formed or to the other corpora-
tions which were taken over. The
delay is not because Government did
not want to take it over earlier, but
we wanted to carry the corporation
also with us, and the delay occurred
because the negotiations were unend-
ing, and ultimately we were forced to
take this decision.

Mr. Chairman: The question ia:

“That the Bil] to provide for the
acquisition of the undertaking of
the Metal Corporation of India
Limited for the purpose of enabl-
ing the Central Government in the
public interest to exploit, to the
fullest extent possible, zinc and
lead deposits in and around the
Zawar area In the State of
Rajasthan and to wutilise those
minerals in such manner as t
subserve the common good, be
taken into consideration.”.

The motion was adopied.

Mr. Chalrman: There
amendments to the clauses.

The question is:
“That clauses 2 to 17 and the

are no

according to the income-tax rates. It
would be monstrous to value these
assets like thet when the delay was of
Government's making. Depereciation
at the income-tax rates on the
written-down-value system over a
short period is an inequitable basis
for the waluation of a concern which
is taken owver. It is a fact that when
depreciation is taken over a long
period of time it makes no difference,
whether you have it on the straight-
line method or on the written-down-
value method. The written-down-
value in the short run, after all this

Schedule stand part of the BilI".
The motion was adopted
Clauses 2 to 17, and the Schedule
were added to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the PHlL
Shri Sanfiva Reddy: T beg to move:

“That the Bill be passed”.
Mr. Chalrman: The question is:
“That the Bill be passed”.

The motion was adopted.

—_—
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PATENTS BILL

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh):
I beg to move:

“That the Bill to amend and
consolidate the law relating tw
patents, be referred to a Joint
Cummitte of the Houses consist-
ing of 45 Members, 30 from this
Housc. namely Shri 8. V. Krishna-
moorthy Rao, Selh Achal Singh,
Shri Peter Alvares, Shri Rama-
chandra Vithal Bade, Shri Panna
Lal Barupal, Shri Dinen Bhatta-
churya, Shri Bibhuti Mishra, Shri
P. C. Boroonh, Sardar Daljit
Singh, Shri Basanta Kumar Das,
Shri V. B. Gandhi. Shri H. K. V.

Gowdh, Shri  Kashi Ram Gupta,
Shri Prabhu Dayal Himutsingka.
Shri Madhavrao Laxmanrao

Jadhav, Shri Mathew Maniyan-
gadan, Shri M. R. Masani, Shri
Braj Behari Mehrotra, Shri
Bibudhendra Mishra, Shri Chhotu-
‘bhai M. Patel, Shri Naval Prabha-
kar, Shri R. Ramanathan Chetliar.
Shri Sham Lal Saraf, Shri A. T.
Sarma. Dr. C. B. Singh, Dr.
1. M. Singhvi, Shri P. Venkata-
subbaiah, Shri K. K. Warior, Shri
Balkrishna Wasnik and Shri Ram
Sewak Yadav, and 15 from Rajya
Sabha; .

that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one-third of the
total number of Members of the
Joint Committee;

that the Committee shall make
a report to this House by the first
day of the second.week of the

next session;

that in other respects the Rules
of Procedure of this Heunse relat-
ing to Parliamentary Committees
shall apply with such variations
and -modifications as the Speaker
may make; and . .
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that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Commitiee and
communicate to this House the
names of 15 Members to be
appointed by Rajva Sabha tu the
Joint Committee."”,

The first Indian law of protection to
ions was placed on the
book In 1856, entitled “The Exclusive
Privileges Act, 1856,

siwat st Tw (2897%)
wamfa 7EEw, 99 7iEg gaw €
0 wE fr TgE w4 & 45 weEdi
# fw 77 afzar w1 agi o var ?

Mr. Chairman: The hon. Minister
will answer that point in his speech.

sit o At fom : AT wmim
THYHZ AT A%AT # Iw a7 fasw
fawmr @ |

Since then, in a period of over 100
years, the law has undergone many
changes. These modifications were
largely due to a desire to make the
Indian law conform to the law in the
UK. from time to time. The present
Patents and Designs Act was passed
in 1911 and it was in this Act that the
term ‘patent’ was first introduced in
place of exclusive privileges used in
the earlier law. Since then also, there
have been 3 number of amendments,
the last one being the Indian Patents
and Designs (Amendment) Act, 1963.
Briefly speaking. the object of the
patent system is, as stated to be, to
provide stimulus for research and in-
vention by assuring to the invemtor
taking a patent remuneration for a
specific period of time by giving him
a monopoly for commerclal exploita-
tion of the invention in return for dis-
closing the specifications of the in-
vention to the public. In ancient days,
it was customary even in European
countries for m clever designer or
inventor to keep his Invention a trade
secrel and hand it down to his sons
or suceessors for commercial exploi-
Astion purposes. To the evtent that
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the patent laws make it compulsory
for the inventor to disclose the speci-
ficatlons of the invention to the public,

puonding before the House a re-
cxamination of the law revealed that
it would need further. extensive

neadi . The Bill of 1853 was,

the patenl system is an improy
on the old practice.

There is  no doubt that in  tne
#dvanced industrral countries of the
world, the patent systvm has contri-
buted Lo sustaining and diversifying
industrial. growth, but it cannot be
said thal the patent system has work-
ed well in the industriallv backward
wountries or In countrier on the
threshold of industrial development
Secrious doubts have been voiced in
mare than one quarter about the
officacy of the patents system in con-
tributing to development in such coun-
tries. It is also g fact thet in India,
though the patents svstem has been in
existence for over a century, grave
concern has been expressed by many
knowledgeable persons that this
svstem has not achieved the main
purpose of stimulating inventions for
the industrial progress of the country.
Some have even felt that the patent
system instead of being conducive to
our industrial growth has really
worked against the interests of the
country and of the consumer

16 hrs.

The main argument advanced in
favour of this view was that the
patent system actegd as a hindrance to
free, unfettcred scientific and techno-
iogical development in India as the
holders of Indian patenis were for the
very large part non-Indiang who had
1ot been working the patents in this
cnuntry, and by reason of this ex-
<clusive right they had under the Jaw
Liocked their working by others.

Soon after independence, @ com-
mittee was appointed in 1948 (o review
the woking of the law and 1o make
recommendations to Government for
making the patents system conducive
1. our industrial growth. This com-
mittee submitted its report in 1950
and on the basis of that report, the
Patents Blll of 1853 was introduced in
4%e First Lok Sabha on 7 December,
‘983, However, while this Bill was

thercfore, not proceeded with and
ullowed to lapse.

In 1457, the Government of Indis
requested Shri Rajagopala Ayyangar
then @ Judge of the Madras High
Court, to examine the patents system
in all its aspects, review tke Indian
patent law afresh ond advive Gov-
crnment in regard to changes in the
law which would securc the use of the
patent system to the best naljonal
advantage. Shri Avyangur's report was
sabmutled to Government 1n Sept, 1969,
This report Is @ very valuable contri-
bution o the law of patents in Indis.
In his reporl. Shri Ayyangar has
dealtl with mrany important aspects of
the gystem including the objeet and
baswiz of grant of u patent, its effect
on the cconomy of industrially under-
developed countrivs ete.  Afler ana-
lysing the advantages and disadvan-
tages of the pateni system in a coun-
try like India, he hay come to the
conclusion that with all the hundicaps
that the system involved, in its appli=
cation to under-developed countries,
therg arc no alternative methods of
our achieving betler results. He points
out that the patent system is in
vogue in most countries including
countries including countries having
& socialistic economy like the USSR,
Czechoslovakia, Poland and Yusgosla-
via. 1may here quote from his feport.
He says: :

*1 consider that the patent sysitem
ig the most desirable method of
encouraging inventors and reward-
ing them, and though at present,
Indian inventors take a very small
share in the benefits of that system.
with increasing emphasis on techni-
cal education and the number and
quality of the research institutes
that have becn established in thr
country together with the rapid
industrialisation that iz proceeding.
one may look forward 10 u time
when the Indian research worker
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and inventor will take full advan-
tage of the patent law".

He has, therefore, recommended the
retention of the patent system but at
the same time suggested that it should
be improved in he following manner:
(1) by defining with precision inven-
tions which should be patentable and
by rendering unpatentable certain
inventions, the grant of patents to
which will retard research or indus-
trial progress or be detrimenta]l to
national health or well-being; (2) by
expanding the scope of anticipation so
ag to comprehend not merely what is
known or published in thig country
but also what is known or published
outside India; (3) by providing reme-
dies for the wewils which India, in
common with other countries experi-
ences, from foreign-owneg patents
which are not worked in the country,
but which are held either to block the
industries of the country or to secure
a monopoly of importation; (4) by
providing specia] provisions as regards
the licensing of patents for inventions
relating to food and medicines; (5) by
providing remedies for other forms of
abuse resorted to by patentees to
secure a more extended monopoly or
a monopoly for a longer duration than
what the statute grants.

I would place on record the Gov-
ernment of India'y appreciation of the
valuable work done by Shri Ayyangar
in producing this report. I have no
doubt that it will be a landmark in
the history of patents in India. The
amending Bill wunder discussion
atlempts to bring out those five prin-
ciples enuaciated in Shri Avyangar's
report.

The recommendations of Shri
Ayyangar formeed the subject of fur-
ther extensive examination and dis-
cussion in Government. At this stage,
Indian thinking on the revision of
patent law started attracting not.ln

NOVEMBER 22, 1965

Patents Bill 21,

studied the wvarious points of view
expressed by all those interested in
the subject. The present Bill j5 a
measure of the complex nature of the
subject on the one hand ang the care-
ful consideration that Government
gave to the diverse points of view on
the gther. Gowvernment accepted the
conclusion of Shri Ayyangar that the
provisions relating to patents in the
existing Patents and Designs Act
should be repealed and that there
should be & new Act exclusively deal-
ing with patents. The provisions in the
present Act relating to designs will
continue to be in force. The subject
of designs is under geparate examina-
tion and in due course, such amend-
ments to the law relating to designs
as may be found pecessary will be
brought before this House.

The Bill before the House incor-
porates for the most part the recom-
mendations contained in the report of
Shri Rajagopala Ayyangar. But in
a few respects, certain important
changes have been introduced to
which I shall make a reference later
in my speech.

1 shall now deal with some of the
mmportant provisions of the Bill
First, the Bill seeks to codify the kinds
of inventions which are ont patenta-
ble. So far mon-patentability has been
left to be governed by commonsense
but with the rapidly enlarging area
of inventions and discoveries, t is
clearly necessary that there should be
specific provision for the purpose in
the law itself. The Bill accordingly
provides that inventions, the use of
which is contrary to law or morality
or injurious to public health, gis-
coveries of scientific principles, met-
hods of agriculture or horticulture,
medicinal, surgical or curative treat-
ment and processes of testing appli-
cable tp the improvement or control
of manufacture will not he patentable,
But beyond these, inventions relating
to atomic energy will also not be

and became gomewhat contr
Government carefully took note of .nd

pat ble. I may in this connectien
mention that this provisiem relstmg
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to stomic energy inventions has
already been included in the Atomic
Energy Act, 1962,

An important new provision rela-
ting to non-patentability is in the
field of chemicals including drugs,
medicines fdod and pesticides. The
Bill provides that inventions for
chemical products orf substances will
not be patentable. The patentability
will be confined only to the processes
by which the chemical products or
substances are obtained, This is a
very important new position, as it
was found in practice that the system
of allowing patents to products has
the undesirable result of blocking
research and development of new
processes for producing the same pro=-
ducts,

The second important provision
relates to compulsory licensing. The
provisions in the present Act relaiung
to the grounds on which a compul-
sory licence could be ordered have
found to be insufficient to encourzge
the starting of new industries in our
country. The Bill seeks to extend
these in a number of ways. In the
first place, the Bill provides that it
should not be necessary for an appli-
cant for a compulsory licence to est1b-
lish that the inventions relating to a
patent ig capable of being commecr-
cially worked in India before such a
licence should be ordered. It should
be sufficient for him to show that the
reasonable requirements of the public
with respect to the patent have aot
been satisfled to an adequate extent
by manufacture in India. This would
include non-working of the invention
on a commercial scale in India and
the demand for the patented article
being met to a substantial extent by
importation. The reason for non-
working ‘o an adequate extent 1n
India would apply not only to meet
the internal demand but also to meet
the requirements of a new export
market. The Bill seeks to rectify the
omission in the present Act by the
provision for revocation of a palent on
they ground of non-working. The
inclusion of such a provision in the
new law will serve as an inducement
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to patentee to work the invention in
India andto give to the licensee details
of the technical know-how so as to
enable him to work the invention to
an adequate extent. Ag I said earlier,
a lurge majority of patents registered
in this country belong to non-Indians
and many of them have noi been
worked in India for a long period of
time. The Bill provides thai a ~atent
would become liable tp revocation on
the ground of failure to work an
invention to an adequate extent in
India within u period of two years
from the date the compu'sory licence
ig ordered.

I now come to the provisions of this
Bill which go beyond the recommen-
dations contained in the report of Shri
Rajegopala Ayyangar. Let me assure
the House that the government final-
ly decided to include these provilions
in the Bill only after the most care-
ful examination of the essential peed
to serve the overall national inlersst
and taking into full weccount any
possible harmful effects that it may
have on industrial development. The
Bill provides that every patent relat-
ing to an invention in the fleld of
chemical industry including food pro-
ducts and medicines should be deém-
ed to be endorsed with the words,
licences of right I think itisa wery
important provision. The effect of
this provision would be that wany
person interested could at any time
after the date of the sealing of the
patent obtain as of right a licence for
the exploitation of the patent, any
person irrespective of the fact whether
the patentee himself is working the
invention or not, Such a provision is
considered essentml for the develop-
ment of chemical industries in thix
country particularly Yor dyes, inter-

diates, fine chemicals, etc. and also
for exploiting inventions relating to
food, drug, medicine it wowa be
necessary in many cases to make use
of patents in the chemical fleld. In
the present law appemls from the
orders from the controller of patents
relating to compulsory licence lie o
the High Court. In practice it has
been found that this involves long
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.delays and heavy costs and proceed-
ings are always protracted with the
result that even if the applicant for
compulsory licensing is finallv sucess-
ful the effective period within which
he could use the patent is considerably
reduced. This discourages the inter-
ested persons from applying for com-
pulsory licensing. Inorderto reduce
the deluy in the giving of final deci-
sions on cases of complsory licensing
and also discouraging dilatory pro-
ceedings on the part of patent holders.
the Bill provides that appeals from
the orders of the controller on com-
pu'sory licensing will lie to the Cen-
tral government instead of the High
Court. In the present Act, the period
of validity of a patent is 16 years. It
is proposed that this should be reduced
to 14 years cxcept in the case of
patents relating to drugs, food and
medicines where the period would be
only ten years. The main resson for
this reduction in the period of validi-
‘1y of a patent is the fact that science
and technology are developing at an
extremely rapid rate and inventions
now tend to become obsolescent much
earlier than in the past. In the field
of drugs, food and medicine the pace
of development and change is very
much faster and this is why the Bill
proposes that the period of validity of
patents in this flield should be
ten years. 1 shall now deal
with the provisions in the Bill
which rclate to patents in the
field of drugs and medicines and
infant and invalid foods in some detail.
The hon. Members are aware that
there has been a great deal of contro-
versy on this matter in this country
as wel] as abroad. Let me straight-
dway say that there is a strong class
of opinion in India which takes the
view that the patent system in so far
ag it applies to drugs, food and medi-
‘eines works detrimentally to the
development and growth of industries
in that field. It hag been represented
that the patent systern bas not helped
in making modern drugs aviilable to
the general public of India, at rea-
‘sonable prices. but on the other hand,
the prices of such drugs in this
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country are higher than even in indus-
trially advanced countries. Many such
patented drugs are still being import-
ed instead of their being manufactur-
ed in India. Quite a number of units
which are engaged in the production
of drugs, I am sorry to say, are only
carrying out formulations and re-
packing and are still to commence
manulacture of basic materials which
are being imported in bulk.

It has been argued that if the
potent law did not cover drugs, food
and medicines, there will be free and
unfetiered development in this field
and production organised which will
ensure availubility of mediciney and
fnod products at recasonable prices.
Life-saving and health-giving drugs
could also be imported from the
cheapest sources without attracting
the infringement provisians of the
patent law. The Government have
piven considerable thought fo this
aspect of the matter. The situation
today is that India is still dependent
on getting assistance and the know-
low from industrially-advanced coun-
iries, and in this context it seeme
necessary to ensure that the flow of
technical assistance and know-how
‘s not affected. On balance, we have
come to the conlusion that while we
should preserve the principle of the
patent system even in the fleld of
dirugs, food and medicines, wo should
puarc against the creation c<f mono-
polistic conditions which by non-
working of patents in this country
block development or secure monopoly
importation. The special provivions in
the Bill which are intended tn secure
these aims are as follows.

First, as I said earlier, the period
of validity for a drug pat~t would
be 10 years as against 14 yenrs for a
patent in other flelds. T period of
len years would apply a'so to the
putents which are in force on the date
the new Act comes into force; that ia
to say, any drug patent which is in
force on the commenemeni of the
mew Act would have its Jife limited to
10 years from the date of its original
validity.
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Secondly, the fact that a drug
patent would be deemed to be endors-
* vd with the words *licences of right”

* would enable any person or body
“amerested in its working lo get a
iwwence for  that purpose. The Bill

provides that the royalty pavable to
the patentee by any such person for
cxpleiting the patent will not exceed
four per cent of the next cx-factory
cale price in bulk of the article. The
purpose of this provision iz two-fold;
It would limit the royaliy for the
vworking of the invention to a reason-
" able figure, It would enabl: a person
or body interested in its working to
2o shead without waiting for the
scitiement of the precise aawunt of
royalty. Thirdly, the Government
could authorise such livensee to
import the patented article from any
scurce where it is availabla ai a cheap
price for sale in India subject to the
payment of  reasonable royalty to
the patent-holder. These provisions
~would, in our view, while ensuring
a reasonable return to the patentee in
respect of his patent, secure the
. development for production which
takes place in Indm withcur undue
hurdles being placed in its path. They
will also ensure that prices are main-
tained at reasonable levels by guard-
ing against wmonopolistic situations
being created by allowing imporis
from the cheapest sources.

One final, important provision in the
Bill is intended to enable Government
to make use of patents for production
of to import patented goods for their
own use without attracting the in-
{ringement provisions.

The Bill before the House is quite a
long and complex one. It has arous-
od a certain amount of controveray;
some persons have expressed mis-
givings that the Bill makes inroads
into industrisl property rights I
would point out that in the field of
drugs, food and medicine, we are in
an area of alleviation of human sutfer-
ing and saving of lile, and whatever
we do should be such us not to create
conditions where the forward develop-

ment and production of medicines and
pharmaceuticals are in anyway
hampered. There is recognition of
this vital distinction even in- the
present Act. Under section 23 (ec) of
the present Act, compulsory licensing
of drug patent may be ordered imme-
diately following the grant of the
patent, while in the case of other
patents, compulsory licensing could be
ordered only after a period of three
years from the date of grant of the
patent.

1 may repeat that the provisions
which have finally gone into the Bill
are the result of long examination and
careful balancing of various points of
view and the only consideration which
has been in Government's mind in this
regarg is the ultimate national inter-
est, It is not our intention that there
should be any erosion of industrial
property rights. I have no doubt that
the Joint Select Committee, composed
as it will be of persons highly quali-
fied and equipped not only in law, but
algo in the application of patents in its
day-to-day aspeets, would go into the
provisions of the Bill with very great
care, The Committee would doubtless
give an opportunity to all persons and
bodies interested in the Bill to make
representations  to it and give full
consideration to such representations.

I now commend the motion for the
acceptance of the House,

Mr. Chailrman: Molion moved:

“That the Bill to amend and
consolidate the law relating to
patents, be referred to a Joint
Committee of the Fouses consist-
ing of 45 members 30 from this
House, namely Shri 8. V. Krish-
namoorthy Rao; Seth Achal Singh;
Shri Peter Alvares; Shri Rama-
chandra Vithal Bade; Shri Panna
Lal Barupal; Shri Dinen Bhatta-
charya; Shri Bibhuti Mizhra; Shri
P. C. Boroozh; Sardar - Daljit
Singh; Shri Basanta Kywmar Das;
Shri V. B. Gandhi; Shri H. K. V.
Gowdh; Shri Kashi Ram Gupta;
Shri Prabhu Dayal Himatsingka;
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Shri Madhavrao Laxmanrao Ja-
dhav; Shri Mathew Maniyanga-
dan; Shri M. R. Masani; Shri Braj
Behari Mehrotra; Shri Bibudendra
Mishra; Shri Chhotubhai M. Patel;
Shri Naval Prabhakar; Shri R
Ramanathan Chettiar; Shri Sham
Lal Saraf;, Shri A. T. Sarma; Dr.
C. B. Singh; Dr. L. M. Singhvi;
Shri P. Venkatasubbaiah; Shri K.
K. Warior; Shri Balkrishna Was-
nik and Shri Ram Sewak Yadav
and 15 from Rajya Sabha;

That in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total num-
ber of members of the Joint Com-
mittee;

that the Committee shall make a
report to this House by the first day
of the second week of the next ses-
sion;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees shall ap-
ply with such varlations and modifi-
cations as the Speaker may make;
and

that this House
Rajya Sabha that Rajyo Sabha do
join the said Jolnt Committee and
eommunicate to this House the names
of 15 members to be appointed by
Rajya Sabha to the Joint Committee.”

st wwwr W@ (g9E)
S W, kw wAdt & wa d
#or qx fraew ¢ fi ow o o T
a1 &, s & o fera¥ w1 wfafafae
e
Shrimial Renduolari Sinha (Patoa):
It is mos\ surpising that out of 30

members me¢ntbned, not a single lady
member's name is there.

Shri N. Dandeker (Gonda): Sir,
while supporting the motion for refer-
ring the Pntaenta Bill to a Joint Com-
mittee, T take this opportunity to make
a few observations on some parts of
the BIll that, 1 confess, trouble me a
good deal.

recommends to
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As the Minister said, the fundamen-
tal objective of the law relating tc
patents is to confer proprictary rights
upon the inventor in respect of his
invention. That is gimple vnough. Tt
has been the practice in all countries,
over a cent and more, to confer ths
right by law and to limit it in cer-
tain respects but without being al-
lowed to be eroded by various types
of exceptions,—the extent of erosion
being always minimal in so far as it
is absolutely necessary in the public
interest to have those erosions of these
proprietary rights.

Quite briefly, an invention is con-
cerned with one of threc things. It
may be the invention of a new product
or a new variety of an existing pro-
duct; or it may be the invention of &
new process for making a new produect
or an existing produet; or i1t may be
the invention of m new machine for
making a product or an existing pro-
duet. And the justification for con-
ferring proprietary rights by way ef
letters  patent to inventions, in this
kind all over the world has been the
experience of all countries, that the
development of invention, the under-
taking of an enormous amount of ex-
penditure that is, at any rate in
modern times involved in pursuing
ideas and new processes and ideas
about new products and so on, are of
a kind which, unless at the end of it
the inventor can see some reward,
are unlikely to be undertaken. A very
good proof of the extent to which, at
any rate, in this country, inventions
in a sponsored kind of way have not
made any headway at all, are the ex-
traordinarily mecagre result: emerging
from the numerous national labora-
tories that exteng all over the count-
ry. 1, certainly, have not heard about
any world-shattering inventlons, either
of a process or of a product, that have
emerged from these institutions which
are undoubtedly costing us a great
deal of money.

The expenditure that is mvn.ved in
all these things and whioh has to be
recouped is, first of all, the expendi-
ture incurred by the invenlor or his
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backer in developing the invention
itself. Today the cost of such inven-
tion, because of the great deal of
sophisticated scientific advance which
has already taken place,—tie cost of
further invention in process as we!l as
of product or of new machune is ex-
ceedingly high; and that is the first
cost that has to be recouped by way
of proprietary right exclusively to ex-
ploit a patent covering such inven-
tions. The second financial risk which
has to be, if possible, also covered by
the inventor is that it must be finan-
cislly worthwhile for 3 concern or a
company, or whoever it is that is
backing the exploitation of this In-
vention, to put down all plant and
machinery to undertake the manufac-
ture, the development that is neces-
sary in connection with a patent to
produce and market the product and
to take all the risks that are involv-
ed in this process. Only at the end
of it comes the third recompense,
namely, the reward to the Inventor
and to those people who take up these
inventions.

1 would like to say here that afler
all the research that is done for all
the numerous products and numerous
processes and numerous machines that,
theoretically, are discovered in re-
search laboratories and ressarch work-
shops, in actually developing and ex-
ploting some of these things a very
small proportion of them are either
ever patented at all or, because many
of them are found of no particular
value as estimateq by the people who
have to manufacture their, many of
them that are patent~d arc found upon
commercial examination of their pos-
sibilities to be commercia.ly and eco-
nomically not feasible and therefore
abandoned. It is only A very small
proportion of the things that are dis-
covered, a very small number of those
that are patented, that are cventually
put into commercial production and
marketing. Now, that being the fin-
ancial background of the whole pro-
blem, the social and economic justifi-
cation for granting patents is abund-
antly clear, namely. that it has been
the experience of all industrial count-
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ries #'®he world that, on the whole,
such protection of proprietaty rights
in an invention is calculated to bring
about quite a considerable growth not
only of industrial development, which
is the end product, but also of scientific
research and development which is the
beginning activity in the whole of
this process. And quite plainly these
are justifiable as social good and, con-
sequently, things which we in this
country ought to encourage.

I was surprised to listen to a state-
ment in the Minister's speech when
he said that it has been found thai the
patents law acts exactly in the reverse
way in the under-developed countries,
—namely, that it discourages scienti-
fic research and development and it
discourages the exploltation of patents,

16.31 hrs
[Dm. SanoJini MamisH in the Chair]

It is g remarkable suitement be-
cause, as a matter of faci, if you look
at the history of the use of patents
in the world, right from the time when
all those countries were themselves
under-developed,—whether France or
England or Germany or United States,
—at a time they were themselves
under-developed, they had developed
a protective law relating to patents.
In fact the very much faster rate of
industrial and sclentific development
in relation to industry, in relation to
applied science, in relation to applied
research, in relation to the enormous
amount of money that has been put in
research, in fact all that has occurred
in the United States Jucing tha pest
hundred years was one of the direct
consequences of the lsw relating to
patents.

Shri T. N. Siagh: I believe that the
hon. Member is aware that during the
first world war USA did away with
the patent rights of Germany in that
country. It was done unilsterally
and they started manufacturing them
in their own factories.

Shri N.Dandsker: Thut is when they
were in a state of war. When we are
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in a state of war with Pakistan, do
away with all the patent rights of
Pakistan. I am not talking of doing
away with patent rights during {:mes
of war. 1 believe this enagtment 1s
not meant for times of war 1 believe
we are enacting here a law 1eiuling lo
patents for times of peace. Of course,
in times of war it is one of the neces-
sary things to take, mainly, to do
away with the patent rights of the
enemy and start manufacturing them
oneself,

8hri T. N. Singh: The position was
not restored by USA afier the wer.
Why did they do it?

Shri N. Dandeker: Are you suggest-
ing that no new German palent has
been registered in the United Stutes
after the first world war® 1s that
what you are suggesting? Of course
not. All that happened was that such
patents a; had been registered in the
United States of America up to the
commencement of the war were wash.
ed away.

Shri T. N. Singh: They were not
revived,

Shri N. Dandeker: After the war,
il was possible for the Germans agmin
to take advantage of the law relating
to patents in the United States, und
in fact that is the secund point to
which I was going to come. It has
been the history and the expericnce
of those countries that the free ex-
change of patents, international opro-
prietary rights in patents, has done
good to many countrins The United
States has benefited from Germany.
Germany from the Umted  States;
Russia from the United States and
the United States from Ruscia: fthe
United Kingdom from the United
States and so on. It has resulted in
a very rapid pace of growth in the
international world in the matler of
industrial, scientific and technical
development and I would suggest that
we have to think ten time: before we
make adjustments of the kind that are
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drastic to the law that 1s subiect of
this legislation.

The hon. Minister referre:d with ap-
proval to the report of Mr. Justice
Ayyangar, Bul he did not quote this
sentence from it, this fundamental
approach which he took when he
faid:

“A system which has been uni-
versally adopted and which the
experience of the world far well
over a century definitely favoured
cannot be discarded without the
weightiest of reasons ang I can sec
none such . 5

That is his conclusion about the law -
of patents. He did suggest certain
modifications and with great respect
1 agree that whatever modifications he
suggested must be looked into. [ am
not suggesting that the Government
has not spent an enormous amount of
time examining these things. What I
am suggesting 4z that - Government
suffers from a kind of schizophrenia in
this respect. On the one hund, they
want scienfific and industnal deve-
lopment, they want inventivns, they
wani development of new products,
new processes, new machinery and so
on and so forth. On the other hand,
they get obsessed with all kinds of
claptrap, about monopoly, about pric-
ing too high, about social justice and
making medicines and drugs availa-
ble cheaply all over the couniry and
sp on. And yet they know, we all
know, thkat tne greatest pf advance
in medicine, drugs and foods has becn
the consequence of the law relating to
patents, the basic law relating to
patents conferring basic proprietary
rights in inventions, cutting down 1tn
the minimum al' exproprietory qual-
fications to that right and leaving that
right intact for a reasonable period of
time in orcr that the exploitation of
inventions might be worth while,

Now I will turn just for a few
minutes to some of the provisions in
this Bill that may trouble very greatly
in tHe light of the considerations which
1 have just now mentioned. I refer
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first to clause 5. In clause 5 the at-
tempt is to indicate for what inven-
tions patents will not be granted and
it is rather a remarkable clause, It
ny:—

“In the case of inventions—

(a) claiming substances intended
for use, or capable of being
used, as food or ax medicine
or drug, or

(b) pelating to substances pre-
pared or produced by che-
mical processes. . . "

I would like to emphasise this—

“{including alloys, optical glass,
semi-conductors and -inter-metallic
compounds),

no patent shall be granted.”

We are in a state at which we want
industries to apply their whole
resources, as much as they can, One
of the complaints against Indian
industry ig that it is only recently
getting interested in research and
development. ‘Now, under this clause
they are expected, without any ques-
tion of a pateny in the products,
where the product is concerned with
food, medicines and drugs or in rela-
tion to substances prepared or pro-
dured by chemical process including
alloys, optical glass etc.—to under-
take research, try and produce indi-
genously, use indigenoug raw material
and do a whole lot of things for
inventing something for which they
will get no patent at all. Tt is an
astonishing proposition to me. Do we
not want research work in alloys so
that the non-ferrous metal content of
alloys gets reduced and we can get
different types of alloys having the
same kind of properties that we now
have from other {ypes of alloys?
That we do not get unless metallur-
gical rraearch is done. So also. optl-
cal  glavs, seml-conductors, inter-
metallic compounds and all kinds of
substances {n respect of which it is
said_that no patents will b granted.
What will be granted is only patents
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for the ﬁ-oeusel It i a ridieulous

proposition.

1 do not know of & process to
patents; bul if I know anything about
it—and | know some—] would keep
it secret. If ] have dwscovered a pro~
cess for making something for which
1 rannot -get a patent, ! would keep
my procesiing to mysel! because I
cannot palent the product It .2
cannot patent the produet, 1 will
market the product under a brand
name and keep other people guessing
as to how, when and where I get the
product. 1 am  astonished at this
business to take away one of the
bagic fundamental laws relating to
patents, namely, the propr.etary rights
in the product. If the Minister's Bill
said that in respect of  unessential
things, they will not give them the
proprictary right in the produet, T
could understand; but essential things
are so important that they should
be invented in this country, so impor-
tant that prople should be vngaged
assiduously in  research, product
development, putting up research
laboratories. wurkshops and spending
a lot of money in developing these
things. I think, this clause iz very
serious indeed. Doecs anvbody think
that with o law of that kind we can
expect. by some process of gift on
the part of other people in other
countries who have got product
patents, that they will come to this
country and say, “All right; although
we have no patent In the product. we
will n~vertheless let you have all the
know-how that there is about  the
production ~f narticular drupe, medi-
~ines or anv of thesa nther suhstan~es
that have been mentioned here”?

13.39 hre

[Me. Drpury-Seeaxer in the Chair]

The second point T would like to
invite fhe attention of the House to—
I am only touching the major things—
is clause 38. As I have sald while
under clause 5 there is to be no patent
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At all for certain types of substances,
clause 53 gives ten years' period of
patent right im respect of processes
relating to those substances in res-
pect of which you cannot get a
patent and, finally, in regard to other
products it gives a period of 14 years.
I will not quarrel as between 14, 15
or 16 years. The present law says 16
Yyears. This Bill says that, in regard
to the generality of inventions, life
of a patent will be a period of 14
years. | am not particularly going
to object to this. But [ would reite-
rate the gbjection that in respect of
the patents relating to processes which
conform to basic products of the kind
apecified In Section 5, it is ridiculous
that for un-essential things, the life
of a patent will be longer than for
essential things, whereas I should
have thought that Government would
be anxious to make it worthwhile for
the people to spend their energies on
producing worthwhile and essential
products and not on producing all
kinds of junks. whether it is tooth-
paste or things of that kind, which
do not matter very much in the
weconomy of the country.

The third point to which | would
like 1o invite the attention of the
House is about this compulsory
granting of licences to third parties to
-exploit patents under clauses 84 and
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any person. It takes time for the
commercial development of a patent,
for the establishment of plant and
machinery for its manufacture, for
the establishment of market and for
meeting all the expenses coanected
therewith. ‘And yet somebody can
come along at the end of three years
and say, “This patent-holder for
making the baby-food or whatever—
it has not adequately served the
whole of the Indian market and,
therefore, let me use his patent.” Of
course, when it comes to the forms and
things and go on, they are going to be.
ab initio, deemed to be marked with
“licences of right”. Somebody can say,
“This particular concern has got a
fine research laboratory and no let us
wait until its patents come in." Then,
he can come into the fleld—the Com-
pany may be in Calcutta or that
gentleman may be in Bombay—and
he can start off exploiting the
patents because these shall be deemed
to be marked with “licenses of right”
ab initis.

Then, what ig the procedure, even
in those ridiculous circumstances, about
the determination of the compensation
that is to be paysble to the owner of
the patent? In the case of those that
are endorsed with “licences of right,”
the maximum royalty that can be pald
is to be determined by the Controller
or I must be forced to come to

85, and also what is called in cl
86, 87 and 88. the “licences of right”
and the consequences of that as well
as the procedure connected with those
matters. I believe this is really going
to finish any hope that the Govern-
ment may have gs regards the deve-
lopment of scientific research in this
country. 1 think at the end of three
years within the life of the patent,
the patent-holder may come along
and say, ‘1 have not been able ta
supply the requirement of the whole
of India; I have got to be an enorm-
ous producer before I can supply the
whale of Jndia within three years
of the registration of the patent™.
“This can be taken advantage of by

an agr t with the exploitor as
to what would be the rate of royalty
that he will pay me. In the casy of
others which are not deemed to be or
marked with “licences of right”, I can
higgle and if I do not agree, the Cont-
roller decides it. And then we come
to a starting proposition. If the Con-
troller decides the thing wrongly, 'f
his law ig wrong, if his facts are
wrong—we know the executive tribu-
nals do make mistakes, not deliberate-
ly but they do make mistakes of law,
they make mistakes of facts; they
make mistakes in the appreciation of
evidence relating to facts: they make
all kinds of mistakes—the appellate
authority for me iz the Central Gov-
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ernment. I keep on drawing the
attention of the House to this kind of
appellate machinery and the appellate
provisions that keep on creeeping in
now, not mercly in revenue enacis-
ments now, not merely of enactments,
whereby the Government are demons-
trating their lack of faith in the judi-
cial procedure, in the julicial system
of this country. They have more
faith in the judicial approach and
the judicial frame of mind of the
executive, one step above the officer
complained against, than in the
Rule of Law in this country. It s
merely an appeal from Philip drunk
to Philip sober.

Such fundamental matters gs relat-
ing to proporietary rights, consfl-
cation, etc, can go to the Supreme
Court in relation to the problems in=
volving fundamental rights and so on.
But here, this Controller, having
designed this procedure in his best of
judgement, what is he going to award
by way of royalty and other mode of
compensation to the holder of the
patent? It is that an appeal will lie
and that too, finally, to the Central
Government. Sir, I submit that,
because we are dealing with the very
fundamental rights of the person, the
old provisions in the existing law
about appeals to the High Court must
be restored.

There are other points, but I find
that I have already taken the time
which is rightly mine and so T would
like to leave it here. I support the
proposa] that this Bill be nfemd to
a Joint Committee, .

8hri T. N, Bingh: We do not mind
your elucidating more points. We are
sitting here for that purpose.

Shri N, Dandeker: I would like to
hkeupommmothnpoanhth.t
I have got here,

Mr, Deputy-Speaker:
Mr. Warlor is not ready.

Shry Warlor (Trichur): T sm on
the Joint Committee and T would lixe
to be educated by a persn who has
the knowledge of these things.

1868 (Ai) LS—9
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Shri N. tlandeker; As 1 sald, there
is one more major point that I would
like to touch upon. It Is that wirtu-
ally patent rights may be confiscated
under this Bill in favour of Govern-
ment at any time Government feels
like geiting down to manufacture
what somebody else has invented.
I would like to give a realistic picture
of this. Here is the Government of
India with, 1 think, 12 or 13 national
laboratories assiduously eating up the
test {."cs and meking all sorts of ex-
periments and attempting to invent
s uething or the other. Presumably
they are still doing it. I believe they
have invented one or two little things
whi-h nobody knows. But the basic
re: .arch and development of new pro-
ducts, modification of existing pro-
ducts and all that is done privately
under the Incentive that is afforded
by the right of private properties and
the right to recoup the expenditure
and the right to make profits; they
are all undertaken mostly in research
laboratories attached to private indus-
tries—pharmaceuticals and  other
S, For e pl take the
Government's concern, Hindustan
Antiblotics. I have been there
and I know that a good deal
of money has been spent there
on experimenting and doing sclentific
research and so on: and they did
develop two products in the antiblo-
tle range which have been patented
abroad. Instead of that being the
procedure or. subject to one exception
which I shall mention, instead of fol-
lowing the normal commercial pro-
cedure of negotiating with a concern,
or with an Infant concern, by saying,
“look here, we like to exploit it on
your behalf; we shall pay you a
royalty of so much”™ and so om, in-
stead of following such a normal pro-
cedure because of the proprietory
rights iInvolved In this. the Gov-
ernment can under this Bill, by
a simple decision, say that they
are going to jump in  and exploit
a patent. Not merely that, the right
of the Government extends to any
public enterorise In the public sector.
They can virtuslly confiscate a patent
in favour of any public sector enter-
prise. T suggest, Mr. Deputy-Spea-
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ker, that this is really going alto-
gether out of the whole concept of
patents and the mode of their adminis-
tration, their development, and so on.

Omne exception I wowa recognise is
thisg that in the case of medicines and
drugs and chemicals which are neces-
sary for the defence forces, I think
the defence of the country does un-
doubtedly entitle Government to take
precedence over every other right.
One concedes that; one concedes that
in the shape of the Defence of India
Rules, for instance, under which my
Liberty can be resirained and all
kinds of things can be done; one con-
cedes that the overriding right of the
Government and of the country is al-
ways there in respect of its self-
defence. Therefore, there can be an
exception in the case of the needs of
the defence forces. Suppose, for in-
stance, it is said that a particular
patented drug of a particular phar-
maceutical concern is needed, and
that concern is not in a posilion to
produce the drug in such adeguate
quantity as is required, because the
quantities required in an emergency
or at the time of war might be very
very large; suppose Government say
then We are going to manufacture
this ourselves, and it iz required for
the Defence Forces and so forth. Then
one could clearly understand the prin-
ciple of public interest and public
necessity that is involved in a mafter
of that kind. But this Bill gives such
sweeping powers to Government vir-
tually to expropriate property in
patents ang to exploit these patents,
just like any other individual who
waits until some one has got an in-
vention that is worth-while and then
comes forward and says ‘All right, I
am going to pick this one up and
exploit it myself’

SBubject to things of this kind which
require, I sugest, very careful consi-
deration, I support the motion to
refer the Bill to a Joint Committee.
The Bill requires very careful consi=
deration in the light of this very im-
pertant observation by Mr. Justice
Rajagopala Iyengar, which I would
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repeat and which bears

namely:

repeating,

“A system which has been uni-
versally adopted and which the
experience of the world for well
over a century definitely favoured
cannot be discarded without the
weightiest of reasons; and 1 see
none such.”

o dmromw W (TTA)
v e wgre, ot fagaw wadig
Hot W ¥ T wEA ¥ wufeqw feam
g agw gy e @, 6w A
wré w2y T & 1 x@ fdow & 9
Tt ot cfogra § 9% gt wgien & g
wy n § | age a6 age Jefw
IEA wmr §oHEg W orw wmg N
ox fadas fawag wega fwan m
a1 | IR ag Wt wan g e ol
‘v ¥ oF T @ W H awEe
T e g &l gt N & S
w0t & 79 faw 9T x@ wgq ¥ faurx
€t g1 W W1 G qF G o) oW
wET AT § AR W agE s aa
wrAvEE gEdA & qg A S
A A ¥ owEA & W x@ faw oW
gufeqa feqr § 1 oy faw amen ®
WA & s R )

% faeg fore 9 v g %) freme
won ¢ ox & s ot 92T )y
oy worrst few & fg % geft wifgdr
oy arx &) § e o safe el wafer
% wfoa ®@1 § O IR I8 wefa
&1 I A F N A gE
wifgh, W@l a% I IUGT Ag Gl
wT wwaT §1 I w1 S & wifgd
oA WA "fgE § avefo € oo
w1 srerwm fie & e g & fis e
e feg gu fedft @1 ofa
& w1 wfawre gueTT w1 oA &
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T wNl ot gwiw ¥ fAw oot dwm &
fag fedt # aeafa #1 faar st}
at vak fag I wravew quraar AT
TRT | 2AY AE ¥ ww w1 e wwA
feamr w1 go@ta a1 §i wfgd fis wor
a1 &1 Fqarr o1 fiedl wifeuere &
fag woar § ot wwd wgw @ I
FTAT q¥ar § A\ et welr dar o
e mar e dmfaw s ¥ wwar
demarft & o7 ¥ aqr qER @Al X
W wf safey adi aw WA ofiww w1
war 27 § ot 7 ¥aw AT w1 W
¥ ¢ afews v I @ w o
wfas ¥ wiuw g9 & w7 2% § o)
gg 7% oftaw w17 & wmw o Wi
AT ATT I W9A wOT6 H faww g &
arz Wl wHl Al K EEEAT AL
feadt & 1 #fea wi & fom safaa
%1 941 aE=ar faw w0 ;g fona
¥ @7 ¥ ar ZaArand % oF ¥ a1 T
frfiqEifa Fqa Mg @
ata & st w7 § fw ag T ¥
difaq waeqr 7 IwE FAEl I3
afra w1 @g § Ie% qfa &
Tt windi § I9w o Iw & s
far 1 wafs ag famm A aw wa@n
§ a1 wifsawT ¥33 & 3@ § dum
gidr §, ve«0 qafe it § o7 39
safer ¥ Faifaw az 38 wfquex
% am AT § Afew se¥ wg aw
Ja% gy W1 warw gan § 6 ST g
9 ®ETT W Y Agar, a1 IEE we
aw, g% qfiny & eng @ ®
wifsorTT & §9 a1 79 357 &% WIT
T %9 A ITT §F T A6 QX
Ftee faaig & faq ¥t g8 a7 o
BT XA Or 3w F a qu aw
Y2z & v i nf § (wa ® qov
o faliaa wuz =ox yo fexi aw
fom & arfarr famr gt § Sw ¥
wfg a1t & W ¥t w ot oW
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ﬁﬁ(h#t‘iﬂmm“
¥z mwd) w1aw fafvw R ¥ i
EERTE

#fm wrq ®q Ty W owEw
frat mr § fe W eufew gwror ¥
s wor § Wiy qrfeee W owT
W Y g0 € w7 w2 IW W 9
19§ qa o gwea A fre aedt
& v ow f§ g1 w7 wEAT ar wET
& w1 afoam fear § a1 g@ wrfaeerc
fear § 38 w1 IwEm 3w € gfew
T El, IE%T I AX A W €% |
wiag sa ot o win fedt oy

fedt xeg 1 wifrowrc weT B, Sw ¥
a1 za% ofare & it & afeerdd o
wgt T gHT wifga Tw® Wy § Wy
awt & wit w1 § o safer g ¥
wrft # s A w00 § oy fow
T & wmi A o W e feld
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[t =frerTrger am)

§ g faow & &7 & @1 2eAEn0
& o ¥ a1 fedt weq @tx § W forr
¥ wraTe 9% ag w1§ wifaewc v g
IaRt Iawr wfas A foy afws a9
Iawr aftarw &1, saw wfaws gurs
w1 o famar wifgd | o4 wgET A
sgifsMagfagm g it @@
fadaw & 13 eqrfes e mar § oz
F aT %7 ware @ T § e agraw
frdt safer & wfasw & o wfaw
t W} w7 ¥ gIT W wfus @
a1 wfawsr s w3 w1 wfgw §,
I afesr 1 ot wR g7 %, AT
% v afe faig €1 o fadr Wik
qrq # ®19 @ # A IOhT dar 97
T § a1 ¥wr ¥Y gufa wG W av M
¥ agfz am w @ dwfas o
2o sfawe ) w@r § IaH
ot Fawr 39T g0 qu g 1 afe qan
@ adt & g § fe god ¥
qorreY wwe fag 1 avdt

oy qaTe 35 wwar § fe e @z
o mfer & wfgwre & Tar «1 (g
W< fvg g2 aw Ia¥% wiaw &1 g
faar =g arfr aar *1 s & gfos
qaw gy, &A Iawr wfaw & wfos
ITAT FT 7 | 7% gfzerr A @k
g & ag & e wox 3w & o gw wrf
wA oA § ¥z w1 A 36 7 v
W ¥w % wfreeror & wieerdd €
T T § a0 gwt 2wl ¥ o At
A wiferere fiear gram @ & ot WX
TU A & UROTA T2 I ST S i
w=x §, IR wgt A€ @I giawam
S W WY 1 g dwem wifgg fe
EAT AW % T IS A farg A wrfareerc
fear & 3% afrerd) v v w9,
TR A R ¥ g dw N gt
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% #TW 0T 41 wgi a% g gy
T gt 37T & A wifawrer § W
fargi gt 2w & 33z w1 wiaw s
frar grm 3% wfgwrdd ®1 v @&
g & afar & few gz o € Wi &
g gk dm & fag qew § @ A
& o= o ¥ o g # oot e
ST gt ar famry w1 AR ger A
aga T & el gu tw ¥ fom & gum
W1 4T §EE ¥ d&7 G AGY q1, AW
a1 araracr W a1 fis wif -afe
fadtq Gar sfeore &< &6 | @@ g
& fazwlt eifaewaiedi 3 yw amw & f
fis ®1E gt wifawwTe w1 waEr gEl
aw Ay 34 wifgeeg § w93
aegdt w1 famto w2 & 7 321 &, fadwt
H o ®T gua wfawrd w1 g
waT |

17 hrs.

AT 2w ¥ it ag wwwr wman §
wifrewre 7t gg & | Afwa 4 aw
it & 1 fe ot gt 3w F wdwnEe
gae 2wt & faewrc g oF gu
wdt gwt qw ¥ AT 4Ez w14T § 8%
vt fadedft wfeewront & wqmar &
sarer ¥ w1 w1 gaan fear § o
o wfasl w1 dTae s § |
& guaan g fe o 2w foed go & @
a w fawe WX Asan # e
a§ gu & 97 ¥ aga ¥ fadefy enfaewront
A gor wifreswrl ® ¥ir woar §
Mr. Deputy-Speaker: The hon.

Member may continue his speech to-
MorTow.

17.01 hrs.

ANTI-INDIAN PROPAGANDA BY
PAKISTAN®

Dr. L, M. Binghvl (Jodhpur): Mr.
Deputy-Speaker, I have not asked for

*Hali-An-Hour Discussion.
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this half ap hour giscussion touching
on the omissions and commissions of
external publicity of India merely
because criticism of external publicity
currently a  hobby horse, much in
vogue. [ have asked for this discus-
sion because I am greatly concerned,
distressed and pained by the gross
and utter inadequacy of our external
publicity and g pervasive lack of
understanding of and sympathy for
the Indian standpoint abroad.

The discussion arises from answers
given by the External Affairs Minis-
try to three questiong on the 8th
November 1965. The first question
related to Pakistanj propagands in
the United States and the answer
was:

“At different stages of the Indo-
Pakistan conflict, India's case has
been understood in varying deg-
rees in the United States. How-
ever, the major newspapers in
that country acknowledged the
fact that the present conflict was
started by Pakistani infiltration.
Sino-Pak collusion hag also been
exposed.”

Another question, No. 108, was asked
about the anti-Indian propaganda by
Pakistan in the United Kingdom and
sgain the answer was:

“Pakistan's charges of Indian
atrocities in Kashmir have been
denfed by the spokesman of the
Government of India and by the
Indian High Commission In
London. Indian missions abroad
have exposed Pakistan's lies In
their handout's and other publica-
tions. Many foreign journmlists
have visited the front greas and
seen the gituation for themselves.”

As if randouts and brochures gre the
end-all and be-all of publicity tech-
niques.

There was another question In res-
pect of special envoys sent to foreign
countries and certain details of minis-
terial visits abroad.

AGRAHAYANA 1, 1887- (SAKA)

Propaganda 36
(H.A.H. Dll-.lp
If 1 may submit, I am not =0

naive or wishful to asvume that
good publicity abroad alone can
perform the funclions of a magie
wand. 1 am not making any such
assumption but the point is that
the quality of our diplomacy which
is none too high in itself, none too
satisfactory or gratifying in itself is
greatly impoverished by the poor
quality of our publicity abroad. It is
remarkable, Mr. Deputy-Speaker, that
whenever there is a time of crisis,
we find that the publicity services are
caught napping or unprepared, This
has almost invariably been true
whenever & crisis has come about.
The country could scarcely con-
done the lapses of our external
publicity at the time of the
Chinese invasion of India; it can
condone even less the blunders and
the great omissions of sxternal pub-
licity at a time like this when we
were locked in a life and death strug-
gle our neighbour who had invaded,
our territory.

Sir, for a nation at war, effective
publicity is a strategic weapon. It is
crucial for our morale at home as
well as for effective diplomacy ab-
road, The question that this House
should consider is whether these va-
rious answers which have been given
to us from time to time are satisfac-
tory enough, whether external pub-
licity has been utilised even In a
small measure in the form of a strate-
gic weapon abroad. While our men
fought bravely and heroically on the
battle-front, in the air and in the
fields, I think the external publicity
machine of our country failed in a
dismal manner abroad. While our
jawans laid down their lives vallantly,
our case went somewhat by default
in the foreign countries of the world.

The wvoice of India was faint
and feeble; it was muffied; It
was inaudible. When the Infll-

trators came into Indian territory,
the fact was not immediately and
promptly reported in the press of the
world, not indeed In our own press.
It was a sinful omission of a sleeping
government. When the invasion of
Chamb took place, we dig not take
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sufficient care promptly to project
this abroad so that Pakistan could not
indulge in its false propaganda against
us. A false impression even during
the war was created by Pakistan, that
while they were being licked by our
forces in reality, they created an im-
pression abroad that they were really
licking us, and people sent frantic
telegrams and enquiries from abroad,
‘a8 to  whether, actually speaking,
fighting was going on in Connaught
Place or whether Pakistani coloumns

were  marching towards Delhi.
Is this not a great proof, proof
positive, of the dismal failure

of the externa] publicity machine?
Our missions abroad did neither
have the maps nor the aware-
ness of the places where fighting
was going on. It was because they
were steeped in complete and unfor=
givable ignorance. It is true that the
foreign press, some of it at any rate,
is steeped in prejudice; those coun-
tries have old scrores to seitle with
us; they cannot forgive us our free-
dom and the way in which we won
it. It is always keen to even the
score perhaps because we have been
somelimes fearless critics of those
governments and their policies.

But this is not the whole story,
certainly; we would be deluding our-
selves if we ascribe to that version

for the failure of our external publi- °

city. 1t has been said time and again
by highly responsible spokeamen of
foreign governments, highly sympa-
thetic to India, that our external pub-
licity is extremely ineffective; it is
slothful; it is indolent; it is lacka-
daisical; it is somnolent; it sleep-
walks if ever it walks.

The greatest testimony, I would
say, was furnisheg when, on his re-
turn from Europe, Shri Satya Narayan
Sinha, Minister of Communications
and Parliamentary Affairs, testified in
wvery eloguent and very stinging terms
to the inadequacy of our publicity.
What Shri Sinha, a cabinet colleague
of the hon. Minister of External
Affairs, said in no uncertain terms
was that -our external publicity was
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extremely indequate and did not

redound to the credit of the Ministry
of Exlernal Affairs. At the best, our
external publcity was at fhis parti-
cular juncture a hastly, halting, dood-
ling improvisation, and at the worst it
was worse than a mess, All-round
negligence has characterised the
entire scheme of our externa] publi-
city. There has never been a full
and comprehensive appreciation of
policy, of resources, of technigues, of
organisation of this very vita] sector

of our diplomatic function. What is
worse, it has been enmeshed in
bureaucracy.

The House would recall that the
late Prime Minister had appointed a
commiltee known as Shelvankar Com-
mittee to go into the question and I
am told that the Shelvankar Commit-
tee submitted a long and detailed re-
port as well as several projects for
improving and streamlining the
scheme of our external publicity.

* 1 should like to know how many of

these recommendations have been im-
plemented and in what manner. When
we found that we were locked in war,
we were invaded by China and later
on by Pakistan, we were victims of
one of the worst collusions on the
Asian continent, our voice was in-
audible In South-East and East Asia.
We did not have powerful transmit-
ters and did not care to purchase them
with all possible promptitude. What
is more, our external publicity has
yet to be emancipated from the
shackles of bureaucratic mentality.
It has yet to be freed from the bond-
age of bureaucracy. Unless that is
done, we cannot have a resilient and
energetic external publicity service.

We have a very difficult task. We
have as our enemy one of the worst
liars in the international world. We
have to demolish the edifice of the
false word deligently built by Pakis-
tan and its patrons in the Coun-
cils of the world. We have to
disabuse the minds of our friends,
both present and potential, from
the bewildering and  befuddling
mass of different versions given
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by Pakisten sgainst us. Ordinary
measures will just not do. What we
have had so far are nothing but ordi-
nary routine measures. The External
Affairs Minister must consider it his
primary concern now to overhaul
the external publicity machinery. Un-
less he is able to do that, the quality
of diplomacy on behalf of India will
not improved. T would go to the ex-
tent of suggesting that a definite pro-
cedure should be evolved for better
coordination, He should give us a pic-
turg of the resources position in this
respect, whether he finds the appro-
priations made for this sector Inade-
quate, He should tell us whether he
has re-examined the various technl-
ques useéd by our external publicity
machine and whether the manning of
our external publicity 1is woefully
inept, whether people who have no
flair for this kind of job, which Is
highly specialised requiring skill, hap-
pen to man this job abroad for us
today. He should tell us about the
basic policy he is going to adopt in
this matter. Much will depend on
whether he is able to reassure the
House In respect of his plans for re-
organising our external publicity on
a satisfactory basis

The nred for Ordination cannot be
over-emphasised. The Minister of Ex-
ternals Affalrs and the Minister for
Information and Broadcasting seem
t0 be at sixes and sevens most of the
time. Lack of coordination was evi-
dent In respect of our Internal broad-
casts—I am not touching on that for
the moment. I would only say that,
that co-ordination seems to be wholly
Iacking in the most vital task of pro-
jecting the image of India abroad. Tf
80, why were they ever gent? If not,
why this carping eriticism?

Mrs. Lakshmi Menon herself con-
ceded that she was not in sgreement
with sending so many delegations
abroad. T have here & record of the
debate in the Rajya Sabhs, where she
|[_:rs|:|'|:¢|'.u:vnd to have sald:

“In fect. 0 firm wag mv faith
and confidence in  our missions
abroad that T was opposed to the
Government's action in sending
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iags abroad, brcause they would
mereiy hamper the good work
which our missions were doing.
Moreover, these teams would de-
pend entirely on the missions and
could hardly be expected to do
anything independently."

It this is the view of the Minister of
State in the External Affairs Minis-
try, why on earth were these dele-
gations unleashed on so many coun-
iries of the world? What real ob-
jects have they fulfilled? Is it a
fact that they have really brought no
better understanding and sympathy
for India's cause abroad and this is
really hampering the work of profes-
sional diplomats abroad?

1 would conclude by striking a note
of caution to the minister: Unless he
is able to re-arm this whole machi-
nery of external affairs, unless he ls
able to bring in fresh talent, people
whn have a flair and aptitude for this
kind of work, he will never be able
to perform the task which he is eal-
led upon to perform for the sake of
India st this very critical juncture I
wish him godspeed, but I should
sound this note of caution, because
I think this js one of the most distres-
sing and painful facts which emerge
from a perusal of what did happen in
the Press and world public opinion at
the time of Indo-Pakistan! conflict.

Mr. Devutv-Speaker; Three hon.
Members have sent in slips to me.
Thev mav put a question each. Shri
Prakash Vir Shastri.

An hon. Member: He is not here,

Shri Vidva Charan Shukia (Maha-
samund): Sir, my question consists of
two parts. Firstly. I would like to
know specifically what priority Gov-
ernment attaches to external publicity
in its conduct cf business abroad, Be-
condly. T would like to know how the
Government co-ordinates the handl-
ing of the foreign correspondents sta-
tioned in ndia, in what menner and
in which form it is done and what
role the Minlstry of External Affairs
playg in handling these correspond-
ents, their work, their conduct and
their professional work here in Indla?
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Bhry B, K. Das (Contal): May I
knn_'w whether it has come tp the
notice of the Minister that Pakistan
sometimes is publishing wrong
maps—one such map was published
during the Kutch conflict—if so, to
prevent such maps being published
by Pakistan, what steps Government
are taking in that respect?

Mr. Deputy-Speaker: Shri Swaran
Singh—

S8hri Hem Barua (Gauhatl)
1 have sent in my name:

Mr. Deputy-Speaker:
received.

Sir,

I have not

Dr. L. M. Singhvl: Sir, when an
hon. Member of this House says that
he hag sent in a slip, you should
accept his word,

Bhri Hem Barua: I do not tell-a
Ue for this.

Mr. Deputy-Speaker:
may put his question.

Alright, he

Bhrl Hem Barua: Sir, I have got a
letter from some Indian  students
doing their studies in USA, in the
California Institute of Technology,
Pasadena, California. They write
like this;

“Being Indians, we urge, through
our Indian Government and fellow
citizens to concede that Kashmir
problem is not yet solved. We must
reconsider the whole situation with
an open mind and prepare our-
selves to accept that Kashmir is a
negotiable area.”.

In the context of this letter, may I
ask the Government if they are
aware of the fact that our publicity
i so weak, vacillating, lopsided and
haphazard that Pakistani propaganda
swamps even Indain students doing
their studies in foreign countries;
and if &0, whether our diplomatic
misslons abroad have taken the trou-
ble of explaining our position wvis-a-
vis the Kashmir issue to the thou-
sands of Indian students doing their
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studies in foreign otumtries; if not,
may I know the reasong for jt?

The Minister of External Affairs
(Shri Swaran Singh): Sir, this half-
hour discussion relates to replies, as
Dr. Singhvi pointed ouf, tg three
questiong about which reference has
been made in the notice of the hon.
Member. The hon. Member has re-
ferred to the points mentioned in
those questions also. I would say a
few words on the last point that Dr.
Singhvi raised, namely, the advis-
ability of sending missions of Mem-
bers of Parliament to explain India's
views point to wvarious countries. It
is a fact that some controversy has
also arisen in the Presg about this and
the hon. Member has made some
observations. This was alsp made in
the course of the debate on external
affairs. That is a matter upon which,
if we take a purely theoretical view,
there can be two view points. But
I put it top Dr. Singhvi himself, who
has gone tp various countries on oc-
casionsg more than one, as to whether
it does or does not make g difference
if a public man, an elected represen-
tative of the people, a Member of
Parliament goes abroad and explains
the view point at various levels.

Dr. L. M. Singhvi: Send them in
a quite way; do not unleash them
in large numbers, like this and then
condemn them officially.

Shri Swaran Singh: Do not be
misled by this kind of propaganda.
There is no question of unleashing.
They are welcomed by the various
countries where they go. They car-
ry the prestige that this Parliament
enjoys all over the world, and Mem-
bers of Parliament belonging to both
Houses going abroad and then re-
presenting the country's views will
have a powerful impact upon the
people there, upon the Government
there, upon Parliaments where such
Parliaments exists and at  various
levels which control and which for-
mulate public opinion in other
countries.
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This is something which has not
been undertaken by us alome. It is
a well-known fact that Members of
Parliament have been entrusted with
this task of explaining the view
point of the countries tg which they
belong and when they go out i @ele-
gations abroad their performance is
generally creditable from the point
of view of the countries which they
represent and they have generally
succeeded in improving the relations
between the two countries and also
in projecting the viewpoint of the
country, not only at the governmen-
tal level but also, if I may use that
cxpression, at peoples’ level.

Shri Hem Barua: Popular level,

Shri Swaran Singh: Yes, populacer
level, a8 Shri Hem Barua says. To-
day, these days, we have a British
Parliamentary delegation belonging
to both parties.. .

Dr. L. M. Singhvi: They have come
at our invitation.

Shrl Swaran Singh: It does not
make any differcnce whether they
go at their invitation or on our pro-
posal; that does not make any differ-
ence at all. We have heard from
some of our collecagues who have
come back......

Bhri Bhagwat Jha Asad (Bhagal-
pur): Even though the Prime Minis-
ter has sent us, the Minister of State
has condemned it in the Rajya
Sabha. A nice thing indeed! How is
it that 4 Minister of State says things
different from the Prime Minister?
It was sald that thig is hampering the
work.

Shri Swaran Singh: I have not
seen the whole statement{ but I may
say that quoting a sentence may not
probably be dolng justice to the
whole statement that was made by
the Minister of State in the other
House, The discussion there did not
relate to the envoys: that rela-
ted only to publicity. And if T may
say 0, sending out these missions is
not just publicity. It is really much
more than publicity. This enables
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the Memberg of Parliament to ex-
plain thg view point of the country
to varioUs leaders at party levels, at
governmental level, even to opposi-
tion parties and, therefore, the can-
vass Is much bigger and publicity is
only one part. Their going there will
receive some publicity and publicity
is Important but their function is
even more basic, fundamental and
solid than just writing in the news-
papers or appearing in the TV pro-
gramme or radio programme.

80, 1 am very sorry that these dele-
gations have been unnecessarily cri-
ticised. If | may say so0, our col-
leagues have gone abroad and let us
wait for their return. Some of them
have actually come back and the re-
ports they have given to me are very
very encouraging. Some more are go-
ing. Let us, on behalf of the House,
wish them al] succeas in this dificult
mission.

Dr. L. M. Binghvi; I am not opposed
to sending them; I am opposed to the
manner in which they are sent.

Shri Swaran Bingh: Is the criticism
about the statement made by the Min.
ister of State or about sending the de-
legation? If the criticism s only
about the statement made by the Min-
ister of State, T have already sald that
it was made in the other House in
another context. Let us discuss the
substance of it rather than be deflect-
ed from our approach by any state-
ment which has been mado by the
Minister of State.

Dr, M. 8, Aney (Nagpur): Does
not the hon. Member think that the
condemnation of our delegation by
one of the Ministers is Likely to affect
our prestige outside?

Shrl Bwaran Singh: This will not.
The fact of the concern expressed by
such a senlor Member and my making
2 statement that they are dolng very
useful work will have a much more
powerful impact than any other state-
ment and the fact that members go-
ing abroad will meet important pub-
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lic men there government leaders,
members and others, that itself will
have its own effect.

S0, I will strongly appeal that the
House should really give strong sup-
port to the threads about the Members
going abroad, particularly when they
belong to all sections of the House.
Let us not be deflected by the criti-
cism which is mostly unjustified. Un.
fortunately, politicians are ecasy tar-
gets of criticism and when they take
a hand on a somewhat unconventional
basis in serving the country in spheres
in which they are not normally func-
tioning, there is always some criti-
cism from all types of quarters and
we, in the House, should really coun-
teract that criticism rather than falla
vietim to it

We have got responsible Members
of Parliament and they know their
job. They can stand on their legs. I
have no doubt in my mind that this
experiment will succeed. It is not a
novel one. On several occasions many
hon. Members have gone—sometimes
alone; sometimes in groups—and ge-
nerally their performance has been
good. We should not hesitate to mobi-
lise all our resources for putting across
India"s viewpoint and Members of
Parllament are important sections of
our way of life and of the system
under which we work. We should
bless their efforts rather than eriti-
cize them because I think it is not fair
to the Members who are going abroad
and who have under taken these trips
in a spirit of serving the country.

Shri Hem Barua: Do you not have
anything to say about those who are
proposing to go abroad? There I8
nothing to say sbout them?

Shri Swarin Simgh: There are
some delegations also which are going
abroad. Most of these took shape
when 1 was away. So, I am trying to
picku'pt!umpodtbnlnd.ﬂmdu—
tination of many of these groups. But
1 am fully satisfled with the steps that
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have been taken to organise these mis-
sions on behalf of Members of Parlia-
ment. Ii is a very good step and [
have full confidence that they
bring credit not only to themselves
but to the country and will succeed in
putting across our viewpoint in a very
admirable manner.

Coming to publicity, these two ques-
tions relate to two countries, the UK
and the USA. This morning several
questions were asked on this very
subject matter during the Question
Hour, namely, the publicity in UK,
the role of certain foreign correspon-
dents here, what has been appearing
on the BBC. Also, some mention has
been made of the reports that have
appeared in the United States press.
These two countries have never shown
understanding of India's case on
Jammu and Kashmir. Let us face the
problem squarely. Is it purely on ac-
count of our failure on the publicity
front that UK and USA have laken 2
view on this vital question of Jammu
and Kashmir which is not consistent
with our stand on that issue? I would
like to say without any hesitation that
publicity has not played any vital role
in shaping the attitude of the Govern-
ments of UK and USA in relation to
their attitude on the question of
Jammu and Kashmir. Ever since this
matter has been in the Security Coun-
cil, from the year 1948, there has been
a consistent approach o this problem
of Jammu and Kashmir which, we
feel, has never been appreciative of
India's standpoint and India's view in
relation to Jammu and Kashmir. The
present aggression took place in
Jammu and Kashmir and we have to
view the projection on the publicity
front of this aggression and the facts
of Jammu and Kashmir in the back-
ground of the general attitude that
has been taken by those countries on
the question of Jammu and Kashmir.
I know that there are several other
differences on major matters of poliey.
India has pursued a policy of peace-
ful co-existence and non-alignment.
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development. Even on these two
issues, there has not been good under-
standing of our view-point in the
United States and also, to a large
exitent, in UK. So, to a very large
measure, the external publicity pro-
jects our view-point, and if in a coun-
try in which il is projected there is
alrcady a certain attitude which 1s
not symputhetic te our stand, which
really goes counter to our way of
tackling these problems, then we can-
not expect to get the type of publicity
which would please us. And we are all
oriented on account of historical
associations, on account of a number
of things, always to these two coun=
tries in particular because most of us,
particularly the older amongst us,
have had our education and training
in that system and we ure over-sen-
sitive to what appears in a British
newspaper gr in an American news-
paper. Therefore, we are somewhat
more sensitive ta what is mentioned
there than is justified by th~ facts
of the situation. 1f the U.S.A, or the
U.K. does not sec eye to eye with
us on the question of Kashmir, why
should we any way feel wobbly about
it? We should not unnecessarily
develop cold feet when something
appears in pring there which is not
to our liking. We should project our
view-point as best as we can. But
it in spite of that they take a view
which is not liked by us, we should
ignore it.

Sir, in this respect, 1 would like
to tell you my own experience. In
the last Security Council debate
which took place in New York, Mr.
Bhutto made a very long speech; he
spent about an hour and a half in
spelling out the “genocide in Kash-
mir", “the arrests of the student who
demonstrated”.

Shri Hem Barua: The so-called
genocide,

Shri Swaran Stagh: This s all
imaginary. You know It; you do not
require to be corrected on that. (]
was a very long speech full of invec-

AGRAHAYANA 1, 1887 (SAKA)

Propaganda 3248
‘ (H.AH. Ds.)

uves, ful: of all the epithets that
couwld be raised, condemuing us and
condemning what s happening here.
And | may tell you—it might imte-
rest you and the House—that the pext
day, I think, the biggest disappolint-
ment that must have been feli by Mr.
Bhutto must have been that a waord
of Jhis wag reporied in any American
newspaper the pext morning. Moatly,
I believe, it was on account of the
fact thai the Pakistan Foreign Minis-
ter over-playcd his hand and he used
such vituperative language and used
such invective that they thought the
best way to deal with that was to
1gnore it completely. The other Mem-
bers of the Security Councll who
spoke thereafter did not make a single
referenco to the happenings inslde
Jammu and Kashmir,

So, in matters like this, when other
Governments are concerned, when
the press in other countries ig con-
cerned, they have got their own
viewpoint which they project to their
own people in & form, in a manmer,
which appeals to them, which catches
themn and which gives the julce, as the
Americans call it, to their rewders.

Shri Hem Barua: Mr Bhutto cal-
ling us Indian dogs got a wide publi-
city there.

Shri Bwaran Singh: It was not
mentioned in any newspaper in the
United States because immedistely
they corrected this and what went to
the press did not contain that. It did
appear in the British papers. But H
did mnot appear In the
NCWEpEpers,

Shri Bhagwat Jha Amad: But some
one of your oolleagues wns defending
sion that it thinks proper.

Shri Swaran Singh: No one s
trying to defend anybody. We have
to placy facts before the House and
it is for the House to take any decl-
sion that it thinks proper.
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So, I do feel that there is consi-
derable forces in this fact that we
will have to deal with the foreign
correspondents in a more coordinated
manner,

I would like to repudiats any sug-
gestion that might be made—in fact,
it has been made—that there is lack
of co-ordination between the Ministry
of Information and Broadcasting and
the Ministry of External Affairs,
There is complete coordination;
almost everyday meetings take place
between the officers concerned and
all the information is exchanged and
it is the co-ordinated effort of both
that is projected abroad,

One fact that [ would lke to men-
tion is that it is the report made by
the foreign correspondents, i.e., when
they report from India ag they report
from any other country back to their
country, that recelves definitely more
publicity than anything that we can
organize through our embassies in
those countries or through our Mis-
slons or publicity officers in those
countries. This reporting is again
examined by their editorial boards
and they decide ultimately as to what
should be projected to the people
there. This is a major factor that
affects, to a very large extent, the
publication that takes places in the
various newspapers abroad. Y am
sorry that the arrangements that were
made herp immediately after the
agression started were not quite satis-
factory. It has been sald here also—
us my colleague was explaining this
morning—that Pakistan had prepared
themselves for aggression and pro-
bably they hag alsp made prepara-
tions on the propaganda fronmt and it
naturally took some time before we
could organise our arrangements here
to make even the factual information
available in an aseimilable form to
the foreign correspondents. We will
ecertainly take more care to ensure
that the necessary facllities are made
available %o the foreign correspon-
dents. The reporters of severa] coun-
tries stationed There, particularly
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the Soviiet Union and the East Euro-
pean countries, sent objective reports;
the coverage there was good and what
was projected in the newspapers in
those countrieg was factually correct
and they did appreciate Indfd™s view-
point. Some of the newspaper repre-
sentatives, when they come here, take
delight in a lot of drain-inspecting
and they find it difficult 1o send back
in their despatches anything which is
objective or which gives our wview-
points. | was amazed to find a big
coverage given in one of the Ameri-'
can newspapers based on the report
of an American newspaperman— he
talked to one or two persons in pri-
vate; they whispered something into
his ears and on that he made out a
big coverage. If that js the gtandard
which unfortunately some of these
foreign press representatives adopt
then we shall have to give them better
information and we shall also have
to have some control over them. It
is true that the Press enjoys free-
dom and we give all facilities, but
freedom does not mean that they
could put across anything in 5 ten-
dentious mannmer or give a twlist in
their favour or load it against us
That is highly gbjectionable.

Shri K. D. Malaviya (Basti): The
tragedy is that they do not care for
the Government,

Bhri Swaran Singh: There are
many newspapers in our own country
who are guilty of that type of thing.
We have, under our Constitution given
the freedom of expression and we are
not misled by that because democracy
is in full swing here. Even if some-
thing wrong appears in our own
country, we know who is the writer,
what is his background, what is the
think that is troubling him and why
he is giving that type of presentation.
The misleading impressions from
something that appears In our own
newsgpapers is not that grave., But in
foreign countries when the reporting
is selective and wvery few items
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appeear, anyth.ing tendentious and lomatic section rather tham the press
tortuous does create mt any rate section, and that js & matter which
momentarily an adverse feeling e ghall have to take into :opsider;;-
against us. lion. In several foreign I[Dssions

Having said all that, I would like
to assure the House that 1 am mysel
not fully satisfied with al: the publi-
city arrangements that we have got,
both mechanical as well as the gee-
ral approach to it, and we are taking
steps to improve them; some steps
have already been taken, and w2 sh 1
take more. I would like to stren;-
then our publicity organisation bo h
at theg headquarters and abroad in a
significant manner, and we might be
able to take steps before long, and |
shall inform the House as goon as we
have finalised them.

It is not quits corect to say that
the officers in wvarious Missions who
are in charge of publicity work are
just bureaucrats. A large propor-
tion out of them have got journalistic

background, and they were drawn
Dr. L. M. Singhvi: They have

been treated as cast-aways or out-
castes a5 at one time the late Prime
Minister himself had observed.

Shri Swaran Singh: I do not accept
that. They are doing a good job of
work. In fact, some of the foreign
correspondents have mentioned to me
that they would like to meet our dip-

functioning here and in other coun~
irics, generally they do not have sepa-
rate press officers. The press people
are a little allergic when they meet
people who are designated as press
attaches. They want to have politi-
cil news and somehow they have g
feeling that the press people do not
have the political news. In several
foreign service organisations funetion-
ing aboard, even for publicity werk,
although the officers concerned do the
publicity work, they are not desig-
nated as publicity officers; some ¢ther
designation is given to them. Al
these matters are receiving our atten-
tionn I am sure that the strength
that we show in our unity, the way
that our Parliament functious ama
gives a lead to the country, all these
facts, when they are projected do
create a8 powerful impact and any
wrong impression that might he creat-
ed momentarily by twisted reports of
activities in the country is dispeiled
when the real facts are projected to
them. And this effort will continue
to be made.

17.44 hrs,

The Lok Sabha then adjvrned till
Eleven of the Clock on Tuesday, Now-
ember 28, 1965/ Agrohayana 2. 1887
(Saka).
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